Wednesday, August 7, 1968
Sravana 16, 1890 (Saka)

Fourth Series Vol.XIX-No.13

LOK SABHA
DEBATES

(Fifth Session)

(Vol. XIX contains Nos. 11-20)

LOK SABHA SCRETARIAT
NEW DELHI
Price : Re. 1.00



CONTENTS
No. 13—Wednesday, August 7, 1968/Sravana 16, 1890 (Saka)

COLUMNS
Oral Answers to Questions :
*Starred Questions Nos. 361 to 367 . . 157-87
Short Notice Question No, 2 . . . 787-94
Written Answers to Questions :
Starred Questions Nos. 368 to 390 . 794-809
Unstarred Questions Nos. 3058 to 30?6 30’?8 lo 3081
3083, 3085 to 3103, 3105 to 3109, 3111 to 3120, 3122,
3125 to 3130, 3132 to 3134, 3136 to 3173, 3175 to 3188,
809-95

3190 to 3202 and 3204 to 3205 . ) .
Calling Attention to Matter of Urgent Public Importmce—
Reported assassination of undcrgmund Nagn Leader Shri
Kaito Sema & . 895-902
Committee on Private Mcmbers Biﬂs and Ruoluuons—

Thirty-fourth Report 902
Report of Joint Committee on Salary and Allowmes and othcr
Amenities of Members of Parliament . . . 902-03
‘Committee on Government Assurances—
Third Report and Bvidence . 3 903
Statement re. Cochin Shipyard,.... . . . : . 903-05
Dr.V.K.R.V.Rao . . 903-05
Statement by Member under Direction lls'and Gowrnment‘
reply thereto . . . . . . . . ‘ 905-11
Shri Bhogendra Jha . . . . . . . 905-10
Shri Vidya Charan Shukla 911
Re. Notices against Deputy Prime Minister 2 912-17
Public Premises (Bviction of Unauthorised Occupanu}
917-74

Amendment Bill

Motion to Consider, as passed by Ra_]ya Sabha . . 917-65
917-20

Shri D. C. Sharma . . . . .
Shn K. M. Koushik . . . . 921-23
Shri Himatsingka . 923
Shri Kanwar Lal Guptn : 924-27
Shri Bibhuti Mishra . 927-29
929.32

Shri S. Kandappan

*The sign + marked above the name of a Member indicates that the
question was actually asked on the floor of the House by that Member.

®




(i

Shri Chandrika Prasad
Shri Molahu Prasad
Shri R. D. Bhandare
Shri Ganesh Ghosh
Shri Abdul Ghani Dar
Shri Jaganath Rao
Clauses 2 to S and 1
Motion to Pass :
Shri Jaganath Rao
Shri Bal Raj Madhok
Shri Lobo Prabhu
Shri Abdul Ghani Dar

Advocates (Amendment ) Bill :

Motion to consider, as passed by Rajya Sabha :

Shri M. Yunus Saleem
Shri Lobo Prabhu . .
Shri Randhir Singh . .
Shri Shri Chand Goyal .
Shri Shivaji Rao S. Deshmukh
Shri V. Krishnamoorthi
Shri H. N. Mukerjee
Shri Krishna Kumar Chatterj:
Shri J. H. Patel .
$hri K. Lakkappa .
Clauges 2to 4 and 1 . . .
Motion to pass .

Half-and-Hour Discussion Re. Homes for freedom ﬁghters in

West Bengal . .
Shrimati Sucheta Krlpalam .
Shri Vidya Charan Shukla

Arrest of Member—Shri Kikar Singh

CoLuMNs

932-33
933-38
938-39
93941
941-48
949-54

954-65

973-74
965-69
969-70
970-73

974-99
97499
974—76 997-98
976-79
979-82

982.85
985-88

988-89
989-91

99193
993.94
994-96
998-99

999

999-1022
999-1007
1014-22

1007



757

LOK SABHA DEBATES

758

LOK SABHA

Wednesday, August 7, 1968/Sravana 16,
1890 (Saka)

The Lok Sabhe met at Eleven of the Clock

[Mr. Speaker In Chatr]
ORAL ANSWERS TO QUESTIONS

SALE OF SPARE AERO-ENOINES

*361. SHRI YAINA DATT SHARMA :
Will the Minister of DEFENCE be pleas-
ed to state :

(a) whether it is a fact that two spare
aero-engines wvalued at more than Rs, 7
lakhs which should have been added to
defence stores were ultimately sold to a
private firm for only Rs, 2,320 in 1964;

(b) whether eflorts are now being made
to buy back the stores from the firm to
retrieve the berviceable parts of the Eno-
gines; and .

(c) whether Government have made any
eaquiry into the deal and whether Govern-
ment have fixed personal respomsibility in
this connection ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHR] M. R.
KRISHNA) : (a) to (c). Presumably, the
reference is to the aero-engines mentioned
in para 19(i) of the Audit Report Defento
Services, 1968, which is due to come up
before the Public Accounts Committes, If
80 the matter i¢ being looked into and I
would request the hon, Member to await
the result of delibrations of the Public
Accounts

ot owaw wwf : FETw g,
T I §F I K g% F7@ § fw gardr
s ol & wfr o fvw SwTC
# FwTETTaT T & 1 q@TaT My
¢ e oz wmwen ot ofiers qETeEE
HAST & AT § e A Tw A Ford
T A AT @ H AT wE Wi
gt 7 Iorf amw | Aw ag wgr §

fs ofems maozm #4d@ w@ faww
¥ ¥ o mot 7 o S arer
foegt &1 faaic FOh 1 Ty oW
qTE AT g v @faw arwt &
wrafug ag ogt s & af aF o
9T 9T @1 I ¥ fer W dev
T A @ Fr g ¥ A=Y wrf
@ NET & qAEr I fowr 7 @
wife &faw qrodt s qmaror gt
T § W ww, g g
Foafua vff Y et S gro 7 7%
Ty, Ug A OF wyA w1 faww @, 9w
I ¥ & Fgar =g g e are A
AT W IE WS § A A FA P,
gt & ww war, 7gr 36 wHw 9T faw
T 41 A A W, W % syEer
fawm & o ot wik & T Ay ?
SHRI M. R. KRISHNA : Two engines
had been sent to France for overhauling
and those engines had been overhauled in
France and they were sent back, The
destination where these engines were to
be sent was Bombay. But, unfortunately,
because of certain mistakes, the engines
bad reached Madras, and the port autho-
rities were not able to locate and find out
the real users and the indentors and the
owners, and, therefore, it was  delayed
there, The mistake has been commitied at
the port level and, therefore, this investi-
gation is going on.

oft owew i : wEw wEhy,
eyfeafer ag & fs ag =wra smav )
ogw o7 Wt & Iy ag A oger
ar 39 & wr ojw oy 7f a7 af ?
# s fear a1 fis wr€ s o
T s g & Qur A ;g
Ao agr & war a1 Y A =i .
AT ¥ qgAT 4T, ¥k F T A 0y
mi‘fmﬁsmmm %% %
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g, Afew I g www o,

SHRI M. R. KRISHNA : This ig really
a bad case, but the whole blams cannot

be apportioned on the Defence Ministry

We had sent the engines to France for
overhaul. It is up to that agency to send
Mcarwﬂyhcb They had also been

“an

|

AN HON. MEMBER : What was that
agency ?

SHRI M, R. KRISHNA : The amount
which we were to recover and the amount
which they bhad prescribed was very amall
and, therefore, we have been trying to pet
the amount from the marine
fund. All these things are in the
tiong stage. A final repory will be avail
able only after this is over.

i

st gager wwi : AT g w7 IO
aff fomm 1 % ofvar e 77 fiear fe
Y A T WY T AT I AL
) dramr F A # sgaear o wf, 7
STE W7 WIW 2 gWI WE § Arew
femr s am @ & afrwrfod
¥ weod o e ar =) ?

SHRI M. R. KRISHNA : No, they have
not referred it to the defence Ministry,
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because the packages were not  properly
marked, and, therefore, they were not able
to contact the right persons. They were
taking some sieps but they were not at all
the correct steps, and, therefore, the whole
thing has to be investigated now.

st waw fagrdt wwedt : awEw
wgreg, f warm @ faar mw
ot ft &7 @ 7z ¢ 6 AW @
¥ 9y TE W T a1 A a1 a%
T ) W Ao w g mn ?

the post authorities, If they h
to the Air Force, the Air Force would
have immediately identified it, but the port
authorities were not sure that these things
were meant for the Air Force.

SHRIMATI SHARDA MUKERIJEE :
This is only onme instance which has been

%

stores are lying at the port for months on
end and nobody finds out which stores are
where. This is just one instance which has
come to our nmotice. Can the hon. Minis-
ter tell ug whether he is poing to look into
this so that imported stores do pot he at
the ports in this manoer and some method
could be evolved to locate them in time ?

SHRI M. R. KRISHNA : It is very im-
portant that we shall heve to find out
some fool-proof method. But in this parti-
cular case, even thc shippers have been
convinced and they have even issued the
certificate that these things have shortlanded
and at port Bombay they have  issued
certificates. It is only after that they
were prepared to give us the compensation
for the losses.

SHRI INDRAIJIT GHPTA : I find from
the Report of the Public Accounts Com-
mittee that we are pow supposed to have
surplus capacity in this country for manu-
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facture of aero-engines ospecially the
Orpheus and Dart engines, I would like
to know why it is necessary now-a-days for
acro-engines to be sent abroad for, over-
hauling. I do not know whether we are
importing aero-engines also now. In view
of the fact that we have got surplus capa-
city, why is it necessary to import aero-
engines ?

SHRI M. R. KRISHNA : Those engine
were meant for the Mystere planes and
they were to be overhauled in France,

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : I may add that this
happened more than six years back, This
shipment relates to the year 1962,

SHRI INDRAJIT GUPTA : Have we
pot overhauling capacity now in this coun-
try or are we still sending them abroad ?

SHRI M. R. KRISHNA : Now, we have
got overhauling facilities in this country.

SHRI MANUBHAI PATEL: It is not
clear from the reply whether at all these
stores reached the Defence Stores. Were
they disclosed of by Defence Stores or by
the port authorities ?

SHRI M. R, KRISHNA : It was dis-
posed of by the port authorities, It did not
come to the knowledge of the Defence
Forces.

SHRI GIRRAJ SARAN SINGH : May
I know whether they were jet engines or
turbo-prop engines or piston engines ? What
sart of engines were they 7

SHRI M. R. KRISHNA : They were
engings meant for the Mystere planes. The
hon, Member is quite aware of the engines
used for the Mystere planes.

st fm gww @ o § e
@ segfer ¥ frd W @ @,
™ ® s ¥ A ww weeR
A aom feedw femr ghm ot amfy
g agt & faamr B won @it fe
W ag A g W AT W R
® ¢ 1 afx ag g wow e
&Y faelt &Y wy oo fawmr 3 T WY

|
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SHRI M, R. KRISHNA : They have
made inquiries from the people who have
overhauled it and only when they were
sure that they had not reached us they

wege pr!:pmd to pay compensation. All
these things came up later,

st sw gEw wmwit : F q8
@ a1 f5 savgfar v a=
w7 fow v efem feedw fd,
IEA AaH fawmr wY wnd far ar
g 5 @ g & i ad qw
AR AT @ § TUT AX GHAT AR
e A g @ | oS 39 8y
T foram a1 7 6 <o 7 ag¥
aqr feT I F7 Fa1 FaT@ Ay ?

SHRI M. R. KRISHNA : We knew the
ship by which these things were coming
and this ship had reached Bombay port.
Only after checking at Bombay port we
were convinced and certificates were also
issued that the ship did not have the en-
gines which were supposed to be sent in
that ship.

INDIAN ARMS WITH NAOAs

+

362, SHRI SHRI CHAND GOYAL :
SHRI N. R, LASKAR :
'SHRI CHENGALRAYA NAIDU:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Government's attention has
been drawn to the statemenis sppearing in
the Hindusian Times of the 17th and 18th
June, 1968 under the heading “Naga
bhostiles ready for arms deal” and “Nagas
fighting with Indian arms™;

(b) if so, whether Government have
examined these reports;

(c) whether any enquiry bas beea con-
ducted into the arms supply to the hostlle
Nagas; and

(4) i s0, the action which has been
taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
to (d). Yes, Sir.
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i The report which appearedion 18th June
is based on an article by Michael Roes
in the ‘Observer’ of 16th June, 1968,

Government’s reactions on this  were
indicated in reply to Unstarred Question
No, 672, answered on 24th July, 1968.

As regards the report that appeared on
the 17th June, 1968, Government are
aware of the ecquisition of arms and
ammunition by the Naga  Underground
from China. Adequate steps are being
taken to deal with the situation.

o iy amw ;. Tm foR ®)
SFIMUT g A9 T I AGH E
® AH, FTT AT TTHC FT AFAFTY
Fogdwaf g e g uma ¥ ¥
fFdY = wrEAt ¥ T anl et
w o gq & 7 afg W g f
arTd § g wa o fady § fr Wi
{0 o1 T ¥ feedy aifierh ¥ W
fir®r § o v gAY T X w1 -
w& w7 § gl ¥ e
W R & @ § a1 g fafe
N wgraT s § 7 afx 7y S
| &t Y 39 F fgars sar FEEEy
T E?

st giwaw foz : @@ = A
AAFTY OrT A wE Y, THAAY A
€ § AR ag Wi g & fe @ @Ak
T § 1w o fRET WY 9% ax 9w
o g andt & o ad fad

st st Mow : frqg ag & o
ani #1 @gdrr €1 arit Aemel A
frawrar, g Y aAl &1 TET ¥ 25
frdidta aF AR FC ¥ w@
e &1 g9 fear qr, 6 gER
¥ wgt-wgt o A @l T g
Tg R g7 fe T W At S A g
gz ¥, I & w¢ amw Ay §, W@
W TOEC §W qrg FT fA=re w
ot § fr ¥ Y 37w g
T TH A AFER f qw, dd@y
awt F arqg Y 0f ft 7
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ot gt arw g ;ST og qawr
o ¢ fF saRmET @ W awl g
WG & AG U AW HAw G G-
aq w7w Iorg &, foma fe & &vr &
o &%, G2t agr & §, fadeq aw
fed §, o< o aga @ A &

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : Moreover on geo-
graphy, I think the hon, Member should
know that no part of Nagaland State ad-

styze (@ aodd ;ST
T JUT Wl aE g 8 |

it ofx wrw : g7 A1 g g fr o
SR A T §

SHRI D, C. SHARMA : It is very um-
fortunate that such remarks should be
made.

SHRI BEDABRATA BARUA: What
has been more frequently alleged around
that area is that arms are not secured, as
has been alleged, from our army stores.
but there are some free traders who are
patriotic enough to sell them at a very high
price. May 1 know whether the arms
that have been seized bear any indication
as to their source, because the markings
are pot erased and are quite clear ?

May I know whether Government's atten-
tion has been drawn to the article written
by Mr, Mankckar, Chief Editor of the
Times of India where it is alleged that not
only the arms, but also the cost of their
purchase has been indirectly financed from
the resources of the Government of India
itself, that the Government of India is
giving Rs. 24 crures, out of which 20 per
cent goes to hostile sources ?

SHRI SURENDRA PAL SINGH:
About the markings on the various types
of fire-arms which have been found with
the underground Nagas, it has been said
that some ere of Chinese make, some of
Pakistani make and most of the arms cap-
tured there have had their markings erased
and removed, so it is very difficult to say;
some of the arms they have in their pos-
session are alio from the second World
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War which had been left behind by the
Britishers, There is no evidence to prove
that any arms have gone from our Army.

MR. SPEAKER : Ts the Gow-zment of
India financing it ?

SHRI SURENDRA PAL SINGH : It is
not correct to say that we are financing it
The underground Nagas have their own
ways and means of raising funds.

SHRI HEM BARUA : Initially when
these Naga hostiles fought with us with
arms, we were told on the floor of the
House that these arms were from the left-
over dumps of the last World War. Then
came the second stage when we are told
that these arms were from Pakistan, Now
it has been conclusively established that
these arms, most of them, are from the
Chinese sources, and it is reported that
the extremist section of the Naga hostiles,
which have co-operated with the Chinese.
has built up arsenals of arms and ammuni-
tions with Chinese help in the villages of
Nagaland. Thet this pro-Chinese extre-
mist group has made a deep dent into
Naga affairs is revealed by the recent
assassination of Mr. Kaito Sema. Be that
as it may, may I know what steps Govern-
ment have taken to see that these arsenals
of Naga extremists built up with Chinese
arms and ammupitions deep in the villages
are destroyed 7

Secondly, the hon, Minister said that
these articles appearing in the Hindustan
Times were based on Michael Ross’s report
that was published in the London Observer,
If Michael Ross could enter into Naga-
Jand without e*' permit and without the
knowledge of the Government authorities
and stay there for a month, are the Govern-
ment in & position to tell us how many
Chinese agents have by mow penetrated
into Nagaland without the knowledge of
this Government 7

SHRT SURENDRA PAL SINGH: 1
will take up the last question first, about
Michuel Ross. It is not correct to say
that Michael Ross managed to go into
Nagaland. It bas been reported that a
forcigner did cnter Nagaland without per-
mission, but he was not Michael Rom but
some other persop. His name is Robin-
son. 1 do not remember his full name.

As regards the first part of the question,
may [ submit that importation of arms
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by the underground Nagas from anywhere
outside, China or Pakistan is against the
terms lnm:l conditions of the suspension of
operations agreement, We have given in-
structions to our security forces to prevent
these things happening, and to inspect all
their caps to see that this collecting of
arms does not go on unchecked.

SHRI HEM BARUA : That was not my
question. I was interested in knowing
what steps Government have taken to
smash the arms dumps built up by the
Naga extremists, He says this is a clear
violation of the cease-fire agreement. That
cverybody knows. How far have they
succeeded in smashing the dumps?

MR. SPEAKER : They have instructed
the Security forces.

SHRT SWELL : After the clash in Jot
Soma there was widc publicity given to the
supposed arms and ammunitions which the
MNaga hostiles procured from China, but
it is common talk in Nagaland in many
quarters that a much larger quantity of
arms and ammunitions had been recovered
by the Naga hostiles from our own people
and this has been the pattern in many
clashes that took place between the secu-
rity force and the Naga hostiles wunder
these circumstances, I should like the
Government to say categorically that the
Nagas arc fighting only with foreign arms
and not with Indian arms and ammuni-
tions.

SHRI SURENDRA PAL SINGH: I
have already stated the three sources from
which the underground Nagas have been
getting their firearms, etc., namely, China.
Pakistan, from dumps left from World
War IL. 1 can certainly say that they have
not been able 1o get arms from the Indian
Army.

SHR!] SWELL : May | take this that
the Indian Army and our security forces
have never lost a single arm or ammuni-
tion to the Nagas so far?

MR. SPEAKER : How can anybody say
that ?

THE PRIME MINISTER, MINISTER ®
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : Sir, as you have yoursell
said just now, il is not possible to say that
they had pever captured any armd, It is
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quite possible they have captured some.
But the very fact tha; as a result of the
raid on Jot Soma they are moving their
camps further into the interior and into
the jungles proves that our action is being
effective. ’

SHRI D C. SHARMA: Sometimes
back wour Government introduced  the
policy of grouping people on the pattern
of Vietnam and these villages were said
to a proof against all kinds of infiltra-
tion and all kinds of sabotage. May I
know, if in spitc of the creation of these

or villages or whatever they are
called, the Government of India has not
been able to prevent or stop the piling
up of the Chinese arms in these villages ?
the Government know where the

E

SHRI SURENDRA PAL SINGH: As
has been stated, we are trying our best
to soe¢ that firearms are not brought from
outside either from China or from Pakis-
tan. We keep a watch on our borders and
our security forces inspect these camps
when we come to know.

sit 7fa T : § gg wAAT smRAn

g 16 97, 1968 1 ArewdT & M
Y e Al 9@ Wi g ®
T 9 fF W ag F Teemw sy

T § AT T AT HIEC A AT A
AN ¥ WEIRE BT I§ A
¥ ¥ & fag wif fagdy wolt 7 ?

afk gf, O &7 Wit 7f o A w@EA

oaT Ot g ?

gt qm fag : @ wEae

® a4 9 & 4% gard o ¥ feer
w0 Fw fomr W, gEer geen
g A ww g & gt
TA (Version) | wrx & fag
® I wT w fRam

SHRIMATI SUSHILA ROHATGI: If
due to our greater vigilance and stricter
ecaflorcement of our agreement the Nagas
are receding into the interior, it is obvious
that they are resorting to guerilla tactics.
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Is the Government prepared to ambush
and waylay them and also meet them with
guerilla tactics 7

L]
SHRIMATI INDIRA GANDHI : What-
ever is necessary to meet the situation will
be done according to the circumsiances.

SHRI S. M. BANERJEE: It appears
that the hostile Nagas are  successfully
approaching every country for arms, like
Pakistan, etc. Is it a fact that some of
the hostile Nagas and their leaders are still
in close contact with Mr. Phizo regularly
and, if so, what steps have been taken to
see that.the chain is broken ?

SHRI SURENDRA PAL SINGH : Some
of his followers po to Pakistan or to
China and from these countries maintain
their contact with Mr, Phizo. How can
we stop it ?

SHRI HEM BARUA : Sir, it is a wrong
reply. They write letters to Mr. Phizo
from Kohima and from different parts of
Nagaland. You cannot stop that,

SHRI S5. M. BANERJEE: I am told
he is in London; everybody knows that
Phizo is in London or is moving about in
London. And some persons are regularly
belping him. They are in close contact
with him. My question is, what steps
have been taken by the Governmeat to
break that chain or link; it is a chain
reaction.

SHRIMATT INDIRA GANDHI : There
is no chain; it may be that letters from
there reach Mr. Phiro. -
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aE & fear & ? gEl d a@ W
angar g fF qende § A sy A
2 W1 TAF FAC ANA BE Ay
ot & 7 ol aa § ¥ ag e
amgar § s anft og fole & e sy
T @Y @ 7 Ry § Afe Y W=
ATTE & SR AR A EAEA aATS
§ fod wfic & ¥ »®m &Q
AT §, T W AL T W ATOH A
27

s gtaaw fog @ qomw wEE,
FAHET & AR F a1 F 7 ok w€ 05
I FEAX § SHTWIEE AT A
AT 9 a1 faar § A ag S A
AR A GE I TG IS
T T AY AT AN IA A T
! @ anfeaeq freay § o f&
ITHGIX A & HT gwre faams
@ § | wfew gaR @E SHTET
¥ g 99 w1 fadw fewm & &R

ot gorq fqg 0 W & e
at w aw Ag F

AG AF AAAAC ¥ §I § TAA
NysFg e T[N AT F
faq &grc aff § 1 oW smaATT 7 At
TR JET o ww fem oW oA
A IT WY YATA AT 4T IE F IER
qfewr ot wdf fear |

T TG AT FIAG & ¥ 7 X
!  §, T A & fan o
LR R

weqw whew . AR A & W
¥ 7

oft qoware foy : T Wk Aft
2
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W g |1 & gw awter fawmw
w1 yEEOwER g

*363. st fage fag : ¥ sl
HaY @ @I W P HGT (€

(7) srogax g featf, 19687
WA AT T &7 qF e faArr
frolt ogifeqt & guewe & W
qar;

(@) aft g, at @ w@v w7 &
AR wF Ay fvadt W 7 A
st gift gf; &

() wiw g ¥ § foqr @
T ® Fwraen § 7

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) An LAF, Dakota air-
craft crashed 2 km. away from Kumbhi-
gram airfield (in Silkchar area) oa 1lth
May, 1968.

(b) The accident was caused due to fire
in the port engine immediately after take
off. All the four crew members were
killed. Out of five ejection crew mem-
bers, one was scriously injured and the
remaining four sustained slight  injuries.
The total value of loss was asmsessed wt
sbout Rs. 3,85,000.

(c) The Court of Inquiry has been
completed,

oft fagrer fag : w=fr off ardd
f& ot v wof 7f IuF FAw
#frw sfustd d a7 sdfs afesrd
Wweg?
SHRI M. R. KRISHNA : They were all
service personnel; no civillan was there.
o frgrw fog : 4% 7% qor @ fr
AN AT wat m I9F kaw &
afawdr § a1 wdfr sfaerd o
g7
MR, SPEAKER : He said they were all
army persomnel,

SHRI M. R. KRISHNA : The coquiry is
always done by our own people.
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oft frgrer feg - wa T el
*Y gHEAE I F qgT o7 gak fawr
& @< Qar wrar § f6 adver aga g
& % & A & e g g i sdrer
faal & s T A gEL wEe
feom ffg o @ & a1 fRT Fiw &
O 3 FEAEY A1 wWr g oy
FHETH] F AFT AT qE ?

SHRI M. R. KRISHNA : The Dakotas
are really old planes, but they are very
dependable planes and very sturdy planes,
but there are many other planes which are
taking the place of the Dakotas,

RELEASE OF SHRI MOHAN RANADE

*364, SHRI P, C, ADICHAN : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the further eflorts which have been
made by Government to secure the early
release of Shri Mohan Ranade from the
Portuguese prison; and

(b) whether there is any possibility of
securing his relcase in the ncar future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b), The details of the steps which
have been takepn by the Government of
India to securg the release of Shri Moban
Laxman Ranade have been indicated in
replies to Unstarred Questions No. 94 and
4694 on 13th November and 18th Decem-
ber 1967, respectlively, and Starred Ques-
tion No. 451 on 6th March 1968.

Qur approaches are continuing through
diplomatic channels. We have been im-
pressing upon the Government of Portugal
to conside; releasing Shri Ranade from
custody at lcast on bumanitarian grounds
as he has completed over half the original
seotence of imprisonment of 26 years, and
also in view of the advancing age of his
mother who is rapidly losing her eyesight.

The Government is prepared to meet any
financial commitments which may  arise
for the release of Shri Ranade from im-
prisonment in Portugal.

SHRI P. C. ADICHAN : May I know
whetber the Government have approached
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the Vatican g0 as to influence the Porto-
guese  Government for releasing Mr.
Ranade and, if not, why? Mav I also
know whether it is a fact that Mr. Ranade's
bealth is deteriorating because of the pri-
som life 7

SHRI SURENDRA PAL SINGH : As ]
said in my main reply, we have tried
all channels and avenues to get Mr. Ranade
released. I would request hon, members
not to press for any more details as to
through whom we have tried, because as
a result of that even those channels may
ultimately become ineffective.

SHRI SHIVAJIRAO S. DESHMUKH :
In view of the fact that Mr, Ranade com-
stitutes the sole star on the firmament of
the freedom struggle in Goa, did the
Government take up the matter with the
International Human Rights Commission 7

SHRI SURENDRA PAL SINGH : No,
Sir.

Wt ATRETE A T TE
qE gF Fram g fF gwra gy @Y
TraT A F 4T 98 UF T g e
F Frmam F oA @ & frew
N gael F A9 T AR ] A
¥ Feman T av fr oandr e qre
# I afm w1 far a0 @1 g
¥ 3o foema #1 a@r § afe q@
it femm ot aF @ & Fra g =
T g

T F greits 48 ®a1 aar g fF 9w
it feafc a1 wwfa 3% § g W
@ ¥ A AT G IW A AN A
TR A AEON a7 FH 3 @A
F A 9w # rgfa M A @
T 7g I FETT A WY e #
¢ fog g R I 12 AW
I FEA F T2 W qF At TER
T A ¥ I a7 1 97 ¥ fgr FOR
FANINER AN TR
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k| W‘I!'Il' SHRI ERASMO de SEQUEIRA : T was

::?ea ¥ &Zr?n?ag § snd £ e ‘Gun HECier ey Saek: o
are continuing their effo

A § e #07 & foQ HAT  the release of Mr. Renade. I hope they

wrEAfma F will pursue it mors vigorously. May 1

@ a ] wede wt know whether it is a fact that the mother

FEFT ML Iw F A I aw
FrAfmw sfwziz 1 cwaw § wif
Tq AT FY @ | e fF grew
#1 wieH § fF gw w1 awa & IAEY
g ¥ fegré & fag swevier & afew
AW 39 ¥ WY 4g 17 FIAT qEAr
2 f& araqe gl &2 ®ifawl & oF-

9 &, o &le g g g o
wiwg sw 9§ foeflor ¢ R s
e vt aw g wTEIT T AT
arw A g § e 7 € vaT o W
feer w1 ddwoas s @ fean §
e g @ T oY T W1 9 o fagrd
FOF F ey Sfow F@ GT 1 FTC
% fage  frlt feer &1 @
&9 @< HT FPU aY qg o0 §W WS
FAT |

of Mr. Ranade requested ths Government
of India to arrange for facilities for ber
visiy to Portugal to see her son and whe-
ther anything has been dons by Govern-
ment about this request ?

SHRI RENDRA PAL SINGH: A
request did ceme 1o us from Mr. Ramade’s
mother that she wanted to visit Portugal
to see her son in the Lisbon jail. We
approached the Portuguese authorities for
the first time in 1965, but at that time our
request was rejected., Subsequently In
1967, they "accepted this request on the
condition that in return for that, we allow
two of their nationals to visit Goa to ste
their relatives. We accepted it. Now the
permission bas been granted, but Mr.
Ranade’'s mother is  keeping indifferemt
health now-a-days and she is not able to
travel to Portugal. As soon as she is allow-
ed by her doctors to go, we will arrange
for her visit.

f* gTo ATo fawr™ : oft A AR
¥ gfafem fFr7 ok Q& oo wad
gime &t F7 § & fwasr - e
g & AT ¥ oFTHEC A ORI T@
sgaeqy @A) § faad 3+ dfedi o T
T GO FN AT AT I K T ATA
FTHTT & &7 AT FIT IA & Goqvq §

#1€ wTRaEr FY o7 ¥ ?

& gt fag ;51 TR &
- gremar fad o F gr 3t fgrgear & am-
fos § faast fo am qadew &
afer 97 ¥ it Afeevrazyfs
gw at #g3 7 fr ag fogema ¥ am-
fews § Afer gima aTe T A
fegeam 1 qofed aff w3 &
§F QA FIII ATH 99 G &0 76-
T F atrt mgm & fe 45 48
gart qfara & aafd § garrr @Y
AT £07T7, T T AL §F A IA
9T AT W7 afew k4T & ¥ w7 W
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I B FYX WY 2@ KT ANCCE A
§ @R o ¥ fag W g wifow <
Q & fr ag fg @ o 1 e e
TATE F AN F g @1 § 46T &7 q@i
Wt g1 @1 & A g wré g
R

SHRI RANGA : May I know whether

the Government are making arrdngements
for financial assistance and maintenance
of Mr. Ranade’s mother, ttlaﬁm and
dependenty and whether they are paying for
medical expenses also? So far as that
lady is concerned, the mother of ome of
our freedom fighters, as admitted by the
Government, may 1 know whether Govern-
ment propose to pay for her t and from
expenses when she is in & position to go
to Portugal and come back after seeing
bker son 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : We will certainly pay for her
passage. As to whether we have paid her
anything in the past, I am not sure, nor
do I have the full information whether we
have paid for her trcatment. But we are
propared to0 do so.

A A KXY : § gHIT AR
TR g g N AT (e A
AW F § | WAl HERT X OF @ e
§ I § g WY qaemn av 5 780
gt afen fegem & § ot e
T W qgh I G Amrost
¥ faars M W1 2w Fo FY AW
3 fra f e ToeTC & X 18
TAT IF I AR AZ AT o
¥ wyrE & 3T & agge ¥hi A
gt FTr AN Y Pgrwc?

oft graam foag : asaw  waew,
qaT @ w % &mr adt §

P Poiavce CoRroRaTioN
.|..
*365. SHRI P. P. ESTHOSE :
SHRI B, K. MODAK :
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SHRI A. K. GOPALAN:
SHRI S. S. KOTHARI :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether Government have received
any complaints of favouritism in granting
the loans by the Film Finance Corporation
to the producers; and )

(b) if so, the details of the complaint
received and stops taken in tho matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NAN-
DINI SATPATHY) : (a) and (b). No
specific case of favouritism has been men-
tioned in any representation. Some of the
film producers, whosc loan applications
were rejected by the Film Finance Corpo-
ration, had represented to the Government
against the decisions of the Corporation.
These representations were looked into and,
wherever necessary the Chairman  weas
requested to look into the matter.

SHRI P. P, ESTHOSE: May I koow
from the Government whether  certain
members of the Film Corporation of Tndia
were influencing their colleagues to grant
loans to those companies in which they are
interested and, if so, what stcps Govern-
ment propose to take to stop such mal-
prectices 7

SHRIMATI NANDINI
We have no information.

SHRI S. S. KOTHARI : Is it a fact that
more than one-third of the instalmsents
receivable back from the loanses are in
arrcars and some of them, or most of

SATPATHY :

them, are likely to be bad debts. In that
case, is it desirable that public money
should be invested in such highly specula-

tive ventures ?

THE MINISTER OF INFORMATI
AND BROADCASTING (SHRI K.
SHAH) : 1 do not agree that it is a
lative venture. First of all, the object with
which the Film Finance Corporation came,
into existence was o belp those who have
creative pgenius but have no means to
transiate that creative genius into picture.

SHRI PILOO MODY': How would
you know creative genius?

ng
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SHRI K. K. SHAH : From that point

of view, the total amount sanctioned from

1960-61 was Rs. 1.63 crores, disbursed
Rs. 1.35 crores and repaid Rs. 65 lakhs.

SHRI VIKRAM CHAND MAHAJAN :
The hon, Minister has just now stated that
we are going to firance those who have
creative genius. What is the criterion
laid dowp to find out who is 5 genius
and who is not ?

SHRI K. K. SHAH: The procedure
that is followed is this. There is a com-
mittee of five people. .. (Interruption).

SHRI GEORGE FERNANDES :
they also geniuses ?

SHRI K. K. SHAH : Your definition of
perius and my definition of it may not
agree. It is poesible that your conocption
and my conception of it also may not
. « (Interruption),

There is a script committee of five mem-
One is the Chairman of the Corpo-
the .

Are

i

N foree aff & 9 F A F wgefa
meg ¥ ¥y & aegefa dew freer
wfegd 1 7g at qF = § fr few
g & fore @9 w7 v & ol

forre YA swT ¥ wf wwA B
‘g Ot frewd G @ wE { A
forr e ¥ 9T ®r vy fam
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the fact that it is one of
tries in the country and
potential, will the Governmen; of
take steps to ‘nationalise the film industry 7

&t fwraw fwd : wT gw W
feelt ey & a2 & o 23X € o Porw
AT NPT IT a4m-
Fz ¥ w1 ¥ 6k alwr § s foaw
RNy wyIgI H AR ?
T AT & A BT AT w9aT ferw W
¥x w4t v ?

SHRI K. K. SHAH: I wish my bon.
ftiend had listened to my reply. I bad
said that first of all the script is examined
by a script committes and after the script
is examined by the script , the
repory s first on the question whether the

film

script is approvable and then
producers examine whether financially it fs
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foasible and whether the box office value
will also be as large as is expected. After
this is done, thc case goes before the board
of directors. For the information of my
hon. friind I cap say that the board of
directors consists of Shri Roshan Lal
Malhotra, President of the Film Federation
of India; Shri Chidanand Das Gupta, who
is a wel! known film critic; Shri Premendra
Mitra, who is a well known writer; Shri
Jagat Murari, Principal, Film Institute of
Poona; Shri Mahajan and others.

DR. RANEN SEN : Last year, some of
the well known directors and producers of
West Bengal met a number of MPs who
bhad occasion to visit Calcutta and made a
complaint that, in spite of the fact that
many applications were forwarded for help
from this Finance Corporation during the
last two or three years, the response from
the Film Finance Corporation was very
meagre. May I know how much money
has been allotted to certain important parts
of the country where filmg are produced 7

SHRI K. K. SHAH: I can point out
some of them. Ghoom Bangar Gaan
(Bengali)—Rs, 1,75,000; Saat Pake Ban-
dha (Bengali)—Rs.  2,30,000; Swarga
Hotey Biday (Bengali)—R¢g. 2 lakhs; Pan-
ckaswar (Bengali)—Rs. 2,24,000; Charu-
lata (Bengali)—Rs. 3,24,000; Kanch Kata
Heeray (Bengali)—Rs. 3,50,000 and Nayak
(Beagali)—Rs. 3,50,000.

Boaper RoADS OmaaNiSATION EMPLOYEES

*366. SHRI S. M. BANERJEE : Will
the Minister of DEFENCE be pleased to
state ;

(a) whether employees working under
the Border Roads Organisation either in
Rohtang Pass area or beyond are getting
any extra allowance;

(b) if not, the reason therefor; and

(¢) whether steps are being taken to
sanction some extra allowance to them ?

THE DEPUTY MINISTER IN THRE
MINISTRY OF DEFENCE (SHR1 M, R.
KRISHNA) : (a) Al Personnel of the
General Reserve Engineer Force,  other
than those, who are op comsolidated rate
of pay, are entitled to a special compen-
satory allowance daring service in areas
beyond Rohtang Pass.
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(b) The question does not arise.

(c) No, Sir.

SHRI S. M. BANERJEE : 1 would like
to know whether it~is a fact that those
piopeers and others who are working in
the Border Roads Organisation bevond
Rohtang, that is, Keolong and Spiti valley.
arc entitled to the special allowance which
is given to those who are working within
Rohiang Pass and upto Rohtang and, if
so, why this sort of discrimination is being
made and whether a representation has
heen made by the Border Roads Organisa-
tion themselves and that it is the Finance
people who do not want to give this special
allowance.

SHRI M. R. KRISHNA : So far no re-
presentation has come to the  Defence
Ministry. Those people who are on a
consolidated pay of Rs. 90 have got other
facilitics like free board shelter. ..

SHRI RANGA : There are no houses in
the border areas.

SHRI M. R, KRISHNA : .. .free remit-
tance facilities, leave travel concessions.
All these facilities are given to  these
people.

SHRI S. M. BANERJEE: Why doa't
you mention a free pair of shoes also ?

Sir, 1 bave seen them working on the
Robtang Pass. The O.Cs have recom-
mended it. They should have taken action.
They are getting only Rs. 90 consolidated
puy. It is less than what a P.W.D.
labourer gets. They are working ar the
height of 14,000 ft. and 15 ft. snow. 1
would like to know whether Government is
considering that these pioneers whose
future has been sealed at Rs. 90 consoli-
dated pay get at least the minimum of
Rs. 110 or Rs. 120 that 5 Central Govern-
ment Class IV employee gets,

SHRI M. R. KRISHNA:  Whatever
facilities and whatever -emuneration i
reasonable to be given to these people will
he considered by the Government. If you
say there are recommendations from the
Station Commanders there, the people who
are actually commanding these works, it
will be possible for the Defence Ministry
:u:h very appropriatc stops to  help

SHRI S. M. BANERJEE : May I have
a clarification ? The minimum that a
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Class TV employee of lho Central Govern-
ment gets, including dearness  allowances,
etc., is about Rs. 120, Here, they are
getting only Rs. 90 consolidated pay. They
say they are giving shelter, There are only
tents there and they cannot bring their
families. 1 would like to know whether
the minimum that a Class IV employ gets
will be given to them. :

MR. SPEAKER : He has answered that
by saying that, if it is recommended by the
anthorities on the spot, it will be conai-
dered very favourably by the Defence
Ministry.

st weawaae o o e A
AT AT ATATEAWA H AR FT FTH
FX T AL | 47 UgaATT W F &

AT § FTOAT TAARe § a1 96
YHIT & FH O q AL @ &,
A ¥ AT qATHEE AT WA T WY

fad o1 @ & & §, we & dm-
Few a8 q¥E IR 7w
T gl ® W &g ww g Tl
foq s ?

SHRI M. R. KRISHNA : The daily al-
lowance, monthly pay, etc., of those peo-
ple who are recruited locally are decided
and fixed in consultation with the Deputy
Commissioner. In some cases it is true
that their pay and emoluments are higher
than what the people who get consclidated
pay get. Since the Border Roads Organi-
sation is a very important unit and they
are, doing very useful work, the Defence
Ministry will surely consider this........
(Interruptions).
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THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : May I clarify ?.
The pressat position is that all personasl
including those who are on a comsolidated
rate of pay of Rs. 90 per month servisg
beyond Rohtang Pass, are entitled to the
following concessions : (1) free accom-
modation, including water and electricity.

SHRI RANGA : There is no acocom-
modation there.

SHRI SWARAN SINGH : I bave visit-
ed that arca. Thero are huts. Electricity
is provided..(Inserfuptions). There are
huts.

SHRI BAL RAJ MADHOK : Not for
all, but only for a few people.

SHRI SWARAN SINGH : (2) freo
cooked rations.
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‘SHRI S. M. BANERIEE : Without
meat. Meat is not allowed.

SHRI SWARAN SINGH : I do not sec
why meat should not be allowed (3)
free medical treatment; (4) free clothing;
(5) free remittance facilities; and  (6)
Leave Travel Concession.

Notwithstanding these, we will examine all
these matters and if there is any disparity,
of the taking all these into consideration,
we will try to rectify that,

=it 7w wow : §at wgRy F FEmEr
¢ & 7= w@ A s fRear
g 1 e & fr frfy srfasre &t o
fedr gt fawr § A9w v & A
gar ¢ waArew faear @, o
T faedt § qur o W avg T #
g & wwft § | F S g g
f& i qff AT geED wE=tol
F a3 §A® A 7 03 vaEfew f@m
a1y & o1 gA% FIW FY LAY U TAFT
fairw vt fagr sar 3 ¢

SHRI M. R. KRISHNA : This will also
be taken into consideration.

PRODUCTION OF DOCUMBENTARIES

*367. SHR1 YAMUNA PRASAD
MANDAL : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether the proposed 45 documen-
taries. expected to be produced by the
Flilms Divisiogn during the period from
Jamvary jo March 1968 have been pro-
doced accarding to the schedule;

(b) the number of television films,
Pamily Planning films and  instructional
filmg produced out of them; and

(c) whether Government propose to
produce “Wheat—High Yielding Varieties”
film on the pattern of “Paddy High Yield-
ing Varieties” 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI ~NAN-
DINI SATPATHY): (a) 31 documentary
films were completed.

(b) None of the films was a T, V. film,
one film was on family planning and four
wyre instructional films.
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(c) A film entitled “Growing High
Yielding Wheats” on Wheat—High Yield-
ing Varieties has already bean prodoced.

st gwAT werr sew € g
#refr dugdia gx oA feew &
FT aga & wweng w1 fFar g
# ST 9gar § fF w41 S6 a3 &
g frafen gle Tty o ot wng-
{1 Fa17 F77 F weara qT A9 fawr
F7 7§ § T FT 7F § A1 74 IF TEE

T 7 39 fAud &7 A4 7

SHRIMATI NANDINI SATPATHY :
A documentary has already been produced
on this subject.

SHRI D. N. TIWARI : He wants more.

=Y TRAT HETE HAN . CHE Taed
EELACE AR SL IR CilAR -
1969 % Y wavsdT 7 ar WY g )
35 fao ff snow qra sar F1E ST
& f& gl Trgfeita oo qaAd ?
SHRIMATI NANDINI SATPATHY :
‘We have got programmes for the Gandhi
Centenary year. Therc are a number of
documentaries which are going to be made
this year. 1 do mnot have detailed infor-

mation with me at present,
=t SwTTEI wreAt : ATFTHAT 3

saifa g9 aw qafet & @ 7
% A} TH §3T § fowga K @
v sarmat fafasd & arfua @ar-
AT E ITA A & | F ATAAT g
g frwar agav i g fedotaw
faa dare f&d wx & Far sfasae -
e @ gfe ¥ oo¥ faw Y A
& fwa wrx g & 9 At wEe &
At g 7

SHRIMATI NANDINI SATPATHY :
No, Sir.

SHRI ANNATRAO PATIL: I bave
seen the documentary om the high-yielding
what variety. It was very good. But it
was not properly handled. May T draw the
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atteation of the hon, Minister to the fact
that there are some Members in his House
as well as in the other House who are good
cameraman, who are good writers and who
are also good producers, and may I know
whether Government would be prepared to
associate these talented people ?

SHRIMATI NANDINI SATPATHY : '

The Films Division is well equipped to
take up this job.

SHRI S. KANDAPPAN : Genenally,
the film documentaries are produced in
Hindi and then dubbed in other languages.
There is a need felt in my part of the
country, and we have been referring to
this particular matter many a time in this
House also that with regard to rural film-
ings particularly of the characters and the
atmosphere  of the rustic life, it is so
different that the people in the rural areas
there in my part of the country are not
uble to identify themselves with many of
the problemy that are depicted in the films,
For example, when the head is covered in
my part of the country it is meant that
they are attending a funeral. But here the
kisans normally cover their heads, both
male as well as female, There are many
things like that. Ewven the Films Division
thercfore was contemplating a few years
back thay in order to fully identify the
rurpl part of India in all areas, the deve-
lopment that are taking place in rural India
and also the preaching of the community
projects etc. should be so filmed that the
people could appreciate the films and
identify themselves with the developments
taking place in that particular area. 1
would like to know what efforts Govern-
ment have made in this regard and whe-
ther they propose to make any concrete
steps in this regard.

SHRIMATI NANDINI SATPATHY :
The Films Division always keeps this in
view, and this is a suggestion for action.

SHRI S. KANDAPPAN: I am very
particular about this, A few years back
there was a suggestion or a proposal that
the Fllms Division should be a division in
l!lo southern part of the country. T would
like to kmow whether it has materialised,
and if mot, why not,

MINISTER OF INFORMATION
AND BROUADCASTING (SHRI K. K.
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SHAH) : So far as the question of start-
ing another division of the Films Division
is concerned, it is a question of funds, We
had & proposal to start one such in Delhi,
but we have not been able to start it be-
cause funds arc not available.

i Fo TTo fawrdt : Av v Al
&7 anfaverT g1 T@r & | {gET 7 W
faoge fowd g7 wm § agh fesmr
qiTg A¢H § | & s wwgar § &
&7 a7 A0 fr3f F gWC F tay aifw
37 WA aTAl F[ qg WTEA § Wd
fiF & A0 anfacarr gu §, &7 w@T
F1E AT H W FA AT GG !

SHRI K. K. SHAH : Documentaries are
shown through the Film Publicity division
and we have got mobilec vans end through
the vans they are shown.

SHRI K. LAKKAPPA: As my hon.
friend Shri S§. Kandappan has said, the
Information and Broadcasting Ministry
has not clear<ut and phased programme to
depict the village like and also the agricul-
tural programmes so as to focus the atten-
tion of the villagers and also with a view
to educate and instruct them. 1 would
like to know whether there is any phased
programme which Government are coatem-
plating at present.

SHRI K. K. SHAH : The Ministry of
Food and Agriculture has a programme
every year. The following films, for in-
stance. have been produced, oamely :
Paddy-High Yielding Varieties, Growing
High Yielding Wheats, Growing Hybrid
Maize, Growing Hybrid Bajra and Grow-
ing Hybrid Jowar.

SHRI K. LAKKAPPA: What steps
have beep taken?

MR. SPEAKER : They have
taken steps.

SHRI K. LAKKAPPA : What is the use
of producing the films and keeping them ?
They should be exhibited to the people.

SHRI K. K. SHAH : As I have naid, we
have got 157 mobile units which are touring
the interior and they show thess  docu-
mentaries.

already
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! mgrow fag Wil : frg a@
afeglt & X § e 7§ oy &
A 37 A Ny H It 2, faw a@
AT fagqf & FeNT qTOE AU E,
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¥ Tz AAar rzgar § fF 30 gard
itFeazT afrafadr #v a2z a5 ard
a4y Fedvc a7k stra Ay, faq 7 Exfase
Hex, asfer faaoor fagr 9d,
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&t Fo Fo WY : TrAT ARA ¥
wiqar & f5 stre ag gar sfeifam
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Befr am Aff 3R ) wg fAF AR F
a7 7§ IIpA F F 1 I9 F qar
a am foar o &, fom & g oow
FIF BI HrYT g1 AT ATAFTE o |

SHorT NOTICE QUESTION
MOVEMENT OF MAIZE OUT OF HARYANA
S. QN 2
+
SHRI N, K. SANGHI :
SHRI R. BARUA :
SHRI ONKAR LAL BERWA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that large quan-
tities of maize were illegally moved out of
Haryana by traders to other parts of the
country in violation of the restriction im-
posed by the Government with regard.to
the movement of foodgrains;

(b) whether it is a fact that certain
Government officials including the ex-Chief
Minister of the State were involved in the
affair:

(c) whether the Central Bureau of In-
vestigation has gone into the matter and
submitted a report to the Government. and
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(d) if so, what are their findings and
what action has been taken against all con-
cerned as sequel thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) and (c). Cases under the Essential
Commodities Act registered by the C.B.I
are under investigation by them.

(d) Does not arise,

SHRI N. K. SANGHI: May I know
from the hon. Minister whether the Cen-
tral Government would take similar action
apainst other State Governments, Ministers
and Chief Ministers who have flouted the
Central Government’s orders, as for ex-
ample, the Madhya Pradesh Government
which during the period March-April put
an embargo on the movement of gram and
thercby made & scandalous amount of
Rs. 2.25 crores of money and thereafter
after a lot of persuasion removed  this
embargo ? May I know whether Govern-
ment would take similar action to institute
an inquiry through the CBI against other
State Governments, Ministers and  Chief
Ministers 7

SHRI ANNASAHIB SHINDE : It does
pot arise out of the main question.

SHRI SHIVAJI RAO S. DESHMUKH :
It does arise.

MR. SPEAKER : The question is speci-
fic whether the CBI has been entrusted with
this inquiry. The hon, Member wants to
know whether any action will be taken on
other cases. That is a general question.
It is not anything very particular,

SHRI N. K. SANGHI; May I know
whether any telegram was sent by the
State Government to tie Centre for 1lift-
ing the embargo on movement and whe-
ther the Chief Secretary advised the Cen-
tral Government in that bebalf, and if so.
the time-lag between that advice and the
time Government took action against the
abolition of those orders under the Essen-
tial Commodities Act ?

SHRI ANNASAHIB SHINDE: With
regard to this particular case, a telegram
was received from the State Government.
The telegram was dated 12th October, 1967
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and it was received in the Ministry on
13th October, 1967, and the 14th and 15th
Weing holidays, it was replied to on the
16th October, 1967. The contents of the
telegram are as follows :
REQUEST IMMEDIATE PERMIS-
SION FOR REMOVING ALL RES-
TRICTIONS ON MOVEMENT OF
BAIJRA, JOWAR AND MAIZE
FROM HARYANA TO ANY PLACE
IN INDIA (.) ALSO ISSUE AMEN-
DMENT TO NORTHERN INTER-
ZONAL MAIZE MOVEMENT CON-
TROL ORDER 1967 (.) STATE
GOVERNMENT DO NOT PRO-
POSE TO PROCURE ANY COARSE
GRAIN FOR STATE RESERVE.
And our reply was:
“From Balasubramaniam : Reference
your telegram October 12 stop Regret
proposal to remove existing restrictions
on movements Bajra, Jowar and Maize
cannot be agreed to".

Thig is the factual position.

wt mzw fagrt wodat : Far Og
a aff & f& fav sgrofai & @
a1, IFIA gfearonr axFTT 7 Fafy
¥ qar ? qre feafy ag &, A1 foe
TA &KW K ATFAT 4 Fg7 97 qFAT
gl agraz g adl & fe 9w W
Tqr, a7 t@q wiawfat §1 "zafa
 qar wqr T oA qiw &7 A7 E B,
Fq7 a3 WA wlbawdal & fasg o 7
AER? '

SHRI ANNASAHIB SHINDE: As far
as the legal position is concerned, every-
thing is under investigation, and perhaps
would be subject to legal scrutiny. ..

MR. SPEAKER : He need npot go into
the whole history of it. Was it done with
the co-operation of the railway authorities,
Let him answer the question.

SHRI ANNASAHIB SHINDE: This
case was referred to the Punjab and
Haryana High Court at Chandigarh. The
Court has adjudicated that the despatch
of foodgrains from Haryana to West Bengal
wag not a legal act and was'in contraven-
tion of the Act.

MR. SPEAKER : Was it done in co-
operation with the railways ?

SRAVANA 16, 1890 (SAKA)

Oral Answers 790

SHRI ANNASAHIB SHINDE : That is
the subject of CBI investigation.

st Toete foy : FEmw wErEw,
7g WEY, FAA FT LT AR
sefmga w@ar § o =8 &7 FE-aE
ATHSE H¥ g0 § | udw s Ay
fag, % fafaee #t, afes mafear
AT ® 30, 32 fafaret wrgE F
FT T IV 219 & | Twaw A gfrgrom
TAAAE F Te-vT Afuwrdt WX 39
g § AT & | I sgrofuf w®
afer 1 gafas qfae wwt w
FET TagdE & % fAc fa@ 9§
7 7 faq aofrd @7 swact &1 g
a1, #4199 F faam sl 5%
37 9T [FIAT TATIT AGAT AT A
wremTe fagr mar @, fiam T F JEAT
FH g FT & foag Tk Jwg oA
AR STIfET F qFATT ISAT 957
2, ¥qr 37 &t wregeae fEgr st

a1 ¥ ?

SHRI ANNASAHIB SHINDE : I have
already said that these matters are under
investigation.

SHRI RANGA : I have been in corres-
pondence with this Ministry for some time
about this unfortunate matter because re-
presentations were made to us by kisans
as well as merchants who became victims
of this misunderstanding or mismanage-
ment between the Union Government and
the State Government. Here is a state-
ment made by Rao Birendra Siogh who
was the Chief Minister then. 1Is it not a
fact that Rao Birender Singh had openly
stated repeatedly that as Chief Minister he
had lifted this particular ban and allowed
the traders there to export their food-
grains to various places, specially Calcutta
and that the Government of India thought
it fit, unnecessarily, according to me, and
wastefully also to ask this wonderful CBI
to discover what Rao Birender Singh as
the then Chief Minister had himself openly
said he had done, and that he was respon-
sible for lifting this ban? He himself rose
on a point of personal explanation in their
Vidhan Sabha and said :
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“The State Government was empower-
ed to allow the export of coarse grains
through permits and the Dal Ministry's
decision to lift the restrictions was
right”,

He added he did it in order to favour the
farmers and the producers and also the
traders of course, because they wanted to
make some business out of it. Under these
circumstances, why is it that the Govern-
ment of India are not prepared to reach
wome sensible decision and evolve some
reasonable and wise policy in order to
seltle this matter and relieve these traders,
who, in a bona fide manner, had exported
crores worth of foodgrains, from all these
troubles in courts as well as with their own
officers ?

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGIIWAN
RAM) : The reason is this, The Chief
Minister made this statement, but the Chiel
Minister had no authority to do it,

SHRI RANGA : The people are not cx-
pected to know all these intricacies,

SHRI JAGIIWAN RAM : I am coming
to that. The people were not concerned.
only a few traders, It is not a question
of removal of ban. One thing should be
clear to the House. Tf the ban is removed,
any trader is free to take any foodgrains
from that arca to any part of the country.
That was not the position. All the traders
from Haryana were not in a position o
take it. It was only a few favoured ones
who were able to avail of the permission.
The statement was made on the 11th,
and it appears that some traders were
ready with their stocks that so many book-
ings took place on the 12th. So, it is not e
question of people or all the traders having
been affected, It was 3 question of a few
favoured traders who knew the thing before-
hand, before the Chief Minister made that
statement. He had no authority to do that.

SHRI RANGA : That is the beauty of
your permit-licence raj.

SHRI JAGITWAN RAM : Prices in
Haryana shot up within two days, and I
as Food Minister of Indiag had to see that
the people who bed to purchase foodgrains
in Haryana itself were not put to great
hardship, Therefore, I had to see, since
the action of the Chief Minister was not
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legal, what action we could take, and ac-
tion was taken. Whether our action was
justified or not has been tested in various
courts, The traders took it to the lower
court and the High Court, and it has been
held that the Haryana Government had no
authority and that the permits that were
issued were not valid permits,

Then, the question comes about settle-
ment, It may be that a few small traders

might have suffered, but whenever such
action is taken, that is inevitable.
Today, the position is that all the

matters are in court and the stock  at
Howrah has been confiscated; in respect of
some stock there has been an injunction
from the Calcutta High Court, The con-
fiscated stock has been sold, and the money
has been deposited with the court. The
traders have made appcals, and if the
court says that they should be paid, the
money will be refunded.

SHRI CHINTAMANI PANIGRAHI :
The hon. Minister hus made it clear that
these transactions have takem place without
valid permits and even without removal
of the ban. The CBI has already sub-
mitted its report in which it has named
some railway officers and certain other offi-
cers as being involved in these transactions.
I would like to know what action has
been taken against those officers who have
been proved to be involved in this deal,
and if no action has been taken, why it is
being dclayed.

SHRI ANNASAHIB SHINDE: The
investigation has not been completed so
far, though it is agbout to be completed,
and the CBI has not so far submitted its
report.

SHRI CHINTAMANI PANIGRAHI :
It is reported in the papers that they have
alrcady submitted the report. We would
like to know what part of the investigation
still remains to be completed,

MR. SPEAKER : Whatever the papers
might say, the Minister says the investiga-
tion is still going on.

o owaw WWi & aeqy WP,
fredft arc gfenwr ¥ marafa
¥ FAAT 9T T A FAw qE A
£ FAT FY AT FT LT IAH LA
w1 welt WS ¥ AT g
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T dio dro wTEo F( fwirE war f5
FRTATT 9@l 7 qa7 <67 § FHL &

ar A &, ar afs a8 T ark @
A 97 W ag fd snad, #m 9w
HET FT A I TG aArF A AT IHG
I F FTAFTY 77 &1 7

SHRI ANNASAHIB SHINDE : T do not
think that at this stape anything can be

said about this. The hon. member can put
the question to the Home Ministry.

»{ e AT W : g AEIRY,
az @il @i A fegdwa 31 398
F ¢ 7 3z wAAr Aedr g fF s
ATE F AT TR @AT FOFT ZE
2 T @ # FT @ 9= gf g,
o= oy T g A fu ot YT
TH AT T, 41 747 TH &1 ALANT @A
T FH F FH L FT AT W FA AT
s & fafaser andt 73 7 q@ifE
TH T AN § AT AW F 9T A7 FTAT
I TET R 1 TA AT 1Y 9FE qT A TR
ETUF FUZ oATH o137 77y 21 fow
Y gmma Am oE @Y 2 AT EWIL AW A
Fax g 8 iar =1(g0 |

SHRI 5. K. TAPURIAH : The hon.
Minister mentioned a number of times the
legal position. 1 wonder whether he will
also be prepared to look into the moral
aspect of it. The announcement was made
on 10th October by the then Chief Minis-
ter of Haryana and published in all the
newspapers on the 11th October and was
announced by the All India Radio also an
orpanisation over which the Chief Minister
had no authority or control. Still the hon.
Minister says that he had to wait till the
official letter came to him, which took six
days. During this period quite a lot of
rgolmal, as he himself says, went on. The
Railways were also involved in this, The
Railways knew very well that the order to
stop the movement came under the Essen-
tial Commodities Act and no movement
can take place withoul the direct and
explicit instruction from the Central Gov-
crnment. The Railways also belong to the
Central Government. May I know whether
the railways have also made 3  depart-
mental enquiry as to how this has happen-
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ed and what this Government has donc
about thiy matter ? Has the CBI made
any enquiries into the railway's lapses ?

SHRI ANNASAHIB SHINDE : As fur
as the position of the Railways is con-
cerned, I have already explained that it is
subject to investigation. In regard to state-
ments, etc. appearing in the Press, I do
not think that the Government of India
is expected to act on the basis of Press
reports.  Only when we receive some offi-
cial information we can act.

SHRI SHIVAJIRAO S, DESHMUKH :
May 1 pointedly avk the hon. Ministers
whether the innocent traders of Haryana
purchased grains at rock bottom  prices
from the sturdy and hardworking peasants
of Haryana and with the support of the
administrators got an illegal order issued
and also got it proclaimed by the All
India Radio and undertook round the clock
loading of wagons and moved caravans of
truckloads . ..

MR. SPEAKER : You are summing up
all the supplementaries. What is  your
question ?

SHRI SHIVAJIRAO S. DESHMUKH :
.. .telegraphically conveyed to the Central
authorities only on a holiday for amend-
ing the Essential Commodities Act; while
the Central administrators were on a holi-
day, they allowed their legal and adminis-
trative intcllect to go on a holiday also
and returp after the holidays. Meanwhile
transactions worth crores of rupees took
place. Would this be investigated by the
CBI ?

MR. SPEAKER : You summed up very
well.  This is what they are doing pow.
We take up the call atiention notice now.

WRITTEN ANSWERS TO QUESTIONS
qiferna & wrefa veran
*368 ft farw wATT WTEA :
WMo ga weTw qd
=ft Tt MW
Fq7 €AW-vg gAY gz A4 Ay
FU FOn fF
(%) 3ar 3z /= ¢ fx wfews=
feqa wreg SwEW & sH I
®Y AT W Y AT T4 T AgA
sfeare dw s 7 &
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(=) afz z, & ¥ar arfeeae
FEIFFEGETE WY § & 97
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TFTT F fady g¥e fear & o
famer sifwawm T sgaT saicm
WRWl FT Feawq gar ¢ | A fAin-
szt Fr qrfeeary 1 T ¥ I
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INDIA'S SPECIAL OFFICER IN BHUTAN

*369. SHRI BEDABRATA BARUA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Bhutan has requested Gov-
ernment to raise the strength of India's
Special Office in Bhutan;

(b) whether this matter was raised at the
time of recent visit of the Prime Minister;
and

(¢) if so, Government's reaclion there-
1o ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
No request has been received from the
Government of Bhutan to raise the strength
of India's Special Office in Bhutan,

(b) No, Sir.

(¢) Does not arise.

MODERNISATION OF NAVY

*370. SHRI INDRAIJIT GUPTA: Will
the Minister of DEFENCE be pleased to
state :

(a) the total allocation made in the
Five Year Defence Plan for the develop-
ment and modernisation of the Indian
Navy;
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(b) how much of this amount has been
spent so far; and

(c) the progress so far achieved in this
respect 7

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) to (c).
The Defence Plan 1964-69 did not cover
any specific allocation but only a broad
assessment of needs. The total amount
spent on the Navy during the Plan period
including the amount budgetted in 1968-69,
is Rs, 203.40 crores,

waTR weiem e @fae wfe-
wifzal ®t &av 7wa fean
i

¥371 5t wew fagrdt amdEt
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ot TETS wF
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SiLverR JUBILEE CELEBRATION OF AzaD HiND
GOVERNMENT

*372, SHRI SAMAR GUHA :
SHRI S. N. MAITI :

Will the Minister of DEFENCE be
pleased to state :

(a) whether Government have received
any representation regarding the observance
of Silver Jubilee Celebrations of the Foun-
dation Day of the Azad Hind Government
formed under Netaji Subhas Chandra Bose;
and

(b) if so, the pature thereof and the
sieps taken or proposed to be taken for
observing the historic day of Armed Re-
volution against the former  imperialist
Rules, which falls on the 21st  October,
this year ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) Yes,
Sir,

(b) The representation has
for ;

requested

(1) Memorial services by the Indian
Armed Forces in Delhi, Mairang
and Kohima; )

(2) Issue of gallantry medals and
certificates to the INA heroes;

(3) Setting up of a committee to draw
up a military history of the battle
of liberation conducted by the
INA;

(4) Changing the name of the Indian
Military Academy to Netaji Mili-
tary Academy;

(5) Re-naming one of the Army divi--
sions as “Azad Hind Division™;
and

(6) Arranging for an exhibition of

arms and other equipment used
by the INA.
The matter is under consideration,
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LAND REFORMS LEGISLATION

*373. SHRI LOBO PRABHU : Will the
PRIME MINISTER be pleased to state :

(a) whether Planning Commission have
examined that the assumption of ownership
of land by Government under ths Land
Reforms Legislation in the States has in-
volved recourse to court by owners, who
aré disposed to accept permanent tenure and
fair rents from their tenants, even as under
proprietors;

(b) whether Planning Commission have
advised States to allow owners and tenants
who agree to the creatioa of underpropric-
tary tenures to opt out of tenancy legisla-
tions; and

(c) whether in the opinion of the Com-
mission such under proprietary rights
would increase the value of tenancies and
also provide security to loans?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) It is true that enforce
ment of tenancy rcform measures has lod
to somc litigation. The principal land
reform laws have been included in the
Ninth Schedule to the Constitution with a
view to reducing litigaton,

(b) No Sir.

(e) Does not arise.

APPROACH PaPER ON FOURTH PLAM

*374. SHRI P. RAMAMURTI : .
SHRI E. K. NAYANAR :
SHRI UMANATH :

Will the PRIME MINISTER be pleased
lo slate :

(a) whether the Planning Commission
has published an “Approach Paper on
Fourth Plan”.

(b) if so, whether it is a fact that the
country will need external assistance fo
the tune of Rs. 5,000 crores for the Fourth
Plan; and

(c¢) how Government propose to invest
the external assistance 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MIRISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.



799  Writien Answers

(b) and (c). The amount of external
assistance that could be taken credit for
in financing development programmes
during the Fourth Five Year Plan will be
decided and indicated in the Draft Plan,
after the reports of the Working Groups,
currently engaged in assessing resources and
requirements of the economy, become
available to the Planning Commission.

FQuAL DISTRIBUTION OF INDUSTRIES TO

STATES

»375. SHRI HEM RAJ: Wil the
PRIME MINISTER be pleased to refer to
the reply given to Starred Question No.
733 on the 20th March, 1968 and state
the steps which have been considered for
inclusion in the Fourth Five Year Plan for
the diversification and the equal distribution
of industries in the various Siates, Union
Territories and regions 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : As stated earlier in reply to
the previous Question, it is not feasible to
distribute industries equally among all parts
of the country because of techno-economic
factors. The Fourth Five Year Plan is
still under preparation and the additional
measures to foster the regional dispersal of
industries are under consideration,

Naga HosTILES' CAMPS

*376. SHRI R. K. SINHA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to statg :

(a) whether it is a fact that the Naga
hostiles have shifted their camps from
villages into jungles and hills;

(b) whether it is also a fact that such a
move on their part is for the purpose of
restoring to guerilla war for which they are
trained by the Chinese; and

(c) if so, whether Government have
made adequate preparations to meet the
challenge 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). As a result of the action taken
on 7th June at Jotsoma, and the strict en-
forcement of the Agreement on Suspension
of Operations by the security forces, it is
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likely that some camps used by the Under-
ground Nagas have been shifted further into
the interior.

(¢) Yes, Sir.

1.F.S. CoMMITTEE's REPOKT Re. RESBARCH
OFFICERS AND LIBRARY STAFP

*377. SHRI RAM SWARUP VIDYAR-
THI: Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the action which has so far been
taken on para 108 of the recommendation
of the Indian Foreign Service Committee's
Report regarding the removal of dissatis-
faction among the Research Officers and
Library staff of the Library; and

(b) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) and (b).
The recommendation is under consideration.
The relevant data has been collected from
the Ministries concerned and other sources
and is under study. At present there is a
general ban on the revision of pay-scales,
However, Government are considering the
possibility of rationalising the pay-scales
of Rescarch Officers and Library staff in
the Ministry of External Affairs, in con-
formity with scales for similar personnc!
in other Ministries, They are examining
certain related matters such as cadre struc-
ture, promotion prospects, etc.

SECTOR INDUSTRIAL  PROJECIS
DURING 1968-69

PunLiC

#378. SHRI ANBUCHEZHIAN : Will
the PRIME MINISTER be pleased to
state :

(a) the total amount provided by the
Planning Commission for the public sector
industrial projects during 1968-69: and

(b) the projects allowed by the Planning
Commission to be undertaken during the
year 7

THE PRIME MINISTER, MINISTER

OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-

TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) The overall outlay eavi-
saged in the public eector for the industrial
and mineral sector duriog 1968-69 s
Rs. 539 crores.
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(b) A detailed list of the pro-]ecu includ-
ed in the 1968-69 Annual Plan is given
in the Annual Plan Report already presented
in the Lok Sabha.
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AGREEMENT WITH UK, Re, INDIANs IN

KENYA HAVING BRITISH PASSPORTS

*379. SHRI SITARAM KESRI:
SHRI OM PRAKASH TYAGI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have arrived at
an agreement with the Government of UK.
about the 'Indians in Kenya holding British
passports who might wish to come to
India;

(b) if so, the details thereof; and

(c) whether the same concession would
be extended to the Indians in other African
countries 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). Yes, Sir. A copy of the Press Rs-
lease relating to the arrangements made
with the British Government in regard to
the resettlement of citizens of Indian origin
belonging to the United Kingdom and
Colonies and residing in Kenya, is placed
on the Table of the House.

(c) The situation in other
countries does not warrant such
ments.

African
arrange-

Statement

Arrangements have now been made bet-
ween the British and Indian Governments
in regard to the resettlement of persons of
Indian origin holding United Kingdom
passports and resident in Kenya who are
compelled fo tcave Kenya and wish to go
to India. Where such persons are denied
permits for residence or for the practice of
their trade or profession, or their livelihood
is curtailed by the restriction of their right
to trade, the British High Commission will
place an appropriate endorsement in their
passports giving the holders the right of
cotry to the United Kingdom, It is the
intention of the Government of India,
through the appropriate Indian authorities
and representatives in Kenya, to provide
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from for
entry into India with a view to possible
eventual settlement. The pecessary adminis-
trative procedures are being instituted in
the British and Indian High Commissions
in Nairobi.

any such persons, if they are not otherwisc
disqualified admission, with visas

Derence ProbucTioN SupPLy ORDER
WITH PRIVATE SECTOR

*380. DR. RANEN SEN: Will the
Minister of DEFENCE be pleased to statc :

(a) the value of defence orders so far
placed with the private sector and for which
ilems;

(b) whether the performance of the
private sector in this respect has been satis.
factory in terms of quality and timing of
delivery; and

(c) if not, whether Government proposc
to stop placing of orders with the privalc
sector for defence production ?

THE MINISTER OF STATE IN THEH
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Orders for 4650 items of
the value of Rs. 19.47 crores have been
placed with the private sector by the Depart-
ment of Defence Supplics. The items fall
under various categories like, components
and stores for Vehicles, Armaments, BElec-
trical & Flectronics, Marine, FEngineering
& General.

(b) Yes.
(¢) Does not arise.
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TNDIAN PROPERTY SEIZED BY GOVERNMENT
OF ZANZIBAR

»382, SHRI BABURAO PATEL : Will
the Minister of EXTERNAL AFFAIRS
he pleased to state :

(a) whether it is a fact that by a Presi-
dential Decree of the 17th March, 1964,
the Government of Zanzibar has seized and
misappropriated property worth  several
crores of rupees belonging to Indian indivi-
duals and institutions without paying any
compensation;

(b) the nature, details and value of the
movable and immovable property belong-
ing to the Indians seized in this manner
so far with names of their owners;

(c) the effective measures taken by our
Government to get compensation for what
has been scized and to prevent further con-
fiscation in addition to our usual protest
note; and

(d) the particulars of number of Zanzi-
bar citizens and their property in India, if
any ? 5

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
On the 17th March, 1964, the Government
of Zanzibar promulgated a  Presidential
Decree providing for the confiscation of
immovable property in cases where the
President of Zanzibar thought that such
acquisition was in the national interest, and
that the acquisition of such property with-
out payment of cempensation would not
cause undue bardship to the owner. The
Decree in question if applicable to all per-
sons holding property in Zanzibar,

(b) Under the Decree, the Government
of Zanzibar has acquired immovable pro-
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perty of- Asians, Arabs and of others. Ac-
cording to the latest information available
from our High Commissioner in Tanrania,
27 hoyses, one stone-crushing mill and all
beach cottages belonging to Asiand were
confiscated upto May, 1968. The value of
the property or the names of the owners
are not known to us,

(¢) The Government of India cannot
interfere in what is an internal affair of the
Government of Zanzibar.

(d) Zanzibar being part of Tanzania, is
one of the Commonwealth countries and as
such its citizens are exempt from registra-
tion formalities. No information is
available about their property in India,

PARTICIPATION OF SOUTH AFRICAN AND
PorRTUGESE DELEGATES IN UNCTAD Con-
FERENCE

*383. SHRI JYOTIRMOY BASU : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state-:

(a) whether thers is a trade ban imposed
by UN.O. on South Africa and Portugal;
and

(b) if so, the circumstances under which
South African delegates were includsed in
the recent UNCTAD Conference in Delhi ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA. PAL SINGH) : (a)
The UN General Assembly and the Security
Council have adopted Resolutions calling
upon Member States to discourage trade
with South Africa and Portugal, among
other measures to bring pressure on them
to abandon their reprehensible policies.

(b) In terms of General Assembly Re-
solution 1955 (XTX). all Members of the
United Nations, includiny. South Africa and
Portugal were entitled to participate in
UNCTAD II. Under her agreement with
the United Nations, India as the host
country, was obliged to issue visas to the
South African delegates, and it was not
open to her to exclude them from the Con-
ference. Portugal did not attend the
Conference,

DerFENCE PRODUCTION IN PRIVATE SECTOR

*384. SHRI PREM CHAND VERMA :
Will the Minister of DEFENCE be pleased
to slate :
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(a) whether it is a fact that during a
meeting with the representatives of private
industries, the Minister of Defence Pro-
duction told them that more and more
items of defence production would be or-
dered from private firms;

(b) whether it is also a fact that the
Minister had assured them that Government
would pay developmental expenditure and
would ensure full use of production capa-
city continuously;

(c) if so, whether there hag¢ been any
change in the policy for tbe production of
defence material recently; and

(d) what further items are proposed to
he given for production to the private sec-
tor and the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA : (a) to (d). The basic policy as
cnunciated in the Industrial Policy Resolu-
tion is that arms and ammunition and
allied items of defence equipment should
he manufactured in the Government Under-
tukings. There has been no change in this
Policy. However, for achieving maximum
possible sclf-sufficiency in Defence require-
ments and to speedily arrange the indigenous
manufacture of items hitherto imported,
increasing efforts have to be made to uti-
lise the capacity in the civil sector. 1In
this context the representatives of the pri-
vate industries were informed that there
should be greater participation by them in
the defence effort and that they would be
wiven facilities like technical assistance,
developmental costs and continuous orders
to the extent possible.
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LeTTCcR 'ROM MADAM  SYETLANA

*387. SHR1 HARDAYAL DEVGUN :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that Madam
Svetlana has written a letter recently to
Government secking permission to settle
permanently in India;

(b) if so, whether Government have con-
sidered the letter; and

() if so, the dccision taken by Govern-
ment in the matter ?

-THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R, BHAGAT) : (a) No, Sir.

(b) and (c). Do not arise.

|q T gHEHY
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INDIAN TrOOPS WITH LC.C. AT Satuon

*389, SHRI K. LAKKAPPA :
SHRI K. M. KOUSHIK :
SHRI VIRBHADRA SINGH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the Indian
troops assigned to the International Contrel
Commission posted at Saigon are living
in barracks in a “Slum” within the zonc
of Viet-Cong rocket attack;

(b) whether it is also a fact that these
barracks are dilapidated; and

{c) if so, the steps which have been
taken by Government to look after the
welfare of the Indian troops abroad ?

THE MINISTER OF STATE IN THF
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) to (c).
Since 1954 Indian troops are living in
barracks within the Armry Camp in Saigon
where the offices of the three Delegations
(Canada-India-Poland) and the Interna-

‘tional Commission Secretariat are located.

This cannot be called a slum, though in
the prevailing circumstances in Saigon therc
has been some deterioration in the condi-
tions of these barracks. A team of Officers
is now visiting the Headquarters of the
three International Commissions in Vietnam,
Cambodia and Laos to look into the pre-
sent situation and the problems of Inflian
personnel serving with these Commissions.
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1.0858s DUE To CLOSURE OF SUEZ CANAL

*390, SHRI M. L, SONDHI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government have enquired
into the financial loss to Indian interests
as a result of the closure of the Suez Canal;

(b) if so, the result thereof; and

(c) the steps which have been taken by
(overnment to minimise Indian losses 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI SURENDRA PAL SINGH) : (a)
and (b). As already stated in answer to
Unstarred Question No, 8350 on 24th
April, 1968, while it is not possible to esti-
mate the loss, India is incurring an addi-
tional expenditure «of an estimated 22.5
million Rupees per month because of the
higher freight charges which have to be
paid for our imports from the West, Since
statistics of freight paid on exports are
not maintained, it is not possible to assesa
the additional expenditure incurred on our
cxports.

(c) Government have succceded in get-
ting the surcharge on freight rates reduced
by about 2% to 5 per cent.

COMPULSORY MILITARY TRAINING

3058. SHRI BABURAO PATEL : Will
the Minister of DEFENCE be pleaged to
state :

(a) the number of fully trained citizens
in military training and/or in use of fire-
arms in the N.C.C, Territorial Army,
Civilian Rifle Training School and Home
Guards, separately, so far;

(b) whether Government have ever con-
sidered the pecessity of giving compulsory
military training to all adults; and

(c) if not, the reasons therefor?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) The oumbers are as
follows : —

(i) N.C.C.—26,96,400
(ii) Territorial Army—40,288,

This is the present strength; figures of
those, who have retired/resigned from the
Territorial Army, are being collected and
will be Iaid on the Table of the House,

1890 (SAKA) Written Answers 810

(iii) Clvillan Rifle Training School.
There is no Civilian Rifle Training

School; but, about 1,87,000 civilians were
trained under the Civilian Rifle Training
Scheme up to the end of 1966. Further
data will be collected and laid on the Table
of the House,

(iv) Home Guards—2,91,608.

(b) The variety of schemes mentioned
above are available for providing military
training or training involving the use of
fire-arms to the people at large. These
provide an ample base for the needs of
defence in an emergency. Any scheme
of compulsory military training due to the
vastness of the country’s population is
fraught with difficulties of management in
finding defence personncl and equipment
required for training and expense. It is
doubtful if there is any real necessity for
such a scheme. In the circumstances, it is
practical wisdom to proceed on the limited:
basis, indicated above,

(c) Docs not arise,
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HEAVY WATER PLANT
3063. SHRI G, S. MISHRA : Will the
PRIME MINISTER be pleased to state :

(a) the salieny features of the Heavy
Water Plant in Kota;
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(b) whether Korba was also one of the
sites proposed earlier for establishing a
Heavy Water Plant; and

(c) if so, the reasons for ignoring this
site for installing the Heavy Water Plant ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) :(a) The proposed Heavy
Water Plant will have an annual produc-
tion capacity of 100 tonnes. It will be
based on the combination of dual tempera-
ture exchange and vacuum distillation pro-
cesses. The energy requirement of the
Plant will be met from surplus steam
generated in the Rajasthan Atomic Power

Station,

(b) Yes, Sir; Korba was one of the sites
considered for the location of the Heavy
Water Plant,

(¢) The capital outlay on the Plant and
the cost of production of heavy water will
be lower and the construction period shor-
ter if the Plant were set up alongside the
Rajasthan Atomic Power Station.

BROADCASTS OF SONGS BY ARTISTES

3064. SHRI G. 5. REDDI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased 1o state :

(a) whether it is the policy of Govern-
ment to promote broadcasting of only re-
corded songs in place of songs by artistes
themselves;

(b) whether it is a fact that this policy
does not eéncourage the different artistes in
the country to display their talents; and

(¢) bow many recorded and how many
artistes programimes are arranged in tho
ALR. stations at New Delhi, Vijayawada
and Hyderabad on an average daily ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K, K,
SHAH) : (a) No, Sir.

(b) Does not arise,

(¢) Daily average recorded music and
music Programme by Casual artistes at
Delhi, Vijayawada and Hyderabad Stations
is glven below :—
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Gramophone Artistes
Records Programm,
—t——y ety
Hrs. Mits. Hrs. Mts.
Delhi 5 23 1 02
*Vijayawada 0 55 2 00
Hyd:rabad 1 54 5 0l

*The figures are only in respect of pro-
grammes originating at the Vijayawada
station; the music programmes relayed by
this station from Hyderabad have not been
included,

BROADCAST OF SANSKRIT SLOKAS

3065. SHRI G. S. REDDI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government propose to
broad:ast religious slokas in respective
regional languages in place of Sanskrit
Slokas; and

(b) if not, the reasons therefor ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) and (b). Devotional songs
in regional languages are regularly broad-
cast from AIR Stations. Sanskrit Slokas
also figure in the devotional muwic  pro-
gramme. The suggestion ebout Sanskrit
S}okas being replaced by hymans in re-
gional language is being examined by
Jullundur Station,
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MuiaHip FORCE mN PAKISTAN

3067. SHRI MAHANT DIGVIAI
NATH : Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that Pakistan
is aguin reorganizing Mujahid force to
serve as effective second line of defence
of Pakistan;

(b) if so, whether these Mujahids are
being sent by Pakistan to Kashmir to
create trouble and communal riots like that
of 1965; and

(c) if so, Government's reaction there-
to?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (c). The Para
Military Force of Pakistan called the
Mujahid Force has been in existence for
quite some timec.- There are  indications
that the training of this force is being
improved. Pakistani agents have come to
notice in Kashmir, It is Government's en-
deavour to foil Pakistani designs for
creating turmoil in Jammu and Kashmir
and safeguard the security of our country,
which includes Jammu and Kashmir.
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SUBMARINE MANUFACTURING FacTORY

3069. SHRI MANGALATHUMADAM:
Will the Minister of DEFENCE be pleas-
ed to state :

(a) whether it is a fact that there was
a proposal sometime in 1962-63 to start a
submarine manufacturing factory in public
sector near Ponneri, Madras;

(b) whether it is also a fact that some
preliminary discussions were also held
between the officials of the Ministry, State
Government and the Ministry of Railways
about the site; and

(c) the reasons for dropping the pro-
posal ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (c). No, Sir.

A proposal was, however, considered for
the setting up a production unit for
Marine Diesel Engines at Ennore noar
Madras. The final decision regarding the
location of this unit a; Ranchi was taken
by the Government after considering the
recommendations of a team of technical
officers of M/s. MAN of West Germany
who are the collaborators. At the same
time to reduce capital expenditure, Gov-
ernment decided to restrict the role of the
unit to manufacture of small components
and assembly and testing of engines.

The site at Ranchi eatailed the least
capital expenditure and is ncar  Heavy
Engineering Corporation, the major com-
ponent supplier.

RISHIKESH-BADRINATH RoOAD

3070. SHRI YASHPAL SINGH : Will
the Minister of DEFENCE be pleased to
slate :

(a) whether the 1oads built by the
Border Roads Organisation from Rishikesh
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to Badrinath and round about became
unserviceable due to land-slides at certain
places this year; and

(b) if so, thc reasons thercfor and ths
action taken in the matter ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Through traffic
on Rishikesh-Badrinath road was inter-
rupted on account of knd slides on a few
occasions in this year. During the pilgri-
mare scason the road was blocked for over
24 hours on three occasions.

(b) The road passes through the Hima-
MhAb repions, which are peologically young
g unsieble, In certain areas, the goil
mantle consists of layers of shalg, It starts
moveag Jdown due 1o seepage of  water
during rains, Ower most of the Hima-
ldyan regions, land slides and slips  on
account of rains end snow are common.
Whepever they occur, immediate action is
taken to clear the slides/slips and make
e road trefiic worthy at the carliest.

MINISTER'S VISIT TO BADRINATH

3071. SHRT VASUDEVAN  NAIR:
Will the Minister of  INFORMATION
AND BROADCASTING be pleased  to
state :

{a) whether it is a fact that he went
‘(b Mhe border arcas  inclading  Badrinath
'ff)r a quick survey of the arrungements to
bé made for horder publicity;

(b) whaother # is a facg that alongwilh
his comvoy of eight cars there was also a
vghicle carrying a squad from the Song
apd Drama Bivision of ALR.;

c) whtther this vehicle met with an
dent; amd

(d) if so, the detaily thereof ?

THE MIN'STER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHA‘H}: (a) Yes, Sir,

(h) Mo, Sir. The ill-fated wehicle car-
ryine the diamg troupe of the Song and
Drama Division, did Not form a part of
my parly.

ted and (d). Aft'r the unlucky vehicle
wad moved about 18 miles from Rishikesh,
it swerved from the road, jumped through
the low parapet down the ravine, weat
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burtling down to about 50 feet along the
slope, dashed against a big tree aad came
to a halt, According to the driver, the
stecring - liecl bad got jammed., All the
cecupants of the vehicle were injured and
one of them, Shri Prem Singh, Stage Assis-
tant of the Song and Drama Divisioa suc-
cumbed to his injuries and died ip the
hospital on the same day. The rest were
discharged after the mnecessary medical
ireatment.

SoutH WEST AFRICA

3072. DR. RANEN SEN: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether all attempts made by the
U.N. Sccurity Council to compel South
Africa 1o hand over the administration of
Suisth West Africa 10 the World Organi-
sation have failed; and

(&) if ro, the farther steps which India
propose to take in the UN. to put an early
end to South Africa’s control over Séuth
West Africa 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER QF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHT) : (a) and (b). The Oeneral
Assembly at its last session had recom-
mesded. 1o the Sccruity Council e take
effeclive measuics 10 onsure the remewal
of the South African presence from Sopth
West Africa and to secure its independence.
The Security Couscd has nol yet may to
coosider thess mcwsures.

KasiMir Issue in UNO.

3873, SHRT YAINA DATT SHARMA :
Wil the Minmister of EXTERNAL AF
FAIRS be pleabed to sivte :

(a) whether Government's atteaotion has
been drawn to the statements made recont-
ly by the Foreien Minicter of Pakistan
in the Pak. Assembly that Pakistap was
detertnined to help the people of Kashmir
to sccure their right to scif-determiffabion
and that Pakistan will take the Kashmir
issue to the United Nations; and

(b) if so, the reaction of Government
thereto ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERQY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERMNAL AFFAIRS (SHRIMATI INDIRA
GANDEHI) : (a) Government have seen
press reports to this effect. Acconding to
Pakistani mewspapers, the Foreign: Minister
of Pakistan is reported o have stated that
Pakistan would raise the Kuashmir issue in
‘the United Nations when the situation was
tipe.

{®) India’s position on  Kashmir has
becn made clear, time and again, in Par-
liament and in the Security Council, The
mere fact that Pakistan chooses to consider
the question of raising the issue in the
United Nations, canp make no difference to
that position, If the issug is raised in the
Security Council, Government will deal
with the situation suitably.

NaGAs LINK WITH INSURGENCY MOVEMENT

3074. SHRT M. L. SONDHI : Will the
Minister of EXTERNAL AFFAIRS  be
pleascd to state @

(a) whether Government are aware that
the Naga underground have established
close links with an insurgency movement in
a belt stretching from Yunan in China
and running across Northern Burma to the
Tirap and Nugaland and border of India;
and

(b) i so, the steps which Government
have taken to strengthen Indian operational
forces und scal the border ?

THE PRIME MINISTER, MINISTER
OF ATOMIT ENFRGY. MINISTER OF
PLANNING AND MINISTER OF EX-
TERMAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Government are
aware of the links between Naga Under
pround and some iosurgent clements  in
Notrhern Burma.

(b) Government have tightened security,
patrolling, intelligence ete. along the Indo-
Burma border.
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POWERFUL TRANSMITTER FOR KANPUR

3078. SHRI §. M. BANERJEE: Will
{be Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether a powerful transmitting
station hag been established in Kanpur;
and

(b) if not, whether this is likely to be
cstablished during the Fourth Plan period ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). No, Sir. As it is
well served by existing arrangement  at
Kanpur and Lucknow.

SCIENTIFIC ASSESSMENT OF WEAPONS
AND ACCESSORIES

3079. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of DE-
FENCE be pleased to state :

(a) whether Government propose to
make a detailed scientific assessment on
the basis of the study already taken regard-
ing the weapons and accessories after the
Indo-Pak, conoflict in 1965;

(b) whether it is proposed to develop
these weapons, specially suited for high
altitudes and deserts;

(c) whether -it is a fact that about B8
scientists have been assimilated with for-
ward area upits and coastal areas on the
basis of 1965 scheme;

(d) whether it is also a fact that the
five year scheme regarding Research Orga-
misations and Development of the modemn
army has been finalised; and
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(e) when it is likely to be brought into
cffect ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA).: (a) Scientific assessment of
the various specialised problems including
weapons and equipment is carried out by
the different groups of Defence Research
and Development Organisation and the
Services as a regular measure, The studies
which were carried out by the various
R & D teams in the wake of the last Indo-
Pak conflict in 1965 have been taken into
consideration for this purpose.

{b) The specialised problems of terrain
including high altitudes and deserts on our
land borders have been kept in view in the
development of our weapons and equip-
ment.

(c) Since 1965 a total number of 279
scicntists have  completed  orientation
attachment with the active Army units in
the forward areas. This scheme was for-
ther extended for attachment of scientists
to Naval ships and shore establishments,
and is now being cxtended to cover attach-
ment to the active Air Force units/forma-
tions.

(d) and (e). The Five Year programmes
in respect of R & D Establishments/Labo-
ratories for the period 1969—74 have been
framed on the basis of known and antici-
pated requirements of the Services in con-
sultation with the Users,

LIBERATION MOVEMENT IN PORTUGUESE
ANGOLA AND OTHER AFRICAN TERRITORIES

3080. SHRI INDRAJIT GUPTA : Wil
th¢ Minister of EXTERNAL AFFAIRS
be pleased to state : .

(a) ‘whether the question of giving
cffective material support to the liberation
movement in Portuguese Angola and other
African territories Fas been considered by
Government; and

(b) if so, the steps which have been
taken in this diréction ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) The Hon'ble Member's attention is
invitled to the information already given in
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reply to the following questions, asked

recently in the Lok Sabha :
(i) Starred Question No. 454, dated
6th March, 1968, ]
(ii) Unstarred Question No, 10111,
dated 8th May, 1968, and
(iii) Unstarred Question No.
dated the 24th July, 1968,

676,

MALAYISA-PHILIPPINES DiSPUTE

3081. SHRI INDRAJIT GUPTA : will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Malaysia has sought India's
support in her dispute with  Philippincs
over Sabah; and*

(b) if so, Government's allitude there-
on?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA

GANDHI) : (a) Both Malaysia and
Philippines have conveyed to us  their
Tespective stands on Sabah.

(b) The Government of India hopes

that the two sides will be able to resolve
this matter amicably by mutual discussions.

PAK. ACCUSATION AGAINST INDIA ON M-
PLEMENTATION OF KUTCH AWARD

3083. SHRI N. R, LASKAR :
SHRI CHENGALRAYA NAIDU:
SHRI ANBUCHEZHIAN :

Will l.l_lc Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether the Pakistan Government
have been accusing India of delaying the
implementation of the Kutch Award pub-
licly in International forums as a part of
their anti-Indian tirade;

(b) if so, the reaction of Government
thereto; and

) (c) when the award is likely to be fully
implemeated ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXT-
ERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) The Government of India
are nol awarc of any such publicity by
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the Government of Pakistan in international
forums.

(b) Does not arise.

(c¢) The demarcation work in  accord-
ance with the Kutch Tribunal's Award is
likely to be completed by May, 1969,

INDIAN CONSULATE IN SAIGON

3085. SHRI N. R. LASKAR :
SHRI CHENGALRAYA NAIDU:
SHRI D. C. SHARMA :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether it is a fact that the buildinz
of the Indian Consulate in Saigon was
badly damaged on the 11th June, 1968
due to the Vietcong rocket attack on the
city of Saigon;

(b) whether it is also a fact that somc
persons in the staff were also injured and
killed duc to the attacks;

(c) if so, the total losy suffered by our
consuluate there; and

(d) the steps which have been taken to
protect the stafl and building in Saigon ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) The building in
which Consulate-General of India is housed
is a multi-storcyed apartment type building.
The office of the Consulate-General s
situated on part of the firsy floor of the
building. On the moming of 1Ith Juoc
a rocket hit the pavement in front of the
building damaging badly one shop om the
ground floor; due to impact of this explo-
sion many glass panes in the building in-
cluding those in the office of Consulate-
General were broken. In one room of
the office of the Consulate General there
were couple of cracks in the wall.

(b) No member of the staff of the Con-
sulate-General was injured or killed.

(c) The damage to office premises of
the Consulate-General, has been repaircd
by the landlord of the building.

(d) Our Consulatc staff takes all poss-
ble steps to safeguard their persons and
property as are practicable in the prevail-
ing conditions in Saigon.
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SoviET LaNp NEHRU AWARD

3086. SHRI MANIBHAI 7. PATEL:
WHI the Minister of. EXTERNAL AF-
FAIRS be pieased 10 state ;.

(a) the namies of the Indian literary
persons who have been awarded the Soviet
Land Nehri Award recently;

(b) the detaids .of the awards; and

(5) the total expenditurs which Govern-
ment had to incur i this connection ?

THE ‘PRIME MINISTER, MINTSTER
OF ATOMIC ENERGY, MINISTER OF
PLAMNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRTMATI
INDIRA GANDHI) : (a) The following
emdacnt: persops have been awarded the
Soviet Land Nehru Award for 1967 :
1. Shri Raghupati Sahai Firaq
2. §hi Q. Sankara Kurup

. Shri Manmatha Roy

. Shri L, N. Bhave

. Shri Balraj Sahni

Bhri K. K. Nair

. Shri Gopal Haldar

.8, Shrl- R. Venkataraman

tb!) ‘The def.nt'ls of the Awards are :

i) ]j)p;c Pnzes of Rs, 8,000 each for
liggrary. works apd five prizes of
Bs. 2,500 each for journaliitic
works and a frec two weeks visit
to, the USSR, including the re-
turn, fare,

(ii) In addition, tem prizes of
‘Rs. 1000 each for literary works
and. ten prites of Rs, 800 each
for journalistic works  inchuding
- publisieed ~series of photographs.

‘(c) No expendll;m: was incurred by the
Govgrnmeut of Ihdia.
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JawaNs AND OFPCERS IN ARMY, NAVY AND
AR Force

3090. SHR1I BHOGENDRA JHA : Will
the Minister of DEFENCE be pleased to
slate :

(a) the total pumber and proportion of
our fawans to those of officers in the Naval
Air and Armed Forces at present;

(b) ¢the proportion of the officers to
tha of sqldiers in the leading countries
of the World and our neighbouring coun-
tries;

e} whether Government are contem-
plating to make any change in this ratio;
and

(d) if ro, the details thereof 7
"THE MINISTER OF DEFENCE (SHRI

SWARAN SINGH) : (a) to (d), The
number of officers .1d Jawans depends on
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the réquifements and functions of different
ty'nes ol' Units and Formations. It would
ip the public interest to dmlbnr.'
thy ﬂetalh in respect of mh tipe or lh&
overall average proportion,

Xo offibial information is available :-t-
garding the proportion in other counlrips.

Sup-CoMMiTTEE OF Priss CoUNCIL ON
MonoroLsTic TenDENCES TN FRiEss

3091 SHRI R. K. $NHA: Will the
Mimster  of INFORMATION  ANDR
BROADCASTING be pleas.d to stale :

(a) whether the Press Council bas ap-
pointed a sub-Commitice to examime the
questiog of monopolistic tendencies in the
Press;

(b) if so, what is the scope of the Cem-
mittee; and

(¢) whether the rezommendations of the
Committee will be of mandatory nature ?

THE MINISTER OF INFORMATION
AND BROADCASTIMG (SHRI K. K.
SHAH) : (a) Yes, Sir.

(b) The scope of thy Committee s
governed by Section 12(2)(j) of the Press
Council Act which empowers the Comeft
to undertnke study of developments whish
may tond towards menopoly ar cobcemiras
tion of omnership af newspapers, inclding
a study of the ownership or firdorisl
strugturg of pewspapers, and, if neegssary,
to suggest remedies therefor. .

(c) No, Sir. The Spb-Committes would
submit its report (o the Press Coungil fdr
consideration. The recommendations B
the Committee are not mendatory,

INDIANE TN KENYA

7099, BHRT ‘R, M. SINMA : WY the
Minister of EXTERNAL AFFARS ‘%o
plered 1o state @

(a) whether {t is not a fact 1hat the
K&l}fa Goverimpn; have askéd all Asfind
to hand over certain (ypes of bus:ﬁesp to'ih;
Kf.l‘]_‘(d ‘eltizens;

£b) hpw many Indisn families m
b affegrpd by such a decision of the Kshyd
Gpyernmest, and

(c) the steps which Government propess
to take to provide relief to the. e¢ffetted’
Indians ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) :(a) By a gazette Notification
dated the 12th July, 1968, the Government
of Kenya have announced that trade licenc-
es given to non-citizens in respect of cer-
tain epecified items would not be renewed
after December 31st, 1968,

(b) The population of Indian nationals
in Kenya is only 4000 approximately. Most
of them are engaged in professions which
will not be affected. However, this will
have repercussions on certain sections of
Asians who are British passport holders
and engaged in retail trades etc, The exact
number is not known.

(c) If any of the affected people choose
to come to India for permanent settlement,
they wil' be given the prescribed customs
and 1.T.C. concessions.

CONFERENCE 1 OFFICIALS OF
CEYLON

INDLA AND

3093. SHRI R, K, SINHA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether any proposal has been made
by the Prime Minister of Ceylon for a
conference of the officials of the 1two
countries.

(b) if 80, the subjects which have been
sugpested for the meeting; and

(c) the reaction of Ceylon Government
thereto 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI). : (a) to (c). The Prime Minis-
ter of Ceylon and India agreed in Septem-
ber, 1967 that senior officials of the two
governmeants should meet once a  year
to review the progress of Indo-Ceyloa re-
lations in all fields and exchange view on
other matters of common interest. The
Governmeat of Ceylon have been approech-
ed through diplomatic channels for a
meeting of senior officials as  envisaged
above, No date has so far been fixed for
the meeting.
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& fam afa® =qo% & & 97dT ¥r qf
g foEg |1C aOHTH ZgaT AN §;
#YT Tz 9 A% JqAT AT & ATEAH
¥ T2 AR fao fadw Aarag &
qEaETERE W MYATTT AA AT )
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fateit 'ﬂ;fﬂ'ﬂ' gmm'i mum qualifications have beea prmibeq;(o;r

R/ geawTSq
‘3007 Wt Twewer  framdt :
&7 WRE-FE Adi 47 AT A
T H F
o(®) 1 FAad, 1968 Fr fawi
& W qar faeh feee-faas
qEIFIEGE 9
(@) w78 & fora sfama g €2
e arforfiat & ; o
() wafafus gamemat ¥ eaw
a7 afafuys wrdg geaatcay g
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gfew midi)
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& qrwdt | '

+

Gn'nm:N REACH WORKSHOP, CALCUTTA
3098. SHRI MOHAMMAD ISMAIL :
SHRI GANESH GHOSH :
SHRI BEAGABAN DAS :

‘Will the Minister of DEFENCE be
plessed: to state :

(R)- the technical qualifications required
for the post of Assistant Junior Supervi-
sord'in the Qarden Reach Workshop,
Calfcutts;

(b)-if do. whether it is a fact that a
large mumber or Assistant Junior Super-
visrs_dre below the preseribed qualifica-
tiotis - and. some are even non<patriculates;

GPxthe pumber of Assistant Jupler
Sugervisors who do not. possess the pres-
cribed qualifications; and

(d) the reasons for appointing Assistant
JuiiBr  Supervisors who do not fulfil the
prajcpibed -qualification ?

THE MINISTER OF 'STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.

promotipp_or direct recruitment to  the
posts of Assistant Junior Supervisots. As
far s promotion iy ‘congerned, the Pty
of the Company is to promote from work-
men with long years of experience on Shop
floor and proven abifity, Direct it-
ment is normally restricted to holders..of
technical diplomas and persons who 'afe
Matriculates, In direct recruitment, excen-
tions are only made in the case of ex-
servicemen or persDs. wilh  specialised
experience.

(c) The Company has directly recrulied
11 ex-servicemen and 5 other non-metfi-
culates who had specialised- training. The
total number of Assistant Junior Supervi-
sors in the Garden Reach Workshops Tid.
is 116. |

It & TaRAr daTH &
wa | ofyaw w6 ®
wwifwa g geaw

3099. st Wz e : Fr df-
R HAT g FAN AT FOFGT oo

(F) 7a1 7z 7w 2 f& W@ &
saAaqr qUM % @49 # qfraw awAr
7 of Eas asrnagi g ;

(=) afz g, A s&&F s am
g, 9

() Far ag gEAF FAAT 1 ITAH
F7rs Arger ?

war w4, gw wlea W&, Qo
Aar aqr RAfew o w@t (s -
g wit)

(&) ¥ () : gow cwed AT
% AR g i & F A W W
& st ?
ReNgwAL, G, CasH COLLECTION Boggs oy

GuRDWARA DEHRA SAHEB AND Gmwha,
NANKANA SAHEB IN PAKISTAN - '
3100, SHBI-BABURAQ PATEL 7 . 'Wul
the Minister of EXTERNAL A!‘tﬂx;ls
be pleased to state : wie
(a) whether. it is - fact Ehat. Cashi @b
lection boxes of Uurdwara Dehra Sabeb;
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Lahore containing Rs. 1,180 and of Gur-
dwara Nankana Sahcb containing Rs. 48,000
were forcibly removed by the Officials of
Muslim Waqf Board of Pakistan in Sep-
tember, 1967 after badly belabouring the
Indien Sikh Sewadars;

‘th) the steps taken by  Government
hedlfes the usual protest note to the Gov-
eriment of Pakistan to restore the loss and
prevent further such outrages on  places
sacred to Mindu and Sikh sentiment; and

(c) if so, the result thereof and if not,
the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OF
PLANNING AND MINISTER OF  EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) In Sepiember, 1967 the
Wagl Department of the Government of
Pakistan removed a cash box  containing
Rs, 118/~ in Pakistani currency and some
muoney in Indian currency from Gurdwara
Dehra Saheb, Luhore, The  cash  box,
which contained the offerings at the Gur-
dwara, was replaced by another box by the
Pakistan Waql Department. Similarly, the
Whaf Officials also removed the cash box
from the Gurdwara Nankana Saheb, The
cxaet amount of money lying in that cash
box 1s not known.

() amd (c). The Government took up
thip, matwr with the Pakistan Government
in February, 1968. The Pakistan Govern-
ment have since informed us that  the
Evacuee Property Trust Board set up by
therGmernment of Pakisian will be respon-
sibly . for the maintenance and upkeep ot
nof-Muslim shrines. The Sikh Sewadars
have been divested of all their administra-
livie’ respansibilities. The Goveroment are
cxamining what further steps should be
"luklen in the matter,

Tinerans M INDIA

3101. SHRI BARURAQO PATEL : Wil
the Minister of EXTERNAL AFFAIRS
be pleased 10 state :

(a) the total amount speot by Govern-
ment on the education, resettlement and
other relief measurea of Tibotans so far;

- the number of Tibetams in India a1
present,  campewise;

" tc) the reasons why these Tibetans have
refsed to accept Indian citizenship offered
to them:

1890 (SAKA)  Written Answers 838

(d) whether it is a fact that a lasge
number of these Tibetans have recently
embraced Christianity and  expressed a
desire to migrate to forcign countries; and

(e) if so, how masy and for what
reasons 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER QF-
PLANNING AND MINISTER OF BX-
TERNAL AFFAIRS (SHRIMATI IND/RA
GANDHY) : (a) The wtal amoumt  of
morey spent by Governmeni till 31-3-67,
on relwl rehabilitation, resettlement and
cducation of Tibetan refugees in India, is
Rs. 5.50 crores. Fional figures of expendi-
ture for the year ending 31-3-68, aro nat
vet avuilable, but the expenditure i expectad
Lo be approximately Rs, 90 lakhs,

(b) ‘The total sumber of Tibetan Re-
fugees in India is approximatoly 51,000,
Camp-wive statement is laid on the Table
ol the House, [Pluced in Library, See Neo.
1.1-1653/68).

(¢) Under the existing laws, Indian citi-
+enship is not offered to a foreigner or to a
community, Thoswe desiring to  become
Indian citizens have to make individoal
applications in accordance with the Indian
Citizenshipp Act, 1955, The question of
Tibetand having refused Indian Citizenship
offered to them, therefore, docs not arise,

td) No such cuse has come 10 the sotice
of the Government of India

(¢) Does not arise,

MANUPACIURE OF MARINE Dinstl. ENGINES
AT GARDEN Rrpac WoRrksHop, CALCUTTA

3102, SHR]L JYOTIRMOY BASU :
SHR] B. K. MODAK :
SHRI GANESH GHOSH :
SHRI BHAGABAN DAS :

Will the Minister of DEFENCE be
pleased to state :
(a) whether there is any collaboration

agreemerd between the Garden  Raach
Workshap, Caloutia apd MAN  of West
Germany for the manufactuse of 12,000

HP marine diesal engines for the Hindustan
Shipvard;

(b) if so. the details of the collaboration
agreement and cost of ‘production amd el
ling price of cach engine.



839

Written Answers

(c) the total number of engines produced
so far and the total number of engines pur-
chased by the Hindustan Shipyard; and

(d) the reasons for difference in the
number of engines produced and number of
engines taken by the Hindustan Shipyard ?

THE MINISTER OF ,STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) and (b). A Licence Agree-
ment was concluded between the Govern-
meot of India end M/s. MAN of West
Germany for the production of wide ranpe
of MAN Diesel Engines in India up to
about 30,000 BHP. The implementation
of the sgreement was assigned to Garden
Reach Workshops Ltd.,, Calcutta,

Under the Agreement the Collaborators
will supply the necessary technmical docu-
ments and know-how for the establishment
of the manufacture of the engines; if re-
quired they will also supply raw materials,
1o0ls, etc.; they will undertake to train the
Indian personmnel at their works and will
also make available the services of their
lechnicians to assist in the establishment
of manufacture. According to the final
project report the sales prices of the
cngines are not expected to be more than
the pre-devaluation CIF costs of the
engines,

(c) Nil. Production is expected to be
established in 1969 and the big sized
engipes are initially being taken up for
production to meet the requirements of the
Hiodostan Shipyard.

(d) Does not arise.

WARRANT OFPICERS ENTITLEMENT TO
Crass | RAILWAY TRAVEL

3103, SHRI JYOTIRMOY BASU : Will
‘the Minister of DEFENCE be pleased
to fate:

(a) whether all the Warrant Officers are
cntitled to class I Railway travel;

(b) if not, the warrant officers of which
services are not allowed Class I travel; and

(c) the amount of journey rate allow-
ance paid to different categories of Defence
service personnel ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes.

{b) Does not arise,
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(¢) L Journey allowance of Officers of
Army, Navy and Air Force.

(1Y While
areas—
(i} On temporary Duty—
Incidentals (@ 35 paise for
every 10 Kilometres or part
thereof if it exceeds 5 Kilo-
metres; or one Daily Allow-
ance for every 24 hours of
railway journey or part there-
of at ordinary rates, which-
cver is less.
On Permanent Duty—
Incidentals at double the
rates mentioned in (i) above:
plus half-a-month's pay sub-

travelling  within  peace

(i)

ject to a maximum of
Rs. 150/-,
(11) While travelling with or 1o/ from
field area—

Journcy Daily Allowance 7 Rs.
10/- per diem,

2. Journey wllowance of 1COs/
Warrant Officers/Other Ranks of
the Armv and corresponding
ranks in the Navy and the Air
Force.

(i) While travelling on—Rs. 4.50
duty.

per diem.

(ii) While travelling on—Rs, 3.50
leave,

per diem.

NoTe.—On transfer, those who are borne
on authorised married establish-
ments at both ends, or whot
families had been allowed to
reside in duty station at the
time of transler, are allowed

also a cash allowance as fol-
lows :—
JCOs/CPOs/MWOSs/WOs/
Flt. Sgts Rs 40-00
Others Rs. 30-00

ALL INDIA RADIO, CALCUTTA

3105. SHRI JYOTIRMOY BASU : Will
the Minister of INFORMATION AND
BROADCATING be pleased to state:

(a) whether Government have got any
scheme to rcorganise the whole set-up of
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the Calcutta Station of the All India

Radio;
(b) if so the details thereof; and

(c) when the same is likely to be imple-
meated ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) to (c). No revised set-up
from administrative point of view is con-
templated. But from 21-7-1968 when the
high power transmitter was commissioned
the new transmitter carries Calcutta ‘A’
programme. The transmitter which was
carrying "A’ programme will now carry ‘B’
programme and the transmitter which was
carrying ‘B’ programme will carry Vividh

. Bharati. The transmitter which  carried
Vividh Bharati till 21-7-1968 will be 2
stand-by.

PRIME MINISTER'S VISIT TO JAPAN

3106. SHRI S. C. SAMANTA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the date for the visit of the
Prime Minister to Japan in October, 1968
has been finalised;

(b) if so. the important problems over
which the Prime Ministers of the two
countries are likely to have discussion; and

(c) the countries the Prime Minister is
likely to' visit onward on the return
journey ?

THE PRIME MINISTER, MINISTER.
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : () Details of our Prime
Minister's proposed visit to Japan are being
finalised in consultation with the Japanese
Government and a formal announccment
will be made in due course.

(b) Usually, no agenda is drawn up for
talks between the Heads of Government
on such occasions. They usually discuss
various international problems and matters
of mutual interest.

(c) Prime Minister does not plan to
visit anyother country on this occasion.
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Apvisory COMMITTEES OoF MINISTRY OF

INFORMATION AND BROADCASTING

3107. SHRI PREM CHAND VERMA :
Will the Minister of INFORMATION
AND BROADCATING be pleased to refer
to the reply given to Unstarred Question
No. 739 on the 24th July, 1968 and state :

(a) the Committees which have been
abolished and for how long each Commit-
tee has been in existence.

(b) why the remaining Committees are
considered necessary and what changes of
functions are being brought about; and

(c¢) the functions and membership of the
Committees in existence ?

THE MINISTER OF INFORMATION
AND BROADCASTNG (SHRI K. K.
SHAH) : (a) A statement is laid on the
table of the House. [Placed in Library. See
No, LT-1654/68].

) (b) and (c). Continuance of the remain-
ing Committees has been considered neces-
sary as they have either been set up under
the provisions of an Act or have been
found useful for advising Government or
its media units on matters concerning them,
Information about changes in functions of
these Committees and about the member-
ship and functions of the Committees in
existence is being collected and will be’
laid on the table of the House,
TR & gWTQ s €2 gra

faar war =g

3108. st oA fag wed

a7 Afwe-wrd AAT 97 FATA &Y
FT1 &4 &

(%) Far a7 &1 & AW
§%E0 316 22 A1 T T T AT
q 9 F MUfeF AT fv7 =7 F
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q7 g AT T ATHHT 9T Freqr 7z
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wam Wei, o wied @@, qan
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REGIONAL IMBALANCES IN  NATIONAL
s EcoNomMy '

1111 SHRI MADHU LIMAYE :
SHR1 DEORAO PATIL :

Will the PRIME MINISTER be pleased
{o sate :

(a) whether Government’s attention has
been driwn to the speech of the Finance
Mihister .on the regional imbalances 'ih the
national economy;

(b) whether the Planning (‘ornrmksmn
have fornrulated any proposals with réfrd
to Central assistance for reducing fhl:ie
disparities; and

(¢) if so, the details thereof ?

THE PRIME MINISTER, MINISYER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-

TERNAL AFFAIRS (SHRIMATI INBTIU\
GANDHI) @ (a) Yes, Sir.

(b) and (c), The entire question of re-
ducing regional disparities and  achieving
halanced regional development, to the extent
practicable, is under examination in  con-
nection with the formulation of the Fourth
Five Year Plan,

TogEl & afaw sgwf
o falees #t G 4
o
3112, T W oA
T HAT g2 9019 T T TG 1% ¢
(%) 7 ag /= g ¥ 7@ 390 &

TagAt F Afaw AgwE dar A

TIEETATEAT & 0% 7 7 0t @ 74,

1948 4 fafewsw & gw afaw o=t a1

A far o _

(=) afz g, @1 & =EIET W
werrderar frfrr 3 & vri oA

4,

(@) &1 w7 oA
FIT 4T, W

(%) &0 FER T A A T
TTRTL & ATHAT 97 T341 3 97 sy
rgAT 97 7

TANT TATHA

siaadi /o (off vt fhe)
(%) & (=) : A g 1 swEfem,
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FAE, Wi, eEAfEt, g2, go Fo
1T o THo THo ATTo  faRwt &fAs
FEMEET AT At F UF TA A
wE 1968 7 HITIE LT ATGAT F WA
qT ¥ ST4T ET 947 | WAV 6EEIE &
% fammawr o¥ smarfea faar man g
f& ag afax wames A a@En
R qa1 Attt FEae g
w1 www w5 fr frAar g ¥ I
g | dTRAT T TR 8 |
Cwvilian EMPLOYEES IN  ORDNANCE
FACTORIES

3113, SHRI NIHAL SINGH: Will the
Migister of DEFENCE he pleised to refer
1o ‘the. reply given to Unstarred Question
No. 9174 on 1st May, 1968 and siate :

(a) whether information about the civi-
ltan employees working in the ordnance
factories has since been collected;

(b) if so, the details thercof; and
{e) if not, the further time likely to be
taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) and (b). Yes, Sir. A
staternent containing the required informa-
tiom is laid on the Table of the House.
|Placed in Library. Sce No. LT-1655/68].

(¢) Does not arise,

A & faeg fqa #
SRMEIY 9 T AT

3tya, ot sfersan ;o Ft d3f-
FT HAT FZ T A 3 4 fr o

(F) 70 G F HA A9
GECORd e U L A P
O { g@Ii W d AT =i
% freg 3@ aeEl 1 o7 w @ fE
AT & omuraTT oAt H g § oo
7@ Far @ wir £ oS g AT
8y st % et Yol F Ary
Tt ¥ fagq §e1 A7 TEar 8

(&) datt weietz 471 envy ooy stwrare
&t FR Al fam o § fAad Fan
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847 Written Answers

foedt & foftor & &7 % & Freor
g

(@) wirem &< 7 wr§ anfa =
g€ 8 1 1968 T 1967 ¥ YW
aafa &1 3 F9W: 29,21,300 T
9T 27,44,380 ®7F 9t | Afy feew
I F §H A a1 91 7E, 9qA, AW
qart 1968 § T@A W wfuw W

A

() s T FzaT |

SELECTION OF INDIAN COMMENTATOR FOR
AUSTRALIAN BROADCASTING COMMISSION

3116. SHRI YAINA DATT SHARMA :
Will the Minister of INFORMATION
AND BROADCATING be pleased to
slate @

(a) whether the Australian Broadcasting
Commission asked the ANR to nominate
a cricket commentator for the Indian
Team's tour to Australia recently;

(b) if so, the name of the person select-
¢d and the basis of his selection and
whether other commentators’ mnames were
considered for the announcement;

(c) whether the person, who was select-
ed, drew pay and allowances fon the period
he was out and also got remuneration and
air-fare from the Australian Broadcasting
Commiasion; and

(d) if so, the reasons therefor 7

THE MINISTER OF INFORMATION
AND BROADCASTNG (SHRI K. K.
SHAH) : (a) and (b) No, Sir. The
Augstralian Broadcasting Commission ex-
tended in invitation specifically to  Shri
V. M. Chakrapani, News Reader, News
Services Division, All India Radio, to join
their Broadcasting team which covered the
Indian Cricket Team's tour of Australia.
Therefore, the question of consideration of
other names and Selection of a commenta-
tor, did not arise.

(¢c) and (d). No, Sir. His usual
monthly emoluments and air farc to
Australia and back were borng by All
India Radio, while his expenses on inter-
nal travel and board and lodging in Austra-
lia were borne by the Australian Broadcast.
ing Commission.
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Hicit TEMPERATURES THORIUM RBACTOR

3118. SHRI MAHARAJ SINGH
BHARATI : Will the PRIME MINISTER
be pleased to state :

(a) whether Government are aware that
West Germany have fully developed the
high temperature thorium reactor system
in which any atomic material like plutonium
or uranium can be used; and

(b) if so, the action being taken by
Government to make Indian scientisty fami-
liar with this new development ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir, The Government
are aware that West Germany has deve-
loped a prototype of a high temperature



849  Writiecn Answers

thorium reactor in which highly enriched
uranfum and thorium have been used as
fuel material.

(b) Indian Scientists are familiar with
the details available in published literature.
However, this reactor is still at a develop-
mental stage and the operational experience
mined by West Germany will be followed

up.
ghaardf o gRtawoo wr fato
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BaN oN BOOKING OF MUSIC ARTISTES BY
ALR.

3122. SHRI ONKAR LAL BERWA :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that a ban was
imposed on the booking of music artistes
by the AILR, during the ecmergency
period;

(b) if so, whether the ban still continues
even after the lifting of emergency; and

(c) if so, the reasons therefor ?

THE MINISTER OF INFORMATION
AND BROADCASTNG (SHRI K. K.
SHAH) : (a) No ban has been imposed
on booking of music artistes but paucity of
funds has curtailed AIR's ability to book
casual artists to some extent.

(b) and (c). As soon as financial posi-
tion improves, booking of artists will be on
a more liberal scale.

UNSERVICEABLE BATTERIES IN THE LORRIES

3125. SHRIMATI SUCHETA KRIPA-
LANI : Will the Minister of DEFENCE
be pleased to state:

(a) whether 20 batteries were found
unserviceable in the mewly arrived TMB
Lorries at S05 Army Base Workshop, Delhi
cantonment;

(b) if so, whether any investigations
were made to find out as to why new
lorries were fitted with condemned batte-
ries; and

(c) if so, the result of the investigation ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) No, Sir,

(b) and (c). Do not arise,

VEeHICLE DeroT, DELHI

3126. SHRIMATI SUCHETA KRIPA-
LANI: Will the Minister of DEFENCE

. be pleased to state:

(a) whether there has been any theft of
parts of vehicles at the Vehicle Depot,
Delhi Cantonment;

(b) the dates when these were stolen
and the nature and amount of theft and the
loss sustained by Government thercby; and

(c) the action which has been taken by
Government in this regard 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (c). Two
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cases of theft have come to notice on 13th
May, 1968 and 4th July, 1968 respectively.
The parts stolen comprise of parts of
T.M.B. make vehicles, namely Propeller
Shafts, Wiper Motor Machines, Wiper
Motors Arms with Blades. Release Valves
and N/S Front B/Out light Assembly of
the total value of approximately Rs, 26,041,
The thefts have been reported to the Police
authorities and are under investigation both
by the civil police and the military autho-
rilies,

505 Army Base WORKSHOP, DELHI CANTT

3127. SHRIMATI SUCHETA KRIPA-
LANI: Will the Minister of DEFENCE
be pleased to state :

(a) whether the Works Committes re-
preseatatives have not been included in the
Joint Consultative Machinery at 4th Level
in 505 Army Base Workshop, Delhi Cantt;
and

(b) if so0, the reasons thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) and (b). The 4th level
JCM Council of 505 Army Base Work-
shop, Delhi Cantt, is to be constituted,
apart from others, with 2 representatives
of its Works Committee who, however, have
declined to participate. Hence their seats
bave been kept vacant,

NATIONAL WAR CRrY
3128. SHRI D, N, PATODIA : Will the

Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that Indian Army
does not have moy national war cry and
the war cries differ from regiment to regi-
ment.

(b) if so, the details thereof; and

(c) the action taken to have a mational
war cry 7

THE MINISTER OF DEFENCE (SHR]
SWARAN SINGH) : (a) to (¢c). A War
cry is used mainly by the Infantry while
closing in on the enemy. By tradition and
custom, different Regiments of Infantry
have doveloped their own war cries, De-
tails of these are nmot readily available.
Government do not comsider it desirable
or necossary to change thess traditions and
introduce a national war cry.
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PAK. OCCUPATION OF INDIAN LAND

3129, SHRI D, N, PATODIA : Will the
Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that the Pakis-
tan army had been in illegal occupation
of about 100 acres of Indian land along the
cease-fire line;

(b) whether it is also a fact that Pakis-
tan has made encroachments in at least
12 villages in Jammu and Kashmir;

{c) whether the land wunder Pakistan
occupation is being utilised for constructing
bunkers by the Pakistan Army; and

(d) if so, when the fact of Pakistan's
usurpation first came to the notice of Gov-
ernment and why during all these years it
has not been possible to get back the land ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (d). Pakiftan
is in occupation of some isolated positions
along the cease-fire line. We try to en-
sure through the United Nations Observers
that Pakistan does not send its military
personnel or construct any defensive
structures in these positions and wvacates
these encroachments.

MiGrATION OF INDIANS UNDER NEW US.A.
IMMIGRATION LAw

3130. SHRI D, N. PATODIA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that the new
immigration law of tbe U.S.A. which has
been brought into force recently will be
beneficial to Inaians and will aggravate
brain drain from India; and

(b) if so, whether Government propose
to ensure that only such category of tech-
nical know-how for which the country has
a"urplus is allowed to migrate 7

THE PRIME MINISTER, JINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) According to the new
U.S, Immigrafion Law which came into
force on the 1st July, 1968, the system of
a fixed quota of immigrants from each
country has been abolished. Henceforth
all intending immigrants would have to
complete on the basis of preferences laid
down for immigration., This, it is feit
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will regult in immigrant visas being more
difficult to cbtain as they will be given only
to persons who have the highest competing
qualifications, experience and ability.

(b) Government action will depend on
the actual working of the new law in
so {ar es it affects India.

L
VLIAYANTA TANK

3132. SHRI D. N. PATODIA : Will the
Minister of DEFENCE be pleased to
state : !

(a) whether any attempt has been made
to assess the operational efficiency of the
Vijayanta tanks, being produced at Avadi
as compared to the latest tanks produced
by USA, UK. and West Germany,
namely Patten, Chieftian and Leopard,
rcspectively; and

(b) if s0, how the Indian tanks match
in performance with the foreign tanks ?

THE MINISTER OF DEFENCE (SHRI
SWARN SINGH) : (a) and (b). In its
main characteristics and performance, the
Vijayanta Tank compares favourably with
comparable Tanks of foreign origin.

NEws BroaDCASTs ABOUT 5.V.D. GOVERN-
MENT OF MapHYs PRADESH

3133. SHRI YASHWANT SINGH
KUSHWAH : Will the Minister of INFOR-
MATION AND BROADCATING be
pleased to state :

(a) whether it is a fact that All India
Radio at Delhi, Bhopal, Indore, Gwalior
and Raipur bave adopted a well-planned
scheme of broadcasting mews and views
against the S5.V.D. Government in Madhya
Pradesh for the past some months and have
also obtained active cooperation of the
Presa Trust of India in this regard; and

(b) whether it is also a fact that the
noo-Congress people are neither given amy
opportunity to take part in the various pro-
grammes broadcast by the ALR. Stations
in Madbya Pradesh nor they are invited for
giving any talks inspite of their being com-
petent for the same ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) No, Sir.

(b) No, Sir.
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CENSORING OF INDIAN AND Fowson FrLMs

3134. SHRI S. §. KOTHARI : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that the Indian
film producers have complained against
discrimination in standards of censocing of
the Indian and foreign films;

(b) if so, the sieps which Government
have taken to stop such discrimination;

(¢) whether Government propose to ini-
tiate action liberalise censoring of ‘A" fiims
and subject ‘U’ films to stricter scrutiny;
and

(d) the basis on which Film Censors are
appointed ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir.

(b) It is the interpretation of Act which
has created difficulties, It is being looked
into.

(c) An Enquiry Committee on Film
Censorship is currently examining the
whole procedure for certification of fllms
for public exhibition including the issue of
varying standard. Government proposes
to await the report of the Committes be-
fore considering the matter.

(d) Members of the Advisory Panel and
the Central Board of Films Censors are
solected from across-section of public
life who are persons considered competent
to judge the effect of films on andisoces.

News BROADCASTS ABOUT DmousHT IN
Omrssy

3136. SHRI YASHPAL SINGH : 'Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Orissa State Swatantra
Party has taken exception to the part played
by the All India Radio in aggravating the
drought situation in the State by exagge-
rated Dews broadcasts;

(b) if so, whether any inquiry has been
instituted in the matter; and

(c) what action has been taken against
the persons responsible for thie ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Orissa State Swatantra Party
has taken exceplion to some AIR broad-
casts.
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(b) and (c). The matter has been exa-
mind and i has been fourd that the criti-
cism is not wvalid.

TRANSFER OF SUBJECT OF NAGALAND To
Mmustey oF HOME AFPAIRS
3137. SHRI YASHPAL SINGH : Wil
the Ministor of EXTERNAL AFFAIRS

be pleased to state :

(a) whether the Governor of Assam
and Nagaland has cxpressed that matters
relating to Nagalapd be transferred to the
Ministry of Home Affairs; and

(b) if so, when the proposed change is
likely to be effected ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TBRNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) No, Sir, Government of
Nagaland deal directly in each case with
the concerned Ministry of the Government
of India.

(b) Does not arise,

GrANTs For EsTABLISHING CINEMA HALLs
IN STATES

3138. SHRI YASHPAL SINGH: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(n) whether it {s proposed to give grants
to the State Governments to set up cinema
halls; and

(b) if so, the details thereof 7

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) No, Sir, not fo far. The
entire question of increasing cinema thea-
trea etc, is under consideration,

(b) Does not arise,

DEVELOPMENT PROJECTS IN STATES ON THE
BaAsia oF POPULATION

3139, SHRI YASHPAL SINGH: Will
the PRIME MINISTER be pleased to state :

(a) whether the Chief Minister of
Rajasthan has opposed idea of establishing
development projects in the States on the
basis of population; and

(b) if so, the reaction of Government
thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
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PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHEIMATI INDIRA
GANDHI) : (a) and (b). The  Chicf
Minister, Rajasthan was opposed to the
idea of distributing the Central Assistance
on the basis of population and wanted other
factors like requirements of river wvalley
projects, area etc.. also to be taken into
account.

The matter is siill ‘under examination.

ManuracTurg of CoMPuTER

31140, SHRI BHAGABAN DAS :

SHRI VISHWANATHA MENON:
* SHRI NAMBIAR :
SHRI A. K, GOPALAN

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that the Inter-
national Business Machines has been given
licence to assemble 68 more computers in
the next three years;

(b) if so, the total amount of foreign
exchange involved in the manufacture of
these computers; and

(c) the conditions under which these
computers will be installed in various con-
cerns 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes.

(b) Value of the import content of these
68 Computers is expected to be Rs. 122
lakhs, which would be provided by IBM
and gradually adjusted against exports of
certain other machines being made by them
in India,

(c) The terms and conditions undar
which IBM would sell or hire these com-
puters would be decided mutually by IBM
and the users,

CANTONMENT IN ORissa

3141, SHRI CHIN"AMANI PANI-
GRAHI : Will the Minister of DEFECNE
be pleased to state :

(a) whether Government's proposal to
establish a Cantonment in  Orissa still
stands;

(b) if so, the progress so far made in
this regard;

(c) whether the present Orissa (GOvern-
ment have made any requests and sugges-
tions to this effect; and
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(d) if so, the details thereof ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (d). There is
a proposal to establish a military station
though pot a Cantonment in Orissa. The
matter is under consideration in consulta-
tion with the State Government.
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ACQUISITION OF LAND DN CANTONMENT
AREAS

3145. SHRI RAMAVATAR SHASTRI!:
Wil the Minister of DEFENCE be pleased
to refer to the reply given to  Unstarred
Question No, 8338 on the 24th April, 1968
and sate :

(a) whether there is any evidence to
show that prior to the grant to a so-calied
original grantee, the sitc was acquired by
the Government in accordance with law;

(b) if ngt, whether it is not a fact that
it leads to litigation with the public;

(c) whether it is also a fact that without
an application under Rule 27 of Canton-
ments lands Administration Rules, 1937
by private individuals, the Ministry Estates
Officers proceed with regularisation of old
grants and thereby compel the occupiers of
sites to admit Government’s title over the
lands under duress;

(d) whether Government's attention has
been drawn to sections 3, 4, 103, 127, 113,
143, 185 and various other seitions of
Cantonments Act, 1924 which go to show
the possibility of private ownership of lands
within Cantonments 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) According to
the regulations contained in General Order
No, 179 dated 12th September, 1834, the
original grantee could apply only for the
grant of land which he agreed was the pro-
perty of Government. Though the pre-
cise historical origin of the ownership
rights of Government in all the Govemn-
ment owned Cantonment lands is difficult
to trace, the said rights were aoquired in
various ways including peyment of com-
pensation to the original bolders, treaty
with a Ruling Chief, etc.

(b) Does not arise in view of the answer
to the preceding clause.

(c) There is no compultion or duress.

(d) Yes, Sir. There are someo privately
owned lands in some Cantonments.

MILITARY SERVICE

3146. [ SHRI MANIBHAI J, PATEL :
sns{m RAGHUVIR  SINGH
SHRI K. P. SINGH DEO :
Will the Minister of DEFENCE be
pleased to state :
(a) whether there are proposals to make
army careér more attractrve;
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(b) if so, the details thereof; and

(c) whether Government are finding it
difficult to recruit adequate number of
Army officers ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). The
conditions of service of Army personnel
are reviewed from time to time in order
to make the career in the Army more at-
tractive. On the recommendations of a
High Level Committee appointed by Gov-
ernment in August, 1967, considerable im-
provements have been made in the allow-

ances and other terms and conditions of
service of the Army both for

officers and othér ranks. Some of the im-
‘portant ones are as under :—

(i) Increase in the Dearness Allow-
ance and City Compensatory Al-
lowance of personnel below officer
rank from two-thirds of the clvi-
lian rates to 80% of the civilian
rates,

Annual increment in the case of
personnel below officer rank in-
stead of one increment after every
five years under the previous
rules,

Increase in the percentage of per-
sonnel below officer rank who
may be given compensation in
lieu of quarters when married/
family accommodation is not pro-
vided by the Government.
Extension of the area in which
high altitude/uncongenial climate
allowance may be given to officers
as well as personnel below officer
rank,

Increase in the renewal outfit al-
towance of officers.

These came into force from Ist March,
1968.

Government are now considering certain
proposals for liberalisation of the existing
pensionary terms in respect of officers and
other ranks, such as enhancement of rates
-of service pension and scale of gratuity for
personnel below officer rank, family pension
to reservists, rates and conditions govern-
ing the grant of dependents’ pension in res-
‘pect of commissioned officers, rates and
conditions governing the grant of family
-pension/death gratuity and rates of family

(i)

(i)

()

(v)
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pensionary awards in respect of commis-
sioned officers.

2. Some appointments in the higher
ranks have recently been upgraded with
effect from 1-3-1968 to improve the career
prospects in the Army,

(c) There has been a shortage of officers
both in the non-techmical and technical
branches of the Army. Government have
taken adequate measures to over-come the
shortage over a period by suitable adjust-
ments in the programmes of recruitment.
There had been some difficulty in the past
in getting adequate number of qualified
officers in the technical branches of the
Army, but this difficulty is not being faced
at present and adequate number of candi-
dates are coming forward against the re-
cruitment targets,

3147. SHRI P, C. ADICHAN : Wil
the PRIME MINISTER be pleased to
state @

(a) whether the Kerala

schemes with central pnﬂmpuion
be drpstically reduced :

(b) if so, the precise demands made
by the Kerala Government in that com-
munication; and

(c¢) Government's reaction thereto 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF

TERNAL AFFAIRS
INDIRA GANDHI) : (a) and (b). Yes,
Sir. In conneclion with the formulation
of the new Fourth Five Year Plan, the
State Government suggested in March, 1968
that the Centrally sponsored category of
schemes may be completely given up or
a number of such schemes drastically re-
duced and confined to those of basic
pational importance.

(c) The whole question is under con-
sideration of a Committee of the Natiopal
Development Council,
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DEeTENTION oF TuTicorRIN Boat
AT CorLomBo PORT

3148, SHRI P. C, ADICHAN: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state : |

(a) whether it is a fact that a Tuticorin
boat was detained at Colombo Port by the
Ceylonese Custioms authoritics on grounds
of alleged loss of Cargo in July, 1968;

(b) if so, whether a fine of Rs. 10,000
was imposed on the boat authorities by
the Ceylonese Customs authorities; and

(c) how the release of the boat was
secured 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) to (c). Boat
No. TTN-30 reached Colombo on June
3, after jettisoming 247 bags out of 3559
packages of cargo on the ground that she
encountered heavy seas, endangering safety
of the boat and crew. Not satisfled with ‘this
cxplanation of the Master, the Customs
authorities in Ceylon informed him orally
of the imposition of a fine of Rs. 10,000
on him. Our High Commission represent-
ed the Master's case to the Customs autho-
rities. Since they insisted on payment of
the fine, the Agents of the Boat served
notice on the Attorney-General of Ceylon
on July 1st stating that a petition would
be filed in the district Court, Colombo
apainst the orders of the Customs'autho-
rities. The agents for the beat in
Colombo indicated they would abide by
the decision of the Couwrt in regard to
payment of the fine after which Ceylon
authorities issued orders for the release of
the boat on July 14, The boat left
Colombo for India on 15th July,

PAPER ON “AprproacH TO0 FourtH Five
YEear PLan”

3149. SHRI SHIVA CHANDRA JHA:
Will  the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that the “Ap-
proach to the Fourth Five Year Plan™
paper is devoid of the ideals of the “So-
cialist pattern of society” and “take off”
stage;

(b) if so, the reasons therefor; and

(c) if not, when the Indian economy
will reach the “take-off”’ stage according
to the “Approach” Brochure 7
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) No, Sir, The
ideal of a “Socialist pattern of Society™ is
embodied in the broad strategy of our
Plans and the entire structure of our Plans
continues to be based on the objective of
attaining self-sustaining growth, The Ap-
joroach document envisages the continu-
ance of the public scctor, extensiom of
public services, participation in the process
of development, of as large a segment of
the weaker sections as possible and a more
egalitarian distribution of the fruits of
development,

(b) Does mnot arise,

(c) When the Draft Outline of the
Fourth Five Year Plan was presented to
Parliament in August, 1966, it was visua-
lised that the ecopomy would attain self-
reliance by the beginning of the Sixth
Plan period. This is being reviewed in
the light of the factors which have sioce

ansen,

ExPENDITURE ON DEFENCE

3150. SHRI SHIVA CHANDRA JHA :
Will the Minister of DEFENCE be pleas-
ed to state :

(a) the present total
defence;

‘(b) how much of this defence expen-
diture is earmarked for the Air Force,
Armed Force and the Navy, separately,

expenditure on

.and in percentage;

(c) how much of this expenditure is on
the most up-to-date War techniques visa-
vis China and Pakistan; and

(d) whether Government propose to in-
crease the expenditure on the most up-0-
date war techniques and if 30, by how
much and in what ways and if not, the
reasons therefor 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) The total de-
fence ecxpenditure (Net) estimated for
1968-69 is Rs. 1015.26 crores.

(b) The expenditure on Army, MNavy
and Air Force including expenditure on
capital works and pensions for these Ser-
vices is as follows : —

Army Rs, 770.34 crores—75.9%

Navy Rs. 56.05 crores— 5.5%

Air Force Rs, 188.87 crores—18,6%
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(c) and (d). The total estimated ex-
penditure is for defence of the country as
a ,whole against any threat, Re-equip-
ment and modernisation of the Services is
in progress. This is a coatinuous pro-
cety ‘which takes into account the threats
posed to the security of the country. As

it result of the steps so far taken and those

contemplated the operational efficiency of

the Armed Forces is expected to ipcrease.

FHTaTE S | avet w1 qew
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TR WA} g AT A T oAy
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(w) = 77 @t 79 8 5 agfam
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(%) afz &, 41 957 a© & o-
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 ATYTT I AT TAT 9T 7
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CopsTarcrion oF NEFA. LADAXH (b) if so, the types of tools which
ROAD BY CHINA would be produced;

3153. SHRI ABDUL GHANI DAR :
Will the Minister of DEFENCE be_pleas-
ed to state :

(a) whether it is a fact that China has
completed a well-metalled road from
NEFA to Ladakh which can serve well
during military operations;

(b) whether Government also have
some approachable roads for military op-
crations;

(¢) if so, the names of the roads;

(d) if not, the steps taken in that direc-
tion; and

(e) whether any hill railway tracks
have also been constructed by India ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (c). A road
linking arcas across the NEFA Sector to

dﬁﬂomonmoothwndehmn;a
bearing oo our security, are taken note
of in our operational plans and suitable
measures including the development of
communication facilities on our side are
taken. It will not be in the public in-
terest to disclose the details thereof.

DereNcE SERVICES LAND IN JAMNAGAR

3154. SHRI P. N, SOLANKI : Will the
Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that land be-
longing to Defence Services in Jamnagar
has been occupied by Civil authorities;
and

(b) ¥ so0, the action which has been
taken by Government to get the land
vacated ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). The
information is being collected and will be
placed on the table of the Sabha.

ELecTrRoNIC INDUSTRY

3155. SHRI MAHANT DIGVDAI
NATH : Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that Govern-
ment propose to create a ‘Cell’ at
Ludhiana in Punjab for the development
of Electronic Industry;

(c) the estimated expeaditure on the
*Cell'y

(d) whether there is any proposal wo-
der consideration of Government to set up
such a cell at Gorakhpur in Uttar Pra-
desh; and

(e) if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (e). The Central Gow-
ernment have no proposal under oconsi-
deration to set up such Cells at Ludhiana
or al Gorakhpur,

CHmNA's 1.C.B.M,

3156. SHRI R. K. AMIN : Will the
Minister of DEFENCE be pleased (o
state :

(a) whether Government's attention has
been drawn to the Press reports regarding
China's readiness to test its ICBM; and

(b) if so, the reaction of Government
thereto ? v

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yea, Sir.
(b) As stated in the House on earlier
occasions, the development of nodiear
weapons by China in so far as it has &
bearing on our security is a subject of
continuous assessment by the Governmeont
and attitude of Government on nuchoar
weapons has also been made clear om »
number of occasions,

aifszrart amfef & s o
fest it &1 qaTM

3157. st Qo ®lo FTETH :
YOAT TUT WETCW HAY qE A
1 F9T F4T F

(%) 7av fafag wet & Wemt
FEW § qifeEE & amioe &
ade ox wifwer e am A fal
F FU F AR F W@ AR iEEm
Ffrw wrf U §;

(o) afz &, & 3= = o "
§; o
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o g 1 TNww AT fee ¥
oY AATH THCAT § TT ® FAT A
QT &Y o ATy AT 29T WY AT
¥ g% forr amar § AT 7 ST W W
& w9 w7 & fad ow frdfey 4=

fargga <ar SmaT § 0

INDIAN  MILITARY EQUIPMENT  VIS-AAIS
Cumnese EQUIPMENT

3159. SHRI J. H, PATEL : Wl the
Minister of DEFENCE be pilessod to
state :

(a) whether it is a fact that India is
spending Rs. 1.8 billion on defence equip-
ment;

(b) whether her equipments gooerally
match the Chinese equipments or aro moro
modern than the Chinese equipments; and

(c) if not, the reasons therefor 7

SWARAN SINGH) : (a) In the Defonce
Services Estimates for the curreat year a
provision of about Rs. 200 crores has been
made for stores and equipment pertaining
to Ordoance, MT Vehicles, Navy and Air
Force.

(b) and (e). Re-equipment and mod-
ernisation of the Armed Forces b in pre-
gress which takes into account the logistic
and operational requirements. This is a
continuons process (o ensure the capabl-

3160. SHRI M. MEGHACHANDRA :
Will the Minister of DEFENCE bo pleased
to state : '

(a) whether the work of expanding the

Tulihal Aerodrome of Manipur has been
delayed beyond the scheduled time:

(b) if so, the reasons therefor;

(c) whether there were strikes amoug
the workers epgaged in the work of ex-
panding the Tulihal Aerodrome; and

(d) if so, what wore their griovances
and the action taken to meet the sagmo 7



871 Written Answers

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir.

(b) Delay in the acquisition of land;
aboormal heavy rains holding up the soil
stabilisation work till the end of the mon-
soon thereby delaying other works de-
pending upon this; and the delay in con-
creting the pavement for want of adequate
supply of water in time.

(c) and (d). Information is not readily
available, It is being collected and will
he laid on the table of the House as soon
iy received,

PAX BAN ON BROADCAST oF TacORE's
MUSIC

3161. SHRI DEVEN SEN : Will the

Minister of EXTERNAL AFFAIRS be
pieased to state :

(a) whether it is a fact that Pakistan
Cioverniment have banned the broadcasting
of Tagore's music and publication of his
writings; and

(b) if so, Government's reaction there-
o?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) The Govem-
mont have received reports that the Pakis-
tan Government have banned the broadcast
of Tabore's songs “which are against Pa-
kistan's' cultural values® by Radio Pakis-
tan. The Government are not aware that
the publication of Tagore's writings has
been specifically banned by the Pakistan
C(rovernment although there are general
restrictions in East Pakistan on reprinting
hooks or works first published in a foreign
country.

(b) The decision of the Pakistan Gov-
cromhent’ to ban the broadcast of some
of Tagore's songs by Radio Pakistan has
caused rescntment in East Pakistan, It is
io be hoped that the Government of Pa-
kistan will revoke the ban.

TANKS FROM WEST GERMANY
3162. SHRI K. P. SINGH DEO : Will

the Minister of DEFENCE be pleased to
state @

AUGUST 7, 1968
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(a) whether it is a fact that Govern-
ment had negotiated with the Government
of West Germany for the supply of Leo-
pard tanks according to the Indiss speci-
fications;

(b) whether it is also a fact that Gov-
ernment dropped the proposal when these
tanks were ready for supply to India;

(c) whether it is further a fact that
these Leopard tanks manufactured by
West Germany according to the Indian
specifications are now being purchased by
the Pakistan Government;

(d) if so, the reasons for dropping the
proposal to buy these tanks; and

(¢) the reaction of Governmest in re-
gard to part (c) above?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Ne, Sir.

(b) to (c). Do not arise,

Work IN HINDI IN INDIAN MIISSION
ABROAD

3163. SHRI YAINA DATT SHARMA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(@) whether Government have made
any assessment as to how far the arvan-
gements exist at  present in the Indian
Missions abroad for conducting the work
in Hindi;

(b) if so, whether Government feel that
the existing arrangements aro mot  qQuite
satisfactory; and

(c) the steps proposed to be taken for
doing correspondence work im those Mis-
sion in Hindi ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINLTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir. Most

in
they have been advised to seck the
tance of the Ministry.

(b) The cxisting arrangements ara satis-
factory taking into account the mature and
volume of work required to be done in
Hindi.
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(e)mnmmmm.u
Missions abroad that letters received in
Hindl should as far as possible be replied
to in that language.

s fomr @™ (W)

3164. S} FFR AW TOAT : {7
=T wY fowr 2= F A F 31 AT,
1967 & ¥ATTlFT ¥4 F&AT 7347
¥ I F T T qg A Y FA
sar fr :

(%) &frs fomr =@ 7 a4,
mAfa, W9 §4r @ I aEm
fea-fe ardal £ Wil o

() o7% &Ry o ¥ A
T fraar &= fam;

() T ETHT A §F AT FT 90
2 fF 311-1966 ¥ wft wzdw w1 qew
5 T & WeT T 4 T feqT M
qT;

(). afx g, @t & a@C § TR
TR ang QEaEl & 92 gU {7 W
B /T 91; A

(¥) afx aff, a1 g art &
FHAE I FT FE FT faA
t AR w@F R 1 fRaaAr gfv

gy’
Siazar "4t (st et fag) -

(%) g €528 & o1 @ ? A%
TAT & 92 9T T 7 FIT |

(&) 89850.70 Td |

() & (9) ag a9 ¢ & &9
a6 wfvear gra swifi T gfia
iy o5 QzIw W g 5 T A wer
* 3 79T 1966 ¥ 4 TF T feav
TAT 97 9] A A 23-3-1968 TF
T & ¥ gerAdl w1 f A a1 A
frr fademmeit w1 &, 5 foglw

SRAVANA 16, 1890 (S4KA)

Written Answers 874

T8 ewe #Y gfaat a0l 4, g
ax f5 w7 w7 e ghear ¥ A
1968 ¥ fomm q@t 7 75

(%) smmier gifa oW 85 w94
¢, wifs 79 s sivear g swifra
R wfzq weaw 94 wfmt fr=
faiw et o 39 fama #1 8
T 5 g wfa, wfx &ty w§ 9
g & Al o afaw age
F 7€ FAT AT agAr & v g
e AT T TE

¥ sifadt Wt faw qrg

3165 W FER AW FOUR : &1
WET WAl 7g FaT W F9T a0 F
(¥) =rag ax g fF a1 fawme
™ Jmay &1 fagw avp s w1 § F
#r§ Wt ¥ war warw Har €Y
wfrpfir Fr fiees fRvit amar o1 Prdarer
wF1T T F4m;

() 7r g rax g frgmar &
fag afr fadet w1 & smawwar
g o faw welt 9 =l W ¥
T ; Ak

aﬁ!ﬁw{wﬁra’ram}?

TIA wAl, a9 wiew wal, v
Hat aqr ddfuw-sed war (o
fhea wet) : (%) W% (@) s
1 fador gfafagfer & at ama
T #at & q yfew AqARA & fag,
7 wuA #AT @7 faA & gy faw
wfawmT & FrdwTC §, I &

(m) faey Y o qdfr qwafes
AAWET § FER § T § &R
THT F7F §T 99 BT AAGEHTT, faig-
F< fadel qav & a1 A, 70 o @
amET |



875 Written Answers

ofmn sy wmiEg
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TRADE AND INDUSTRIAL PLANNING

3169. SHRI M. L, SONDHI : Will the
PRIME MINISTER be pleased to state :
(a) whether Government have agreed
to dovetail India's trade and industrial
planning with that of any foreign country;

(b) the countries to which Indian Plan-
ping Commission teams have been semt,
the composition of such teams, the dura-
tion of their visits and the agreements or
understandings arrived at by them; and

(c) whether Government have taken
into comsideration the experience of ocer-
tain European countries which eatered in-
to inter-locking arrangoments in the eco-
nomic sphere and later discovered that
autonomy of national planning was sscri-
ficed as a result thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) No, Sir.

(b) Presumably the reference is to the
proposed visit of a delegation headed by
the Deputy Chairman of the Planning
Commission to Moscow. Attention is
invited to the answer given to Unstarred
Question No. 718, dated 24-7-1968. De-
tails regarding the composition of the
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delegation, duration of the visit etc. have
yet to be finalised.

{c) Does not arise,

ALR. BROADCAST OF NEWS ON WEST ASIA

3170. SHRI M. L. SONDHI : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether  Government’s attention
hag been drawn towards a report entitled
“AIR slants West Asia News” published
recently in Orbit, New Delhi;

(b) if so, Government's reaction there-
1o; mnd

(c) the steps taken to ensure objective
recporting in All India Radio bulletins ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir,

(b) and (c). The observations made In
the roport are not correct. All  India
Radio’s news coverage of events in West
Asia has been objective.

LAF.s FUTURE IN THE Barances

3171. SHRI M. L. SONDHI : Will the
Minister of DEFENCE be pleased to
stale :

(a) whether Government's attention has
been drawn to an Article in the Indian

Bxpress of the Sth June, 1968 entitled
“LAF's future in the balance™;

(b) whether this article casts doubts
on the capacity of the Hindustan Aero-
navtics Lid. to produce a military air-
araft to meet the requirements of the

(c) if so, Government's reaction there-
to 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir.

(b) and (c). The article expresses cer-
tain, views regarding HAL's capacity to
design and manufacture the aircraft needed
by the I.A.F, as per the writer's amess-
ment. Thess are his own views and have
to be treated with reserve. In particular,
the statement attributed to the Managing
Director that HAL. is incapable of pro-
ducing an aircraft to meet LAF. re-
quirement is unwarranted.

1850 (SAKA) 878

RECORDING OF TALKS BY A CONGRESS LEADER

3172. SHRI T. P. SHAH : Will the
Minister of INFORMATION AND
BROADCASTING be pleased lo atats :

(a) whether it is a fact that the Broad-
casting section of A.LR. is recording the
talks of a Congwess Leader, Shri Vachas-
pati, a local journalist of Bulandshahr in
Uttar Pradesh; and

(b) if so, the reasons for recording the
talks of a person of a particular political
party only?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Shri Vachaspati of Buland-
shahr was recorded by Delhi Station of
All India Radio only once. His speech
was recorded as a part of a spot recording
on the Kisan Sahkari Mandi, a new co-
operative venture of Kisans in Buland-
shahr area.

(b) The booking of Shri Vachaspati is
not connected with his party affiliation,
but because of his knowledge of and con-
aection with the subject matter of the
programme, which has got nothing to do
with politics, Persons belonging to diffe-
rent political parties often flgure in
ALR.'s programmes on the buasis of their
knowledge of the subject and their merit
as brosdcasters.

ot Y &Y wen fany
*f &ary
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PAX PROPAGANDA ON ARMS DeAL

3175. SHRI R. BARUA :
SHRI SITARAM KESRI :
SHRI SHRI GOPAL SABOO :
SHRI LILADHAR KOTOKI :

Will the Minister of EXTERNAL AF-
FAIRS be pleassd to state :

arms deals with foreign countries hushed
up and also regarding threat to her se-
curlty by India; and

(b) if so, the steps which have been
taken by Government to counter the Pa-
kistani propaganda made in this regard

PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) The Government are keeping
fHiendly Government informed about this
false propaganda by Pakistan, by supply-
ing them with the correct facts,

BeLoruM LoAN To PAKISTAN FOR PURCHASE
OF ARMs

3176. SHRI R. BARUA : Will the
Minister of DEFENCE be pleased to
state :

(a) whether Government's atiention has
been drawn to press reports that a one-
million dollar long term loan is being ad-
vanced by Belgium to Pakistan for mainly
purchasing arms, etc., by Pakistan;

AUGUST 7, 1968
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(b) if so, the reaction of Government
thereto; and

(c) the steps taken to meet the situation
as a result thereof 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (c¢). Gowvern-
ment have secn press reports to this effect;
but bave no information to corroborate
these reports, Government are, howewver,
alive to the implications of Pakistan's pro-
curement of arms from various coyntries
and adequate steps have been takes to
meet the situation.

PAKISTAN'S FALSE ALARMS AnouT INDIAN
THREAT

3177. SHRI SHRI GOPAL SABOO :
SHRI ONKAR LAL BERWA
SHRI LILADHAR KOTOXI :

Will the Minister of DEFENCE be
pleased to state :

(a) whether Government are aware
that Pakistan is again raising false alarms
about an Indian threat to her security in
an evident attempt to shop for arms in
Europe;

(b) whether Goverament have alo
mads any attempts to purchase arms from
other countries in view of the preparations
of Pakistan and how far India has been
successful; and

(c) the other preparations which have
been made by India in view of massive
arms build-up by Pakistan ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Government
are aware of Pakistan's continued propa-
ganda of this type against us for quite
some time. Government are also awarc
of Pakistani attempts to procure arms
from various countries and their other
military preparations.

(b) and (c). Government have taken
suitable measures for -asuring defence
preparedness to meet any threat on the
borders. It will not be in the public in-
terest to give the details.

FINANCING OF HIMALAYAN Borper COUN-
TRIES" PROJECT BY US.A.
3178. SHRI YOGENDRA SHARMA :
SHRI NATHU RAM AHIR-
+ WAR :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state ;
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(a) whether the P.T.I. report published
in the Statesman of the 21st July, 1968
about the U.S.A. Defence Department
financing “Himalayan border countries
project”, is true; and

(b) if so. Governmeat's reaction there-
to 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b). A
statement on the subject has been made
in the House on the 5th August, 1968,
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RESTRICTIONS ON THE MOVEMENT OF
CHINESE EMmBassY OFFICIALS

3180. SHRI K. P. SINGH DEO: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that Government
have removed the restrictions on the move-
ment of officials of the Chinese Embassy
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in New Delhi which wert placed on the
analogy of the restrictions imposed on the
Indian officials in Peking;

(b) if so, whether the removal of res-
trictions on the movement of Chinese offi-
cials is the basis of reciprocity;

(c) if so, the extent to which the res-
trictions imposed by both Governments
have been removed; and

(d) if the reply to part (b) above be in
thc negative, the reasons for lifting the res-
trictions imposed on the Chinese officials
by Government ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) No, Sir,

(b) to (d). Do not arise.

RECRUITMENT OF INDIAN GURKHAS ny UK,
GOVERNMENT

3181. SHRYI VASUDEVAN NAIR : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether there is any proposal from
the Government of U.K. to recruit Indian
Gurkhas into their army; and

{b) if so, the reaction of Govrenment
thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXT-
ERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Government have no
such information,

(b) Does not arise.

PuRcHASE OF ARMS FROM. EasT-
EuroPEAN COUNTRIES

3182, SHRI G. S. MISHRA : Will the
Minister of DEFENCE be pleased to
state :

(a) whether Government are purchasing
arms from the East European Countries on
rupee payment basis;

(b) if so, the details of the agreements;

(c) whether it is a fact that the East
European Countries, subsequent to U.S.S.R.
Government’s decision to supply arms to
Pakistan, have asked for payment in
foreign currency, as against the rupee pay-
meat;
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(d) if so, whether India's defence pre-
paredness will be adversely affected; and

(e) if so, the steps taken by Government
to meet the situation effectively ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). Somc
Defence equipment and stores are pur-
chased from East Europecan countries on
rupee payment basis on cash or deferred
payment terms. In a few cases part pay-
ment is made in free foreign exchange. It
is not in the public interest to disclose the
details of the Agreements.

(¢) No, Sir.

(d) and (e). Do not arise.

LAND FOR JAWANS IN GUJARAT

2183. SHRI P, N, SOLANKI : Will the
Minister of DEFENCE be pleased to
state :

(a) how many Jawans in Gujarat State
have been given land for agricultural and
residential purposes so far;

(b) how many applications from Jawans
are pending at present; and

(c) the reasons for not taking action
on them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) to (c). The information
has been called for from the Gujarat State
Government and will be laid on the Table
of the House in due course.

STUDY TEAM ON TRIBAL DEVELOPMENT

2184, SHRI C. M. KEDARIA
SHRI KARTIK ORAON:

Will the PRIME MINISTER be pleased
to state :

(a) the progress made by the Study
Team on Tribal Development appointed by
the Planning Commission;

(b) the States which have been invited
so far for discussion before finalising State
reports,

(¢) which co-opted members of the
respective States have been invited for dis-
cussion for finalising the State reports;

(d) the total expenditure incurred so
far for the Study Team on Tribal Develop-
ment, towards honorarium, Office establish-
ments, tour etc;
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(e) when the Report of the Study
Team is likely to be submitted and the
terms of reference and the tenure of the
Study Team on Tribal Development 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXT-
ERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) The Team has visited the
tribal areas in all the States and Union
Territories having tribal population, ex-
cept Laccadives. Out of 20 reports on
13 States and 7 Union Territories, draft
reports have been prepared for 10 States
and 6 Union Territories. The remaining
reports are under preparation.

(b) Nagaland and Himachal Pradesh;

(c) Nagaland and Himachal Pradesh;

(d) Rs. 3,43,631 up to July 1968;

(e) (I) The All-India Report embody-
ing the general conclusions and recommen-
dations of the Team is expected to be
submitted by the end of September 1968.
State-wise reports are expected after dis-
cussion with the representatives of the
States coacerned,

(II) The Terms of Reference of the
Study Team- are to:

(i) study problems and needs of the

tribal communities in each State;

(ii) appraisc the working of tribal

development programmes especial-
ly during the Third Five-Year
Plan;

(iii) ascertain how far the schemes
formulated so far have enabled
the tribal communities to secure
an adequate share in the bencfits
accruing from the general deve-
lopment programmes;
make detailed recommendations
regarding the lines on which the
schemes should be oriented in the
Fourth’ Plan to accelerate  pro-
gress; and
(v) suggest measures for strengthening

the administrative machinery and
harnessing tribal leadership and
institutions so as to ensure their
fullest participation in the tasks
of economic and social develop-
ment,

(Ill) The term of the Team has been
sanctioned up to 30th September, 1968, .

(iv)
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CLOSURE OF THE HINDU TEMPLE TN
LonNpoN

3185, SHRI MAHANT  DIGVDAI
NATH : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is g fact that Bornet
Municipal Committes in London has order-
ed the closing of the only Hindu Temple
sitated in the Golders Green area in
London;

(b) whether it is also a fact that the
above temple has been there for the last
50 many years;

(c) if so, whether Government have
protested to the UK. Government against
the demolition of the temple; and

(d) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXT-
ERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). The Templk
referred to is a private house which is run
as a boarding house by one Mrs, Banamsi, a
British subject, presumably of Indian origin.
Some months ago, the lady installed seve-
ral Moortis in the receiption room of the
house. It is understood that in the
last few months, the outsiders have
been invited to her house as a place of
worship. Under local Municipal laws, no
residential accommodation may be con-
verted for use as a place of worship, with
our prior approval of the appropriate
authorities, This lady does not appear to
have obtained necessary permission and in
this connection, the Barnet Municipality
has served a notice on her prohibiting her
to use the house as Temple. The case is
understood to be under lcorrespondence
between her and the Municipal authorities.
A regular Hindu Centre has been function-
ing in Golders Green since 1961, and has
recently moved to permanent accommoda-
tion in the nearby Chalk Farm area,

(c) and (d). Do not arise
NEWSPAPER Sainik FROM AGRA
3186, SHRI M. A, KHAN : Will the

Minister of INFORMATION AND
BROADCASTING be pleased to state :
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(a) whether it is a fact that two Hindi
daily newspapers are being published from
Agra under the name Sainik since lhe
beginning of July, 1968;

{b) if so, which of them is being pub-
lished without filing a declaration under
the Press Act; and

(c) the action which Government have
taken against the printer and publisher of
the unauthorised sainik for breach of pro-
visions of the Press Act?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir.

(b) ‘Sainik’. a Hindi daily, published
from Agra, was founded in 1925 by Shri
S. K. D. Paliwal who died on 6th June
1968. After his death, the Trustees pass-
ed a resolution appointing Shri Pooran
Chand Agarwal as printer and publisher of
the paper in place of Shri Prem Dut Pali-
wal. Shri Pooran Chand Agarwal accord-
ingly filed g declaration ag printer and
publisher before the City Magistrate, Agra,
who, after giving due opportumsity to Shri
Prem Dut Paliwal to be heard, suthenticat-
ed the declaration on July 4, 1968 and
cancelled the earlier declaration authenti-
cated in favour of Shri Prem Dut Paliwal
on January 6, 1968,

Shri Prem Dut Paliwal has since filed a
suit before the Civil Judge, Agra, against
the subsequent declaration authenticated by
the City Magistrate. The Judge has grant-
ed an interim injunction for the maintenance
of starus quo ante.

(c) Since the matter is sub-judice, it is
not possible for Government to take any
action at this stage.

ACQUISITION OF LAND IN WEST BENGAL

3187. SHRI B. K. MODAK : Will the
Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that Government
bave acquired land in Mauza Palasi, Nagde
etc. under Police Station, Bijpur, District
24 Parganas, West Bengal in 1964-65;

(b) if so, the total area of land ac-
quired;

. (o) whether compensation has been pald
to the owners of .the land; .
(d) if so, the rate of compensation;
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{e) whether it is a fact thay large tract
of land which has been lying unused has
beoen given to some persoms for cultiva-
tien;

(f) if so, the basis on which land has
been piven for cultivation;

(g) whether land has been given to the
previous owners; and

" (h) if not, the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) :
proximately 198 acres of land situated in
Mouzas Palasi and Nagdeh, Police Station
Bijpur, District 24 Parganas, were requi-
siboned during 1964 and 1965 and are
still under requisition,

(c) and (d). The annual rental com-
pensation due to the persons interested has
not yet been finally determined by the
Competent Authority. In the meanwhile,
Rs.  89,000.64 representing 80% of the
amount likely to be determined as rent for
the period upto end of 1967, has been paid
“op account”.

(e) to (h). Information is being col-
Jected and will be placed on the Table of
the Sabha.

FIRe IN A.LR. TraNsMissioN ToOWER
BUILDING IN NANoLo1, Dermr

3188. SHRI MAHANT DIGVIAI
NATH : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

(a) whether it is a fact that a fire broke
out in the dry grass in the compound of
All India Radio’s Tranmsmission Tower
building in Nangloi village of Delhi;

(b) if so, the estimated loss caused
thereby;

(c) whether an Enquiry Committes has
been set up to find out the causes of the
fire; and

(d) whether it is g fact that this fire is
one of the series of fires which broke out
in the AllIndia Radio premises during
April and May, 1968 ?

THE MINISTER OF INFORMATION

AND BROADCASTINGS (SHRI K. K.

?;IG%.H): (a) Yes, Sir. On 13th May
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(b) The fire was confined to dry grass
at some distance from the installations and
there was no loss to Government,

{(c) No, Sir. It was an accidental fire
and appointment of ap Enquiry Committee
was not considered necessary.

(d) This was the first such instance at
Nangloi during this year. There had, how-
ever, been an accidental fire in the com-
pound of transmission station at Khampur
near Delhi on 19th April, 1968,

DeveLopMENT oF U.P.

3190. SHRIMATI SUSHILA ROHATGI:
Will the PRIME MINISTER be pleased to
state :

(a) whether it is fact that the Governor
of Uttar Pradesh in his address to the
National Development Council at Delhi in
May, 1968 had pointed out the reasons for
the economic backwardness of the State;

(b) whether it is also a fact that he
had appealed for some gigantic develop-
ment programme for the Hill districts
which have common border with Tibet and
appealed for immediate implementation of
the Patel Committee’'s recommendations in
the Eastern Districts; and

(c) if so, the reaction of Government
thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXT-
ERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b), Yes. Sir.

(c) Does not arise at this stage as the
detailed proposals for the State’s Fourth
Five-Year Plan have yet to be formulated
by the State Government,

CoMMUNITY LISTENING ScHEMES, UP,

3191. SHRIMATT SUSHILA ROHAT-
GI : Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that the Com-
munity Listening Scheme in Uttar Pradesh
has been abandoped;

(b) whether it is a fact that the person-
nel of this Scheme had performed com-
mendable work in the ficld of mass media
education for the last fifteen years;
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(¢) whether it is also a fact that lakhs
of rupees including twenty lakhs contri-
buted by the village caretakers, invested
in apparatus for the Scheme will go waste;
and

(d) if so, whether Government propose
to rcconsider the maittler 7

.THX MINISTER OF INFORMATION

AND BROADCASTING  (SHRI K. K.
SHAH) : (a) Government of Uttar Pra-
desh has decided to discontinue Community
Listening Scheme except in areas which
are under the jurisdiction of Hill Deve-
lopment Board.

(b) The personal of the Scheme are
technical hands who were responsible for
proper maintenance of radio sets. They
were not required to do work of mass
media education directly.

(c) No, Sir. There will be no waste
since the ownership of the sety will be
transferred to the institutions to which they
have been distributed.

(d) No, Sir. According to the informa-
tion furnished by Uttar Pradesh Govern-
ment, there is no proposal for re-conside-
ration of this decision.

COUNTRIES SUPPLYING ARMS TO
PAKISTAN
3192. SHRI NITIRAJ SINGH CHAU-

DHARY : Will the Minister of DEFENCE
be pleased to state :

(a) the countries other than U.S.A. and
U.S.S.R. which are supplying arms to
Pakistan; and

(b) the steps so far taken or proposed
to be taken to meet the above danger ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Pakistan bas
been acquiring arms from various other
countries, the prominent ones being China
sad Franoce,

(b) Government are alive to the deve-

lopments and adequate steps have been
taken to meet any threat to our security.

Fmrmic By Pakistant Fomces oN
INDIAN TROOPS
3193. SHRI A, SREEDHARAN :
SHRI YAJNA DATT SHARMA :
Will the Minister of DEFENCE be
pleased to state :
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(a) whether it is a fact that Pakistani
Forces opened fire on the Indian troops
across the cease-fire line at Helain in Gul-
marg area;

(b) if so, the retaliatory measures which
the Indian troops had taken; end

(c) the steps which Government have
taken to strengthenm the security measures
on the border 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (c). On the
17th July 1968, our Security patrol observ-
ed 4 graziers from the POK side grazing
their cattle on our side of the cease-fire
line at a place 7 miles south-west of Gul-
marg. On seeing our Security patrol, the
graziers fled across the cease-fire line. Just
at that time, about 8 persons hiding in
the vicinity fired on our Security patrol.
Qur patrol returned the fire. The current
security measures in this sector are con-
sidered adequate.

TeEMPLE ENTRY SATYAGRAH AT MAVIDDA-
PURAM JAFFNA (CEYLON)

3194, SHR1I SIDDAYYA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it has come to the notice
of Governmen, that the Harijans of
Indian Origin settled in Ceylon had offered
temple entry Satyagraha at Maviddapuram
temple in Jaffna recently and that they
were beaten with clubs and stones by caste
Hindus led by an ex-Minister; and

(b) if so, Government's reaction there-
to?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXT-
ERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). Governmeat
have seen reports to this effect. This is a
matter concerning the internal affairs of
Ceylon. No Indian national appears to bo
involved.

‘TELEVISION SETS

3195. DR. KARNI SINGH : will
Minister of DEFENCE be pleased
state :

(a) whether Government aro aware that

many types of tclevision sets emit dan-
gerous radio-activity. and

the
to
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(b) if so, the steps taken to make the
Geiger counter tests of all indigenously
manufactured and imported television sets
in the interest of public safety ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Television sets
do not emit dangerous radio-activity.

(b) Does not arise.

DBVELOPMENT OF SUNDERBANS IN
WEST BENGAL

3196. SHRI DHULESHWAR MEENA :
SHRI RAMACHANDRA
ULAKA :

Will the PRIME MINISTER be pleased
to refer to the reply given to Unstarred
Question No. 4779 on the 6th July, 1967

and state :

(a) whether the gquestion of developing
Sunderban areas of West Bengal has since
been considered; and

(b) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
-OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXT-
ERNAL AFFAIRS (SHRIMATI INDIRA
_GANDHI) : (a) The scheme is still under
consideration,

(b) The question does not arise at this
stape,

COMMUNICATION EQUIPMENT FROM
US.A.

3197. SHRI DHULESHWAR MEENA :
SHRI RAMACHANDRA
ULAKA :

Will the Minister of DEFENCE  be
-pleased to refer to the reply given to Un-
starred Question No, 2013 on the 2Tth
November, 1967 and state :

(a) whether U.S. Government's offer of
3 communication equipment has since been
* considered by Government; and

(b) if so, whether any final decision has
been taken thereon ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) A broad agree-

ment regarding credi; arrangements has
been reached with the US Government but

..their detailed offer for the system has not
yet been received.

(b) Does not arise.
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Cope oF CoNDUCT FOR TOURS ABROAD BY
’ FiLM STARs

3198. SHRI MANGALATHUMADAM:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
stale :

(a) whether it is a fact that receatly
the film stars of Kerala toured Malaysia
on a dancing mission;

(b) whether any charges have been
framed by the Malaysian Government
against them regarding the tax dues of the
amount collected there; and

(¢) whether any code of conduct has
been framed with regard to such tourg of
the film stars 7

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir, on a privately
sponsored tour.

(b) According to information available,
there was a default on the part of the
sponsors for payment of income-tax which
was subsequently amicably settled partly
by the performing artists by putting in
extra shows,

(c¢) The Government expects all Indians
sponsoring such private tours as well as
the participating artists to respect the law
of the land while in that country.

Sovier Buap-Up v INpian OCEAN

3199. SHRI TENNETI VISWA-
NATHAN : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether Government are aware that
the US.SR. is making a fresh build-up
of a paval force in the Indian Ocean;

(b) whether the Soviet Force can move
about the Indian Ocean without the neces-
sity of refilling at any shore base in the
Indian Ocean;

(c) whether this new build-up is part
of Soviet Plan to fill the gap left by the
British withdrawal from the Indian Ocean;
and

(d) whether U.S.S.R. are giving this
build-up a greater priority than to their
fleet in the Mediterranean sea ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXT-
ERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) to (d). Government
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keeps 2 watch on development in the area
that might affect our interest, but have
no information esbout any fresh U.SS.R.
‘build-up in the area.

SAINIE SCHOOLS

3200, SHRI A. SHREEDHARAN : Wil
the Minister of DEFENCB be pleased to
state :

(a) whether there is any proposal under
_consideration to discontinue the linking of

the Sainik schools with the Senior Cam-
bridge and instead to prepare the boys of
these schools for the Higher Secondary
Examinations of wvarious Boards in the
country; and

(b) if so, the details thereof and the
stage at which the proposal stands at pre-
sent 7 :

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). At
present the Sainik Schools (which are run
by the Sainik Schools Society) prepare
boys fo rthe NDA Entrance Examination
as well as for the Indian School Certificate
(ISC) examination. Some Sainik Schools
prepare them simultaneously for the con-
cerned State Board cxamination also, The
Board of Government of the Society has
decided that the Sainik Schools  should
switch over. from the ISC syllabus to the
syllabus of the All India Higher Secondary
Examination of the Central Board of
Secondary Education, New Delhi.

It is proposed to switch over to the HSC
syllabus in 1969. The details of the switch-
over are being worked out by the Honorary
Secretary of the Society and the Principals
in consultation with the Central Board of
secondary Education and the State Gov-

eroments.

LecisLATION ON FiLM INDUSTRY

3201. SHRI BENI SHANKER SHAR-
MA : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
1o slate :

(a) whether Government are consider-
ing introduction of legislation to deal with
the various problems of the Film Industry;

(b) if so, the broad outlines of the
proposed legislation; and

(c) when it will be introduced in Parlia-
ument 7
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir. )

(b) and (c). The details of the pro-
posed legislation have not yet been worked
out as the whole issue is being considered
in all aspects in comsultation with the
concerned intcrests. It is difficult to say
what time it will take,

CHINESE TELESCOPE NEAR NATHU La

3202. SHRI BENI SHANKER SHAR-
MA : Will the Minister of DEFENCE be
pleased to state :

(a) whether the Chinese have fixed a
powerful telescope at one of their posts
near Nathu La to watch the Indian’ side;

(b) whether it is a fact that when the
Military Attaches of some Embassies visit-
ed the advanced posts in the Nathu La
region recently the Chinese watched them
through the telescope; and

(c) if so, the counter measures taken
in this regard ?

THE MINISTER OF DEFENCE (SHRI .
SWARAN SINGH) : (a) to (c). The
Chinese troops are known to attempt to
observe activities on our side through bino-
culars and telescopes. They also attempted
to watch when the Military Attaches of
some Embassies visited the advanced posts
in Nathu La recently. Adequate measures,
lo the extent possible, to conceal move-
ments in this area from Chinesc observa-
tion are being taken.

VisiT To CoMMUNIST COUNTRIES BY
CoMMmunisT M.Ps

3204. SHRI D. C, SHARMA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

{a) the number of Communist Members
of Parliament who paid visits to Commu-
nist countries during the last three years;

(b) the purpose of their visits;

{c) whether it is a fact that no foreign
exchange was asked for their visits; and

(d) if so, how their expenses in thos:
countrics were met ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXT-
ERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) to (d). The required
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information is being collected and will be
laid on the Table of the House as soon as
it becomes available,

BROADCAST OF APPEALS FOR COMMUNAL
HarMONY

3205. SHRI G. S. REDDI : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether keeping in view the pro-
ceedings of the National Integration Coun-
cil, it is proposed to increase the number
of broadcasts appealing for communal
harmony in the country;

(b) how many programmes a week arc
broadcast regarding Communal Harmony at
present ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Over the years Stations of
All India Radio have been broadcasting
programmes on communal harmony and
projecting the composite traditions and
culture of the Indian people. Recently the
stations have augmented these efforts in the
light of measures suggested by the National
Integration Council.

(b) Therc is no fixed frequency for such
broadcasts. The number of items broad-
cast on the subject vary from week to
week and from stalion to siation depend-

ing on the requircments of respective
areas,
12.19 Hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ASSASSINATION OF THE UNDER-
GROUND NaGA LeapeEr SHR1 KAITO SEMa
SHRI SAMAR GUHA (Contai) : I call
the attention of the Minister of External
Affairg tc the following matter of urgent
public importance and request that he may
make a statement thereon :
“Reported assassination of the under-
ground Naga leader Shri Kaito Sema.”

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : Ac-
cording to the reports received in Delhi
on the night of the 3rd August, an un-
known assailant fired at Shri Kaito Sema
at 1830 hours that day in Kohima. Shri
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Kaito Sema was seriously injured. He
was removed to the Military  Hospital
where he was operated upon and given
blood tramsfusion, Despite all efforts to
save his life, he succumbed to his injuries
at aboul 5 p.m. on the 4th August. The
assailant has not et been apprehended

but efforts to trace him are continuing.

It will be recalled that Shri Kaito Sema
was an important leader of the Under-
ground Nagas. However, due to certain
differences, he severed his connection with
the extremist pro-Phizo group.

896

We are awaiting a fuller report from
the Nagaland Government, The Govern-
ment of India condemn this dastardly act
of murder and deplore attempts by some
sections of the Underground Nagas to inti-
midate by violence those who have the
courage to disagree with them. Wc hope
that this incident will be condemned by
the vast majority of peace-loving Nagas.
Government are determined to prevent all
violations of the Agreement on Suspension
of Operations, to enforce law and order
firmly and to punish all offenders. Neces-
sary steps have been taken to further tighten
security measures in Kohima and elsewhere
in Nagaland,

SHRI SAMAR GUHA : While expres-
sing deep sorrow for a promising Naga
leader for the untimely end of his life and
also expressing deep sympathy and condo-
lence for the bereaved family of Mr. Kaito
and his associates and also the people who
belong to his community and in condemn-
ing the savape and brutal act of assassina-
tion, T want to submit thal in view of the
fact that the underground General, Mr.
Kaito Sema, who played a very vital role
in the underground movement had been
in Pakistan, had been the Defence Minis-
ter of the underground government and
broke away from the underground move-
ment on two basic principles, firstly, when
he said that the problem of the Nagas
should be settled on the basis of peaceful
negotiation and secondly there should be
no collaboration with China, and with that
end in view he wanted to frustrate the
Maoist plan of having an independent
communist Mao Stale in the eastern region
of India along with the Burmese living
there, —in view of these—I want to know
whether the Government will assore his
successor Haiko—they call him Lt.-Generat



897

Assassination of

Haiko—that the Government of India still
stand by the two objectives for which Gen.
Kaito stood and assure them that, firstly,
the Government will institute an enquiry
committee with the help of the CBI so
as to ascertain the cause of the assassina-
tion and the person involved in the assassi-
nation as also to mobilise public opinion
against such a sort of terrorism, and
secondly, whether the Government will co-
operate with the proposed Naga People's
Conference that is going to be sponsored
by the Church leaders where the people of
all sections including the representatives of
the MNagaland Government are going to
participate, and whether the Government
also propose to send a team of Members
of Parliament—

MR. SPEAKER : That will do,

SHRI SAMAR GUHA : Only one more
sentence, Sir.—whether the  Government
will send a team of Members of Parlia-
ment at th¢ time of that conference so
thay the team of Members of Parliament
can have exchanpe of views with all sec-
tions of the Naga leaders and have a fresh
reappraisal of the problem so as to evolve
a national policy for the Nagaland State
on behalf of the Government of India,

MR, SPEAKER : He need answer only
about Kaito's murder, and not on the
whole Naga policy. Though it is only
about Kaito's murder, he has mentioned
soo many other things. You may answer
only that portion and confine yourself to
that portion. about Kaito's murder. So
many questions were asked by him.

SHRI SURENDRA PAL SINGH: As
already stated by the hon. Member himself,
it is true that Kaito Sema did hold an
important position under the underground
set-up at one time but he did scver his
connection from the extremist group on the
question of their association with China
or taking Chinese help. It is also true
that he had made an open declaration that
he wanted the whole problem to be settled
peacefully, and to the extent that he was
for peaceful settlement we welcomed his
views, and the Goyernment of India has
always made it known to the world at
large that we are for peaceful settlement
and we do not want any hostilities to start
in Nagaland,

SHRI SAMAR GUHA : My question
whether a team of Mps will be sent to that
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conference, wherc all sections of the Naga
people are to be represented, for an infor-
mal exchange of views has not been ans-
wered. That is an important question.

MR. SPEAKER : I agree it is import-
ant, but it does not arise out of this. Mr.
Patodia.
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SHRI D. N. PATODIA (Jalore): This is
not the first time that political murders
have been committed in that area, With-
in the last 10 years, murders of 3 import-
ant political persons have been committed.
The first was Mr. T. Sakhrie, Member of
the Naga National Council. The second
was Dr. Ao, President of the Naga People's
Convention. Now the time came for Mr.
Kaito. In respect of all the three, the
hands of Mr. Phizo, who is determined
to eliminate all such forces in Nagaland
who appear to oppose him, were there.
Here again, as soon as Mr. Kaito ‘advocat-
ing policies in favour of merger  with
India and against China, Phizo took care
lo see that he was eliminated. In spite of
the fact that Phizo is determined to elimi-
nate all such forces, the Government of
India and the Nagaland Government have
failed miserably to control the activities of
Phizo as well as his family members. I
hope the Government of India is aware
that the family members of Phizo, who
are residing openly in Kohima, are openly
provoking the people there and supporting
Chinese conlacts. It is known to every-
body. May 1 know whether the Govern-
ment of India is prepared to curb the
activities of Phizo and his family members
and whether any effective sieps have beecn
taken to create safeguards against such
murders in future ? You cannot isolate
this murder from the other picture. In
this context, Mr. B. K. Nehru had sub-
mitted that the border security forces could
not effectively seal the borders. He made
a request to the Government that the army
should be posted on this border for scaling
it effectively.

MR. SPEAKER : That is a  secparate
question which has no bearing on this, The
Minister may rteply to the earlier part
relating to Mr. Kaito's murder,

SHRI SURENDRA PAL SINGH : The
whole incident is very regrettable and we
are very sorry that the murder has taken
place. Without in any way minimising the
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importance of this incident, I would sub-
mit that such stray incidents of murder do
take place even in the best organised
socicties. It is the responsibility of the
State Government to see that adequate pro-
tection is given to all its citizens, irrespec-
tive of their political affiliations or ideo-
logies. In this respect, we had no prior
knowledge that there was danger to Mr.
Kaito’s life. He had not asked for pro-
tection from the Statc Government. Normal
Pprotection is given to every citizen of' Naga-
land.

MR. SPEAKER: He
family members of Phizo.

SHRI SURENDRA PAL SINGH : Whe-
ther he is a member of Phizo's family or
somebody else, anybody who indulges in
any anti-national activity will be taken care
of.

it sty Maw (Jvehg) ;@ s,
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SHRI HEM BARUA (Mangaldai) :
While paying a tribute of respect to Mr.
Kaito Sema, who died a martyr's death
because of his opposition to the collusion
of the pro-Phizo group in Nagaland with
China, may 1 submit that the assassination

of Mr. Kaito Sema has revealed the !:'a:l
thay the pro-Phizo Group of extremists,
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who are in collusion with China, have
mads a deep dent into Naga affairs, be-
cause he was killed in the heart of
Kohima. So, (a) may I know what firm
steps government are going to take to
crush the recalkitrant elements among the
Naga hostiles ? (b) Is it not a fact that
some members of the United Nagy Party
under Mr. Kevichusa are propagating in
justification of the Naga hostiles’ collusion
with China ? (c) Is it not a fact that the
arrest of General Zheto by General Kaito
was g sufficient waming that  General
Kaito's life was not safe and, if it was not
safe, what steps the government took,
whether the State Govermment or  the
Central Government, to give security to the
life of this martyr ?

SHRI SURENDRA PAL SINGH:
Taking the last question first, I do not
really know how the State Government, or
any other government, could take any
action to protect him when they were not
informed that such a danger did exist,
Then, what is the other question 7

MR, SPEAKER : Are the Government
takimg strong action against pro-Chinese
elements who are doing this ?

SHRI SURENDRA PAL SINGH: I do
not really understand what the hon. Mem-
ber means by saying that the underground
Nagas have made a dent into Nagaland
affairs. As far as we are concerned, our
security forces and the Nagaland govern-
ment are taking suitable steps to curb the
activities of the underground Nagas and,
as bas been stated before, we have suc-
ceeded to a very great extent in curbing
those activities, It is not correct to say
that they have got an upper hand and that
they have made a dent and so on., Their
activilies are known to the Government of
India and the Nagaland Government and
suitable steps and actions are being taken
by them to curb these activities and we
are succeeding,

SHRI HEM BARUA : Sir, he has repli-
ed to parts (a) and (c) of my question.
What about part (b) ? T said that it is &
new developmen; that some members of
the United Naga Party under Mr. Kevi-
chusa are justifying Naga hostile collusion
with China and they are going about pro-
pagating this theory. What steps have the
Government taken against them ?
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SHRI SURENDRA PAL SINGH:
There are a number of people in Naga-
land who are sympathising with  thess
people who are going to take Chinese help.
It is quite possible that they may bs car-
rying on propaganda of this nature...(/n-
terruption).

MR. SPEAKER : What steps is
Government taking ?

SHRI SURENDRA PAL SINGH: We
have condemned this move on their part.
Not only the Government of India but
also the local Naga leaders and even the
Church leaders have taken a very active

the

part in that. They are calling this con-
ference for this very purpose... (Infer-
ruption).

SHRI HEM BARUA : My point is not
this. Mere condemnation will not do.
My point is whether this Government has
done any counter-propaganda,

12,36 Hgrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-FOURTH REPORT

SHRI KHADILKAR (Khed) : Sir I beg
lo present the Thirty-fourth Report of the
Committee on Privats Members' Bills and

Resolutions.

REPORT OF
JOINT COMMITTEE ON SALARY,
ALLOWANCES AND OTHER AMENI-
TIES TO MEMBERS OF PARLIAMENT

it fayfe faw (3ferdy) @ aremw
R, # §6T el § aad, we
#1 gfqdeT 9w F@r g |

SHRI S. M. BANERJEE (Kanpur) : Sir,
I have to say something on this.

MR, SPEAKER : Why say something ?
He is only submitting a report; he is not
increasing the salaries now.

SHRI S. M. BANERJEE : Kindly bear
me.

SHRI INDRAJIT GUPTA (Alipore) :
Allow a discussion,

MR. SPEAKER : He has put in one
word what you want to say, that is, allow
a discussion.
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SHRI S. M. BANERJEE : That we have
already initiated; we have sent potice of a
motion to you. That is a different matter.
What I want to say is that a representa-
tive of our group has appended a note
of dissent to the report.

MR. SPEAKER : That is there.

SHRI S. M. BANERJEE : Let the im-
pression not be created in the country
that all of us want Rs. 10,000 more.

MR. SPEAKER : Everybody who has
put in a note of dissent peed not speak
now... (Interruption),

COMMITTEE ON GOVERNMENT
ASSURANCES

(i) Tamp REPORT
- ot 3z fagrt Ao (FrTge)
qeWY AR, F AW qTeATHAT
et wfafa, #1 Fao afeazs qo
T@IE |
(ii) EVIDENCE

A Ew fagrt awEy o sreqy
WgRd, § ST ATETEAl HrERT
afafa & qaw 74 15 ey 1 oF wfy
AT 9T 97 TEAT E |

12.38 Hgs.
STATEMENT Re, COCHIN SHIPYARD

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K R. V. RAO):
In the statement I made in the Rajya
Sabha on 18th August, 1967, I had in-
formed that House that the Government
of India had finally approved the Cochin
Shipyard Project with a building dock for
ships of 66,000 DWT and a repair dock
for ships upto 85,000 DWT at an estimat-
ed outlay of Rs. 36 crores with a foreign
exchange component of Rs. 5 crores. 1
had indicated that it was proposed to in-
vite M/s. Mitsubishi Heavy Industries
Lid,, Japan, to enter into techmical colla-
boration in setting up the Shipyard and to
negotiate the terms of such collaboration.

M/s. Mitsubishi Heavy Industries sub-
mitted their final proposels in May, 1968,
for their technical collaboration in the
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construction of the Cochin Shipyard, Their
proposals in this regard were considered by
the Government and. as desired by M/s.
Mitsubishi Heavy Industries, a technical
tcam, followed by a Negotiating Team,
was deputed to Tokyo in June-July, 1968,
for discussions with them.

I am plad to report that as a result of
the discussions held by the Negotiating
Team at Tokyo between 17th to 24th July,
1968, two documents were signed and ex-
chunged betwecn the two sides. The first
is the formal Contract covering the revi-
sion of the Project Report and Prelimi-
nary Designs and the second, a Memo-
randum on Heads of Agreement relating to
technical collaboration, consultancy and
assistance to be rendered by M/s. Mitsu-
hishi Heavy Industries in the design and
construction of the Shipyard, subject to the
approval of Government of India on the
one hand and the Board of Directors of
Ms. Mitsubishi Heavy Industries Ltd. and
the Government of Japan on the other.

I may add that on their part, the
Ciovernment of India bave already approv-
ed the Memorandum on the Heads of
Agreement, and my Ministry has been
authorised to conclude a final contract at
the appropriate time concerning M.H.L's
technical collaboration in Shipyard con-
struction in consultation with the Ministry
of Finance.

According to the contract for revision
of the Project Report, the work of the
revision is expected to be completed within
a period of six months from the effective
date of contract. After the revised Pro-
ject Report is approved, it is proposed to
conclude an official contract with M/s.
Mitsubishi Heavy Industries for technical
collaboration in  Shipyard construction
based on the Memorandum on the Heads
of Agreement covering twu categories of
assistance, namely, preparation of designs,
drawings and specifications as necessary for
the shipyard and consultancy during the
construction of the shipyard. On this
basis it is expected that the designs amd
drawings for the construction of building
dock and one quay will be received and
tender formalities completed so that the
work could start within one year of the
conclusion of this contract,

In the meantime it is proposed to com-
plete action in regard to soil surveys, land
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.acquisition, provision of power and water
supply etc, for purposes of commencing
construction.  Preparatory works relevant
10 conslruction stage will also be started.
It is also proposed to appoint a full time
officer at the project site.

Technical assistance for the building of
ships in the Shipyard will be subject to
separale negotiations and  agreements
between the Government of India and M/s.
Mitsubishi Heavy Industries Ltd. at the
appropriate time. M/s. Mitsubishi Heavv
Industries have assured us of their readi-
ness lo collaborate in this stage also.

1 am happy that with the positive steps
1 have outlined above, the project has
reached a definitive stage for purposes of
implementation.

SHRI N. SREEKANTAN NAIR (Qui-
lon) : 1 want to thank the Minister, I
hope there will not be any more slip
between the cup and the lip.

SHRI D. C. SHARMA rose—

MR. SPEAKER : You want a shipyard
for Punjab 7 He will, certainly, consider
it. ;

SHRI D. C, SHARMA (Gurdaspur) :
Punjab is a part of India; I am in India.

12.41 Hgs. _
STATEMEKT BY MEMBER UNDER

DIRECTION 115 AND GOVERNMENTS'

REPLY THERETO
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AT Y /T | TH AN FY g0 fgat
#1 gfee ¥ 7 2@ ¥ AEwTE SEaT
F feg & oo faoir fer omg | 32
AT HAWE & | IA A7 q TS TAL A
wE § 9 & g it € & ) s
dTT SmAwW At ... ..

MR. SPEAKER : Will the hon. Member
kindly sit down now ? Now and then I have
been a little liberal with hon, Members
when they make such statements, but they
should not take advantage of it and go on

reading page after page. The statement
should be short and factual. I requested

the hon, Member to reduce it, but he was

not in a mood, and, therefore, I had allowed
him to read so much.

T AaTwg | Cew st (s
farert wow qew) : stemer WERA, A
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25 @TE, 1968 ¥1 qewr Wieww
gifeqes ¥ o wfgem sward
WY, JET AqANTAT FHAAET gIET
FTIOT ¥ Frafud geATHl W U
AN I F ST K FaaeT
faar ar s GWRE ar & FEae
1 ux wfafafs s g5 @ & 7 g1
T FEIX A T qT9A 6§
oY qFT § GT q991 F FAATY
v eATfaar 7 09 19 AATE, 1968
&t g1 9% afq @1 g faar m@w 97
= M9 Zr77 g @ = & Feq Toa
qER ¥ Ay e o ® & ) 25
qATE, 1968 F U4 AFASq § AA
Za & =aw frar ¢ fr zve afrar
dfgar #7 a0 200 F swwiq OF
faeit fusrga &1 o Fa-fediamer
afaee qza1 & HIRWN & FeAA OF
AfAEE F T TEA S FT AT TET 2|

TAY FT g1 ¥ OATIT T ST
gE T fazre =vwT § v o#w
famqa fooid atdft 2 1 mada @e=
& FFTq 7 1A gAA A T AT
FT AT & AW JAF TH TH FEA
# 1€ AE AT ardt qTOw qor frar
o &% | 7/ ¥F & A ITeq
qIA F e T AR F gfowew
Fr UF rinE A FOAT SqEvEE
T THEr TAT 2 | 0% s3aE forer
& rarT 9T At garfaar @ g0
F Fwui 97 nx dfqgzr g g
& ST Foar @ g AT gafar =y
frewal £ wafte FTaT FzA< T

oY e fagrt Fdat (aeaeyy):
Heq WEIRW, 98 TAE AR GAAT

T

MR. SPEAKER : That may be so. I
cannot help it, '

Deputy P.M.
13 Hrs.

The Lok Sabha adjburned ' for Lunch
till Fourteen of the Clock.

The Lok Sabha Reassembled after lunch at
five minutes past ‘ourteen of the clock.

[MR. DEPUTY-SPEAKER in the Chair]

Re: NOTICES AGAINST DEPUTY"
PRIME MINISTER

ot wy fee@ (®AX) o ITnAA

"R, § & agd g A€ AT T

AT ATZAT g | T2 | FAf@0 A2ar

Z e & faoeft & amev 9 w2 £ 0 A

fad FrAwrr ATt | § sqIET ARG

HEY AAT AFAT |

AT AT & & o1 FreTesdi ZETE

¥ 9% § |4 TfF7 429 ¥ 99 0§

qEATT 99T § @1 T § dxfeww

NEATE AT AT g | A7 FiTeS 26T

¥ gMT Aqed &1 sqwe fear T g,

79 § WA qATT £ F (FATHR) |

qa ofi®7 AEd A F7 41 f& A

FIUAA TR TITH FA AT G §

T dra geamaw ff @iZnze adra o

A€ A1 § | § W g fF A Faw

ZAAT & Farar A fF FEn g qdr T

saTa T2 ? F amET A1 7 g, At

qF FAAFT AT |

MR. DEPUTY-SPEAKER: I do not
know anything about it How am I ex-
pected to reply 7 He wans information.
Have you any information 7 I have no in-
formation.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
The Speaker was here. He could have
have raised the matter then, but he did
not do that.

- - 5
st wy fowd : "6 @ 7 TR

qr A€ 91 | § fely awd F9 F

HET FAT 9T |
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MR. DEPUTY-SPEAKER : Why don't
you see the Speaker I know absolutely
nothing about that.

ot wg fomd : F aTig T T A&
a7, F& q1 F ATTRY qwerE A8 J\aw
& Fqe gawr AT Angar g fF s
T4 HaAT ®T TEATE ATGT § AL Afew
F XA A TETTEAAT F AR A 7

MR, DEPUTY-SPEAKER : I hope you
are not leaving the House. You are going
away for a day only.

i 7g fomd : aft efte agw
W& A AT T @I E | A BRY
2 i 73 wor § o & faegw
wifaa grar & 5 Jroeh 3
g1 3T Wt @ g % W & |
F AT #1 g @ g | a WA
! Fem | gEfAg "R SEEr
=ifgT |

ot v wif @w (W) . a-
FT4 wfgy a1 T ARt @A Ahed |
aET /i 9w § ! WA §ee
TN i s Ty 1 e
qg TaF X 7 qfega< § a1 9T qg
T whed |

ot vy fowa : frgw 355 & @@
# @9 §EA ¥ F A qOAT Argar
g | A 9w FT waw [ F fag @
FFHICE T IT ¥ AT AR
g 9 qw a—

oft ek o2w : difog & o g
WA !

SHR] SHEO NARAIN (Basti): This

should have been raised after the Question
Howur,

MR, DEPUTY-SPEAKER : You take it
up with the Speaker. If anything is urgeat,
you can see him thi¢ aftermoon.

ot wax ww qa (faeeet @)
et AW ¥ 7g wer a1 f§ amy

#f w=d T § N §fF g uF
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e o wfar gdvm Afew w37
7§ FwaT ¢ g TR Wé Afew
v 2 fear T2 99 R swR
T § qg yrdAr & oy wfaay ¥ fe
W AR & K we Afew RAvew
HTGT FT qT I A HT forar wrw
oifgd 1 a9 3G fF weag fa s
TNRTET F gEA™ F wW¥ gQ
& T § 1w TR frwar ww
7& avar & 1 § wwwan § fFoqg s
W1 gu @ wifs god I FTemy
gFw § A4 Ay &, wwAnh I
ol aff & AT wiew W qw &
v &t AT TR W uF s far
Afad it wrf war fEE ar fee
wé Afew Wy wx e el
(frvam)

To T gun fax : amly wxey
Fex & fr W Afew Rvaw g
2 & 1 wgr aw AN el § o
e Aifew RAvaw prR § fag ik
T qmaEre & fog wqT gar ¢

ot 7y ferwrd : sy A ST FA
tafm gyl vs@

oft waT /T o ¢ ITeqer AR,
rg fel & smard #7 grae ww
W IWA W oaw dwww
gt aEw g Tifg fr 9@ % 2w
qrafte T ¢ 7

o W gww oy : X ATAAE
a2 FAR § wE A WA w1
Aifeq &, a1 qUT-H79T I FT ORT
fargqn wT |

MR. DEPUTY-SPEAKER : The hoa,

Minister may please explain about the short
notice guestion,

DR. RAM SUBHAG SINGH : We have
accepted and we are going to reply to two

short notice questions, one on Monday and
the other one perhaps on Friday.
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wl waTA™ T ;. ged & 48
ar qar s wifgn fe SS9 qee
T E
MR. DEPUTY-SPEAKER : The hon.
Member is raising the same issue. The
hon. Minister of Parliamentary Affairs has
already said that Government have accepted
the short notice q

DR. RAM SUBHAG SINGH :
other short notice questions,

SHR] KANWAR LAL GUPTA : We are
interested in this short notice question.

MR. DEPUTY-SPEAKER : All right,
the hon, Minister may pursus this matter.

a7 ek oy (Qeaw)
JGaTL AT F & ST ¥ SUET AR
g1

st wATEw N ¥ AW &
T &7 T T wEdd ¥ end
& ot fau g st gzATw F a1y A
FO M FCRE |

DR. RAM SUBHAG SINGH : How can
he raise it here in this manner 7 You should
not allow him to raise anything in this
manner here.

MR, DEPUTY-SPEAKER : I would re-
quest the Members particularly from the
Opposition Benches not to take the Chair
by surprise after the lunch hour,

sft =y fawd @ avd &7 @ w0

& ST 4T g ! gH ImE /i
L4 &

MR, DEPUTY-SPEAKER : The hon.
Minister has replied to what the hon. Mem-
ber had asked.

ot waTAT W : ITEAN WGRA,

FGAT FT FTATT ¥ AR § A

s FwT, I@ & Fk | W

s ety =fed o

MR, DEPUTY-SPEAKER : I would re-
quest Shri Madhu Limaye also....

SHRI MADHU LIMAYE : Was the hon,
Minister of Parliamentary Affairs taken by
surprise 7

wq7 ag oft Mo @ F A A

&y & 7

Not this,
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DR. RAM SUBHAG SINGH : Again,
the hon. Member is taking ug by surprise.

MR, DEPUTY-SPEAKER : I was taken
by surprise by two things, He said ‘T am
going away’, I thought he was resigning.

st wg g : s9T & AW

aeey famr 7 31| 7 o9 S W A
=T TG )

SHRI KANWARLALGU'PTA

a very bad hit.

It is

ot Ry fowd: gz A FTRE
7 o Tmawy fag  # mdf #v gw
FA ATET AGE |

MR. DEPUTY-SPEAKER : Honestly I
felt it. He said ‘I am going away’.

ot forx mTaw : Saremer wART,
F @l &1 <@ & gng g, fomd
fe g & 1 e F1 ymare 7@ fawar
2, aE gAwe A1 faaefr @, fowd
:ﬂgﬁm @?ﬁ%; W oFTa s AT FifEw
FT FFIT TET F AT ¥ FE @r T
¥raT g | 3w f@w & mwe saved
sy ¥ a W fea oo &, wa
f& ofter 37 7 g & | 9% @v
¥ qw, I A9 A ofwwT F, aww
F §6 <@ FTIA¥EA {9 TFAT § 7
a9 7 g7 %1 ofmw A &, e o
ag T 7 |

MR. DEPUTY-SPEAKER : Order, order,
Hon, Members should help me to keep
some discipline in the House,

it fr Aromw ;4§47 W TF
a8 afeamizfas e § 37 g7 «1
oW 3 § | F A@aTT AT F FBAT
w1gat g 1% & @i @ e =9 %
7 gweg Tl €

ot oefte ey : 4 F9 F A
QAT AW ¥ wgA wew § fw
wnil Y gwedt g ST JEmr

ﬂl

Ll
g

o3
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gATC gaesl et § 1 7 A9 3T W
TRATE W § 1 g fa g9
HGATT A A A sqraT AR §, AFET
ATAFT 47 20 Bl AZ} (AT & |

MR. DEPUTY-SPEAKER : Now, let us
proceed with the business before the House,

ot FAWTE WA @ JUnAN HERY,
a7z & f& wmdm W=, o 9
S A7 ol Ay faad, v qEd
CEEILE I A
ot 7y fewa

st wpATE @W 4 g
&%qmawar?mﬂﬁf{ | {9Y
feafq &t asw & {87 & 39 famm A
qd W E |
MR. DEPUTY-SPEAKER:  Order,
order.

14.15 Hrs.

PUBLIC PREMISES (EVICTION OF
UNAUTHORISED OCCUPANTS) AM-
ENDMENT BILL—conud.

MR, DEPUTY-SPEAKER : The House
will not take up further consideration of
ihe following motion moved by Shri
Jagannath Rao on the 2nd August, 1968,

namely :—

“That the Bill further to amend the
Public Premises (Eviction of Unautho-
rised Occupants) Act, 1958, as passed
by Rajya Sabha, be taken into considera-
tion.”

SHRI D, C. SHARMA (Gurdaspur) : 1
welcome Shri S. M. Banerjee's. ...

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Is the hon, Member iitting or
standing and thent speaking ?

SHRI D, C. SHARMA : Is bo a man or
4 woman 7

MR. DEPUTY-SPEAKER : Ho has in-
tellectual height, but the physical height is
a little less.

SHRI D. C. SHARMA : Hoe looks like a
matron; he does not look like a man.

1 want to make a few observationy on
the Public Premises (Eviction of Unautho-
rised Occopants) Amendment Bill which
has been brought forward by Shri Jagannath
:r?:ndm used to be at one time my good
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The proposed section 2(b) is something
to which I do not think anybody can take
exception. The  definition runs as
follows ;

“public premises” means woy pre-
mises belonging to, or taken on lease or
requisitioned by, or on behalf of, tﬁ‘
Central Government. .

T think that this is uncxoephonnl:le. The
Central Government is responsible for the
public sector and the public sector requires
ample space for building its factories, its
workshops, its cantonments and other
things. Therefore, nobody should take
any exceplion to this. But the rub lies
where the following provision is there,
namely :

“any company as defined in section 3
of the Companies Act, 1956, in which
not less than fifty-one per cent of the
paid-up share capital is held by the
Central Government”,

Here lies the hurdle which I hlve not been
able to overcome,

Government may hold 51 per cent
shares, but take it from me that the persons
who hold 49 per cent shares will run that
company and not the Government, It is
because Government is half asleep and
half awake. Government is half ignorant
and half aware, and the result would be
that all these things would go into private
hands gradually and slowly and nobody
would bother about what would happen.
Therefore, 1 feel that the quantum of share
to be held by the Central Government
should be increased at least to 75 per ceat.
If that is not done, then I am afraid that
this provision is liable to be abused. I
wam the Government that they should
take heed in good time. Otherwise they
will rue the day when they have got to face
it. Most of the private enterprise people
will come forward and buy shares to the
tune of 49 per cent and they will have
their heyday or field day so far as the
acquisition of public premises is concerned.

Now, Government are seeking to extend
this to the local authorities also. Sir, yoa
are a great constitutional expert and you
know very well the proliferation of autho-
rity in India has done more harm to wus
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go down to the zilla parishads, and from
the zilla parishads we shall go down to the
block authorities and from the block
authorities we shall go to the village pan-
chayats and from the village panchayats
to the lambardars and so on. In this way,
the circle will go on w'dening itself to the
detriment of the people who own these
lands

Therefore, 1 would say that this autho-
rity should be held only by the Central
Government and nobody else should have
any say in this matter. Nobody should be
able to acquire any public premises,

Then, we have the provision :

“any premises belonging to the Muni-
cipal Corporation of Delhi or any muni-
cipal committee or notifled area com-
mittee.”

- think that this is an abuse of power,

SHRI HIMATSINGKA : It is already
there.

SHRI D, C, SHARMA: It may be
already there in his head, but it is not in
my head. His head is too old to take in
more, | was submitting very respectfully
that when this Bill is passed the municipal
committee or the notified area committee
or even the Municipal Corporation of Delhi
will use it to detriment of the peasants of
the farmers of India. It will be used to
the detriment of agriculturists; they will
take over the piece of land which is meant
for raising foodgrpins; they will not do
anything else... Therefore, I say that such
provisions should go out of this Bill.

Who are the persons who are going to
implement this Act? You see clause 3.
What does it say 7 ‘Officers of equivalent
rank of any company or the Corporation'.
These are the persons, What is the Central
Government doing and what is my good
friecnd Mr. Jaganath Rao doing ? He was
a very responsible Member of this House
but ever since he became a Minister, he
ceased to be a¢ responsible as he was before.
For instance, he has given the right to any
authority. I think this right should be
kept within the purview of the Central
Qovernment so that there should be no
abuse or misuse. Go to any small town in
this countfy or any big city in this country,
You find that the good land which used to
be under the plough of the farmer and add
to our production of food is being taken
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away by these persons and satellite towns
are growing up and mushroom :owns are
coming up. If it goes on like that there
will hardly be any land left for us to be
brought under the plough and the plea to
attain self-sufficiency in food would dis-
appear. 1 generalise from my own ex-
perience of Punjab. 1 find that most of
the land which wa¢ cultivated by sturdy,
honest and brave farmers is being taken
over by those perfons who have become
rich overnightt They have put in it all
the black money which they had got. So
many friends of mine ask me : where does
black money come from 7 How can I say ?

SHRI ABDUL GHANI DAR: I chall
tell you.

SHRI D, C, SHARMA : | shall get it
from you. So, they purchase Lhese lands
with the black money. Our first priority
is agriculture and food self-sufficiency, Our
hero today is the kisan and the farmer.
Next to him is our jawan, the warrior, the
army man. Even the men of our army
come mostly from the peasantry class. So,
our hero today is the peasant. If we are
going to deprive the peasant of the land
which he tills, I do not know where we
shall stop.

I shall now tell you about an incident
which I saw with my own eyes, There is
a city whose name I do not want to men-
tion. (Inrerruption). All right; T will
mention it. It is Chandigarh, One day,
I was going about in the city of Chandi-
garh. 1 saw a mango tree, and under
that mango tree 1 saw a peasant sitting and
crying. I went up to him and asked him,
“What is the trouble my dear friend 7"
He replied “My hut used to lie near this
mango tree; my land used to lie near this
mango tree, and all that land has beea
teken away. 1 am now a landless man.
I have no land now to cultivate.” So, i
you take this as the authority, I would
ask my friend Shri Jaganath Rao—he was
a good friend of mine at one time but not
now—to give land for the landless and
not compensation. What is your com-
pensation worth ? Your compensation is &
very paltry sum, 1 think if you take
land from any man who can cultivate it,
you should give him land for that. If you
cannot give it, I think this Bill is utterly
futile and will not work for the prosperity
of India.
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MR. DEPUTY-SPEAKER: We bave
three hours for this Bill, and one hour
is already exhausted, Today we have
exhaused 15 minutes so far. I find a
namber of speakers who have sent slips.
Some parties have spoken, for instance,
the Jan Sangh. If I were to accommodate
one spokesman from ecach party, and a
few others, it will take a long time, What
1 would suggest is that every hon, Mem-
ber should try to confine his remarks to
five minutes, I am not in a position to
extend the time today. Yesterday we had
epough time, and today I am not able
to do it. What I would suggest is, for the
general debate we have one hour. and
half an hour or 45 minutes that remains
could be devoted for clause-by-clause con-
sideration. Is it all right 7—Yes.

ft ®o Ao fourdt (afmar) -
JUTEqE] AZRA, UF & FEAT £ | AR
fane &7 I § SgTET WEy war ¢
Tw fa &Y arat & fema €47 arsT e
& v arET W TeE €, 99 &7 smeT Igw
fear snz

MR. DEPUTY-SPEAKER : We shall
see,
SHRI K. M. KOUSHIK (Chanda) :

Mr. Deputy-Speaker, Sir, there is a com-
mon law remedy in our country for evic-
tion from unauthorised occupancy. It is
open to the public as well as to the pri-
vate premises. Of course, there are laws
which give summary powers also, and
Act 32 of 1958 was enacted to give these
summary powers to the Estate Officer for
protecting the Government  property
when they are occupied unauthorisedly.
Unfortunately, the Supreme Court has
held section 51 of that Act to be arbitrarily
conferring powers on the Estate Officer,
and hence is violative of article 14 of
the Constitution. Therefore, this amend-
ment has been necessitated and the Bill
has been brought. I have no quarrel with
it. But my oanly quarrel is that this posi-
tion has been very clearly elucidated. A
perusal of the Objects and Reasons of the
Bill will show—I quote :

“In view of this, it is felt that in
order to meet the objection raised in
the aforesaid judgment of the Supreme
Court regarding the validity of the
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Punjab Act, suitable amendment should
be made to the Public Premises (Evic-
tion of Unauthorised Occupants) Act
1958 so that the alternative remedy by
wav of suit that may be resorted to
by the Estate Officer in his discretion
is taken away.”

This is a very clear statement, and it is
in conformity with what the Supreme
Court has said, but in carrying out this
into effect, in section 10E, the entire juris-
diction of the civil court has been takem
away, so that not only the Estate Officer
is prevented but even an aggrieved party
is prevented from going to the civil court.
That is my objection. I will show it pre-
sently. 1 waot the hon. Minister to go
with me to section 10E in the Bill. It
reads thus :

“No civil court shall have jurisdic-
tion to entertain any suit or proceeding
in. respect of the eviction...”

What you are wanting is that the Estate
Officer or the exccutive officer should not
have the remedy of civil court and he
should confine himself to the remedy pro-
vided in section 5. But as it is worded,
this section will debar the Estate Offizer
as well as any aggri:ved party from guing
to the civil court. Therefore, if you add
the words *“at the instance of the E:tate
Officer” after the words “any suit or pro-
ceeding”, then it will be in conformity
with the statement of objects and reasons.

In certain land revenue Acts, this pro-
vision of summary procedure is there. But
taking into consideration the fact that
summary procedure itself indicates that
there has ppt been a deep enquiry and
the persons exercising powers summarily
are not well vers:d in civil law, it has
been made subject to the jurisdiction of
the regular civil court. This is what has
been dong in the Bombay Land Revenoe
Act, M.P. Land Revenue Act, etc. In all
these. the summary procedure is subject to
the jurisdiction of the civil court. As
1 bave already said, your object is only to
prevent the Estate Officer from gomng to
a civil court. But the section has been
s0 worded as to debar the jurisdiction of
the civil court in a suit which mav be
brought at the instance of the Estate Offi-
cer or by an aggrieved person. Therefore,
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I request the minister to changed it so as
to read :

“No civil court shall have jurisdiction
to emtertain any suit or proceeding at
the instance of the Estate Officer.”
SHRI HIMATSINGKA (Godda) : Sir, 1

feel that the Bill has not been properly
understood by some members who have
spoken. As pointed out by the previous
speaker, the Supreme Court struck down
a similar provision in another Act and
therefore Government brought in this Bill.
They are giving up one of their alterma-
tive rights which made the other clause
infructuous in a similar Act. Instead of
having both the remedies of summary
procedure and civil suit, this Bill provides
that the right to go to a civil court is
beimg given up.

So far as the other objection raised by
the previous speaker is concerned, the
right to go to the civil court by way of
appeal is still there under section 9 of the
parent Act No. 32 of 1958. That section
provides for appeal to the district judge.
That right is not taken away by the pro-
posed section 10E.

Another point has been raised that land
will be acquired and cultivators will suffer.
I do not see where the question of acqui-
sition comes so far as this Bill is concern-
ed. This Bill only provides for eviction
of unauthorised occupants. Therefore,
1 feel that that criticism is wholly mis-
guided and has been levelled wunder a
misunderstanding, without realising the
exact purport of the Bill. Therefore 1

. feel that the Bill that has been introduced
has been correctly introduced.

As regards certain oObjections about the
municipal authority and the Delhi Deove-
lopment Authority having these powers,
they already have them under the Act as
at present. The new thing that has been
introduced is the company which becomes
a Government company because of the
Government holding more tham 51 per
cent shares. That is the new thing that
has been introduced and, I think, rightly,
as was pointed out by the hon. Member,
Shri Tiwary, who was the Chairman of
the Public Undertakings Committee and
who saw a number of things which need-
ed immediate action at the hands of
Government,

1, therefore, support the Bill.
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ot waeame e (feeet wx) ¢
IITERE Y, gt O & fadaw v A
2w el & @ oww Adt ) wwa
& 1 Wt sy apre e oY ool
T far awT e & dar § @) wwI
¥ I I 7 Ffew FAr fgd
TH qOE gA, 9@ F Wro wAfl
T WY T W I—AF  THEI-
v # aw @ faw § + @ %,
o7 f ga faw & frlt ) ooiw -
FA w1 A g &A@ R,
WA @ A g A1 ¢ fF e w1
T AT T -3 TESE HT-
I FTH, @1 FET F IW g
w1 afaek faar s oarfed

@ A W F qEawn ¥ A w8
®wmar g fF 1 gEer wraen
% 98 ¥ & quiqan sgwa g A A
@ ¥ W ggwa g fr ofes avee-
ferar, faeet =rfafarer Frgtem, o
o Qo,mﬂiﬂim“ﬁg.
T #1 A ag wfaw AT aied fe
F A S A &2 E, IR 2T AR |

ferelt & a=T, SUTEW ST, 1960
# 20 g wEfear o, AT A
T A & I wfeat §, S afe-
wW FETd o 9 &3 &
Tga & ARt A A e fod §
vt & W AR w0 AR wEd
¥ EF GFC Y A qwWE W
q &3 o E—TAT AT I
foe 97 &1 W AET AT ) W H g
Nt ERae  spaeqr # @ f
I w wfuwe far an wfgd e

. FT X WP q5F § A I W gEEm

I =ifed, afsT oF am@ W aw,
fam &1 frs ot Ty @eq A
foar, Af WY @ 1 w§  faw § Qv
] 7 g, afea o w4 & g,

-

WA

-

TaT @ & e a5 @ Ak
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¥ 7t foelt o€ & 1 e W oA
o fafaw 2 #r gfafermm st &9
fieqr &, g ¥a@ awC A Afw-
fewrm Y ow fear &, AIfFT @ ®
T A WA § 9§ § qg W99 g
t e o w1 T et qwi
A Iy AR IE A @R @
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q@R fafaw 1 & ar qadr § AR
T %1t suf|y fafaw w1 & o qFav
2 rae ¥ fafaw £ 7 a9
araY FAr, & @wwar g e ag e
e s F fams § o) afk @
fa=r ¥ wmar § guead fear T,
Y ag srqg ANfya 2 Fmm, wWifs 9
feet oY wfm F1 FR A 9@ ®
TE UF T |

areqer oY, feoelt & oF aga I
aaeqr #ro o Twe AT F 1 ATIH!
AT N TGN aw ¥ A -
qR qifeenT S Tq, S agl
AT FFET Y T A AL A0 B
THE &< f&ar 91 ar % W A el
forar a1 1| I EE 3T 7 ¥ el
¥ T aiwlt &, feeY § frtar it
FANATAT G RAZ T, T
qra 3g o 9T o), el ¥ 9w 20
e &Y o Y, 5t & | 30 W=
% oY, frdt & 99 90 T AT A, @
¥ g oA 6 T 4T 99 e A
i fof at 37 Y = T D
AT & WY I qHAHHL w7 a1, o
AF fe  arwe 43 § 1 AfeT gw
& avr ag & 5 I Sl w Forewrer
MR s e g
AW ¥ WS ) aw A g
AT § A A9 T ¥ o
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21 AR T A 6 AT 4T AT AT
TR Fgat & 6 I qrw g9ar &
# fawr & ot oot 7 § Afe gy A aiEd-
e 2, TW A AT S Tead g,
go o wo FT Y 7y faweaw &,
# e afeg & geolt & snda
e fe & Ewl {REd wEE
IO aur wiEer foedt & o
¥ FW 15~20 T THM @ g
IR § 1| AR K qg W faar mn fw
&1 ®1E 7 AT o7 awar § ot fEC IE@w
o gg grm fe oY aoff &Y ag =,
foeft #1 sqogex @ fedt &) gar-
quet Tar dfay, fedt & o a7
e Afag At 6 A Y difam



st fawfe faw (vkfedt) @ =
fasr oY amuT & AE WFT WA § 1 ITF
o< #Y uF v foar @ fr fafaw
#° ® Ffw @ afed fF 3
77 doen &% f§ #1 swasSE A
¥ § AT IATATRE ATFAE § | FEA
I 78 & & s fes & mfaam:
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wifgy aife a8 gEQ g 9T, AT
T % | @ faw § 5a g A
T Tfgw

SHRI S, KANDAPPAN (Mettur) :
Mr, Deputy-Speaker, Sir, I appreciate the
difficulty or the concern of the Govern-
ment in trying to recover public premises.
Bot, as Mr. Bibhuti Mishra pointed out,
there is this problem of humanity involv-
ed in this. Particularly, in Delhi, there
are many arcas which were occupied mot
only by the refugees but also by those,
who are our countrymen, who came here,
in a very desperats condition, to earn
their livelihood even from far down south
and from other corners of India. From
my own experience, I know, in 1953 from
Madras State alone, there were about
10,000 handloom weavers who left that
part of the country, who scattered to
various places and the major portion of
them camec to Delhi and settled in
various places doing all kinds of odd jobs.
Probably, they thought it is their capital
und they occupied certain places. They
have no means of acquiring a plot and
putting a pucca building. They simply
came here and when they got some job
somewhere and they found some plot
vacant nearby, they occupied it

After some years, when the Govern-
ment want [and for some purpose, it is
necessary to see that they are not simply
sent away lock, stock and barrel. There
should be some kind of human touch in
dealing with the problem of hutments.
Mr. Kanwar Lal Gupta said that the num-
ber of butments in Delhi, particularly,
has increased of late and that it is to
the tune of 1 lakh. I do not kmow the
cxact figure, It might be true. How is
the Government going to solve this prob-
lem? Not by passing this Bill and
authorising the authorities or the officers
voncerned to simply send them away.
Definitely, that is not going to solve the
problem. It is more a human problem.

I have no quarrel with the basic need
that the Government has got to requisi-
tion or to take some premises for their
own purposes, My own Party is running
the government in Madras. We know the
necessity and, sometimes, the dire need
of the Government to acquire certain
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land of their own. But while implement-
ing this—that is my whole argument—it
should be seen and the Minister should
take the responsibility to see that the
people are not unduly harassed and that
they should be given sufficient accommo-
dation elsewhere or the Government could
even provide accommodation through the
Rehabilitation Department and see that
they are not unnecessarily bothered or
their livelihood is spoiled because of these
actions, I know even the intentions of
the Government, sometimes, are not possi-
ble, when it comes to the administrative
machinery, to be carried out. I myself
had an experience with the Minister. I
think he will be in a position to recall i.
I myself, along with another Member of
my Party, called on him with regard to
the problem of some engineers in CPWD.
He was able to appreciate the difficulties
of engineers. He called some officers and
he discussed the whole thing with the
officers, But due to certain technical diffi-
culties, they were not able to accommo-
date them. I think, the position is still
the same. The Minister agreed with B
but the officers did not agree with him
because there were technical difficulties. I
do not know what are these technical
difficulties which cannot be overcome in
the interest of our own country-meo;
that too in this particular case, these
people who are downtrodden and who arc
living on the verge of poverty should be
given all the consideration that the Gov-
ernment can give. Particularly in Delbi,
this is a very vital problem. Of Iate,
there has been ‘an increasing feeling—I
do not want to dilate on that; we are
getting Tepresentations of that kind—,
particularly those people who have come
from far-off places like Madras, Kerala
‘and Bengal and some other far-off places
also have got a feeling, that they are
being squeezed out of Delhi I thiak,
this- is not a healthy feeling at all. We
talk tall about integration and =il that
but we do not allow our own people to
have a sense of pride in the capital eity
of ours, we do no; make them feel that
it is their own city. I think, Jan Sangh
is also ta be blamed to a certain extent for
that, but [ would rather put the blame
squarely on the Central Governmen: for
this because they have the ovemall control
as far as Delhi Administration is concerned.
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[Shri S, Kandappan) . ration itself, I do welcome the explana-
" . . : tion given by Shri Kanwar Lal Gupta, and
E::" abol b :i::nbd’t; 'h:: this (1:::;1 :s“y; it is for the Minister to sec that this kind

polyglot city; they should make all efforts
to provide amenities, particularly for those
who are the underdogs and who are doing
menial work in this country.

Sl €At qor @ it AWA
aew I T 5w § e F7 @
=W g f5 a8 oy 9= § smfuwa
AWt ® FIT IT & fau qweEta
T 3% f&7 gu, fasremr amgar )
¥ Ug I Ww FT A A g R
7R Wt i feeim w1 oamEr g,
e &1 AT @ 7 I d
THARE & AET AT & | T FTEIREA
F A A g T AT e
1 ww A g fF feat avew
T fraeft 7 T 7y o Fgw e
T TEY & | HT wTAAae S @
sl A grEw A M A ST AR
IR ¥ ST A D T A | TAEw
1 7g faegw o @df & fr feelt
ag ¥ wawrT zf|er A A gfeaw
@ F oaat o A & v
YW IWMF @ TR AN
§ 9 a9y ffedw & o IR @
i fraafrt 381 9
AT 99 ¥ a9 F feg § Fga
T & @ ag 7 wrE I Ko
Il ¥ fag T @ 1 R I wE
o & @1 @F Tood A g 9w
IT WG
SHRI S. KANDAPPAN : 1 would like
1o point out only one thing. The Corpo-
ration has built some shopping-centres in
some places. 1 have reliably learnt this,
and I have cven sent a representation to
some people in his Party, pointing this
out ; there are certain places where people
from the sourth had already been doing
businoss and afier the shopping conmtres
were built there, they were not given pre-
ference to run the shops but the lease was
given to somebody else. This kind of thing
can very well be overcome by the Corpo-

of feeling does not pet round.

afdm § ot fd g @Y A 853
& &, 7 wpew A fradt sravawarat
F AW AN faawa aT FEAE
FH & & fau 9% A9 X A
g at # 7z A T g R oA
Y Tt F Fo SfEa g g

# | #Y qqerr rgar g e faw
89§ qT g a8 9 FAA 7 awy
W g g i ¥ ’ew F 30
FHEr AN AR @ € | a9
aiE A& g 1 it gmre wgfafes
4 T FH TFASTA 1 A A FET
T FT AT | IT 9T A o,
aFe fear | few AT s R R
g AT AWRAT €E B, GANAR
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gt gff foe & i § aga
FErd G g€ & 1 devdtd F o
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Y e mar 3

SHRI R. D. BHANDARE (Bombay Cen-
tral) : I do not understand why in Clause
4 Section 10E is sought to be introduced.
As I sec the original Act, I can see the
logicality of it except that there is no pro-
vision for appeal to the Civil Court.

It is contemplated under Section 4 that
notices will be given by the officer or
authority if an explanation is given by the
person who occupies a piece of land, power
is given to the officer or authority to hear
him., Then under the proviso to Section
5 of the original Act if' no explanation is
given within 45 days, the person who occu-
pies the premises will be evicted.

Under section 8 property will be taken
away, if after notification the property is
not claimed. Section 9 deals with the
power of appeal and the appeal shall lie
with the District Court. Under the original
Act District Court is the tribunal and the
decision given by the tribunal is final
Finality attaches to the decision given by
the Tribunal. That is the original schems.
But to my great surprise and dismay, why is
it that section 10E is sought to be intro-
duced to take away the power of the civil
court. It is but natural that certain com-
sequences flow since we have accepted the
sanctity of the private property. In other
words, if there is any right, any civil right,
whether that right does exist or not should
be decided by the civil court. That power
is taken away and arbitrary and despotic
power is given to the officer or authority
under the Act. Section 10E thus brings
the executive into conflict with the judiciary,
1 do not undersand why this is sought to
be incorporated. The hon. Minister ha# not
explained why such wide discretionary
power is given to the authority, which dis-
cretionary power cannot be challanged in
the civil court at all. In any event, the
whole trend under a democratic set up is
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that in case of conflict between the right of
an individual and the executive, the indi-
vidual hag the: right to go to the civil court.
1f that position is accepted and it is accepted
in all civilised world—why are we taking
away that right ? If there is no semblance
of any right at all, I can quite appreciate
that position. In case there i¢ a semblance
of civil right contemplated under section
5 which says that if there is any right in-
volved, the officer will hear him and de-
cide if that right is there., Why is it that
it is not decided by the civil court 7 | oppose
with all my strength and might the intro-
duction of this new principle or innovation
under clause 4.

If those who occupy these premises are
to be evicted some alternative accomodation
must naturally be given before they are
touched. That principle must be introduc-
ed. Not only alternative accommodation
should be given by the Government under
this Bill but some provision ought to be
made here that alternative accommodation
along with amenities would be provided.
So far as the Delhi Department Authority
is concerned, we hear a number of agonoz-
ing complaints that in somec of the bastis
no amenities at all are given. No light, no
water is given., Simply these persons are
thrown out of some of the premises belong-
ing to the Government and left in the
periphery of the city. There are no con-
veniences and no amenities at all there,

Therefore, my appeal is that even at

this late stage Government should accept
or introduce the principle that alternative

accommodation would be given and all
amenities would be provided for.
SHRI GANESH GHOSH (Calcutta

Somth) : This Bill is a draconian measurc
directed gainst millions of poor people who
are forced to live in slums around the pub-
lic sector undertakings or in areas in and
around cities and towns on municipal lands
now termed “public premises”. Hundreds
of thousands of poor people who are com-
pelled to live in cities or around the public
sector projects have not been provided with
any accommodation at all either by Gov-
ernment or by the corporation authorities
or by the public undertaking authorities,
with the result that the workersare obliged
to erect some huts to accommodate their
families. These huts are called #lums
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where not even normal human amenities
are available,

Take, for instance, the condition at Bhilai,
Despite all talks of construction of a pew
township, nothing worthwhile has been
done so far. The result is that thousands of
workers are compelled to live in  slum
areas where no sanitary facility or modren
amenity is available. We are astounded to
hear that large number of people die of
cholera every year in these slums around
Bhilai as drinking water is not supplied in
the slums where the workers live on the
ground that the constructions are unautho-
rised. It is a crual and a practical joke,
which the Minister should know, that there
is a small area which accommodates about
a few hundreds of workers who have been
shifted from Ranchi to Bhilai; the workers
themselves call that area “murgee” colony
because they think that it is not fit for
human habitation, but is fit only for fowls
and chicken, And yet these poor people
who are living in such areas are sought to
be evicted even from those slum areas,

It is strange that Government which
calls itself the custodian of a welfare
State is not taking any expeditious step
to create more housing and to build
houses for poor people, the workers and
for the people of modest means, but
are going to take draconic measures to
throw out the workers from the poor
shelters they have themselves built wup.
There is absolutely no provision in this
Bill to provide alternative accommodation
to the workers and people who are going
to be evicted.

Generally the public sector projects
come up in areas isolated from the town-
ships and cities. They acquire large
tracts of land at throw-away prices but
they utilise only a small portion of the
area to erect the factories and housing
accammodation for their officials. Large
areas of land go vacant, So, the workers
who have not been provided with any
accommodation by the public sector
undertaking are compelled to comstruct
small huts round about the imdustrial
concerns and which are called slums, If
Government are going to take steps under
this Bill then they will all be ejected
from those slums immediately. And what
would be the condition of those hundreds
of workers ?
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With regard to the existing condition of
Delhi and the areas adjacent to it, the
less is said the better it would be. My
other friends have already drawn attention
to this. This is a vast, huge and almost
unlimited area of land within New Delhi.
How much of it is covered up to today
and how much is lying vacant? What
steps have Government taken to  build
houses to accommodate the poor people
and the small people? I would not like
to mention the nature of the accommo-
dation that the Ministers or the big
officers have, But even large.number of
Goverament employees are compelled to
live in slums on lands which are now
termed “public premises”. This is ome
side of the picture. What is the other
side like ? There was a proposal to shift
the Delhi Cloth Mills to some other area.
What steps have been taken to shift it?
The Government have taken no steps at
all. The reason perhaps is that Shri
Bharat Ram has donated a few lakhs of
rupees to the Congress funds. Again, the
Hindustan Insecticides also was to have
been shifted. But nothing has been done
in that regard. Is it because he has made
contributions to the Government for
doing nothing in this regard ?

Then, take the case of Azadpur. There
is the Ajanta Textile Mills there. It
employs 1700 workers out of whom only
100 have been provided with accommoda-
tion and 1600 workers have no accommo-
dation to live in at all.

This Bill unfortunately gives whimsical
and dictatorial powers to the heads and
bureaucrats of the public sector undertak-
ings and to the municipal corporation
authorities. If this Bill be enacted and
put into effect it will really invite the
reaction of the poor people. I would
request the hon. Minister to see that alter-
native accommodation is provided to them
and also make provision for compensa-
tion. Let him take away the 1st clause
and bring forward a new Bill which all
will be able to support,

ft wwRw T R ()
™ fa=r %Y 9 enfaw § 9o @
ofifrge s § 1| DA qenfomer
# fafrer g A faema & aw
T ATRAT § | FTATEIOESE A AT
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THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANATH
RAO) : Mr. Deputy-Speaker, Sir, I am
thankful to the hon. Members for having
shown keen interest in this debate. It
is a simple Bill as explained by me at
the outset. Mainly it was necessitated
because of the judicial pronouncement
of the Supereme Court and the Delhi
High Court. To bring in line with the judi-
cial pronouncement, we had to curtail the
powers of the civil court which
the Estate Officer had in addition to
the summary powers conferred on
him under this Act. Having come to
this House with an amendment I thought
it necessary to include within the defini-
tion of public premises, Government
corporations which are wholly owned and
also government companies where Govern-
ment has a controlling interest by having
at least 51 per cent of the shareholding.

15.25 Hrs.
[SHrt VaAsUDEVAN NaIr in the Chair)

Most members have misunderstood the
scope of the Bill. Some members have
said that jhuggi-jhompri dwellers are
being evicted under this Act. It is not so.
They are trespassers, but still as they are
poor labourers who have come from out-
side to eke out their living and though the
Government has power to evict them
summarily straightaway, yet alternative
accommodation is being . given to them
to enable them to live and eke out their
livelihood.

The second misconception is this. Some
members like Mr. Randhir Singh spoke
loudly for the kisans. But this Bill does
not deal with the requisitioning of acqui-
sition of any agricultural land, much less
about compensation payable to them. The
scope of this Bill is very limited.

Professors are always not to the point.
The learned Professor in  his discourse
questioned the propriety of including
government companies within the scope of
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the Bill. Government company is defined
in the Companies Act—companjes owned
partly or wholly by Government or Gow-
ernment having controlling interest. That
legislation relates to entry 43 of the Union
List. Therefore we have competence to
make law for such companies.

The main objection has been to the
taking away the power of the civil court.
Both the Supreme Court and the Delhi
High Court have said that this alterna-
tive remedy of the civil court is mnot
available to the Estate Officer when bhe
seeks to take action under summary pro-
cedure. Therefore, if I give that power
to the civil court, I will be destroying the
very Act under which he derives the
power. It will be self-destructive, There-
fore, 1 had to take away the right of the
civil court,

If you look at section 8 of the original
Act, the Estate Officer is given the powers
of the civil court in respect of summoning
of witnesses, documents, etc. and the
opposite party is given the right to show
cause against the eviction, by producing
evidence, etc. Having heard both sides,
the Estate Officer comes to a decision.
Against that decision the right to appeal
to the district judge is given under sec-
tion 9. Here the district judge is not the
district court as understood in the civit
court but he is personce designata under
this Act. Section 9 has been interpreted
by the M.P. High Court and they have
said that he is person designata, Section
10 also refer to the finality of the order
passed by the district judge. I  have
introduced Section 10E because I have to
take away the right of the civil court,
When proceedings are initiated under this
Act, civil courts should not have jurisdic.
tion,

SHRI KANWAR LAL GUPTA:
Taking away the right of whom? The
Estate Officer or the aggrieved party ?

SHRI JAGANATH RAO: Both I will
explain why. .
st Wwg SEwW . FE AT oAEd
AT SATE AT A w7 7
oY JwTe T T w0
Section 10 of the original Act says :

“Save as otherwise expressly provided
in this Act, every order made by the
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[sft srreaTe Tra)

Estate Officer or appellate officer under

this Act shall be final and shall not be

called in question in any original suit,

application or execution proceeding.”
This section as it is does not take away
the right of the civil court. It is open
to the Estate Officer as well as the ag-
gricved person to go to the civil court.
But unless that right is taken away, this
Act becomes violative of article 14 and
the Supreme Court judgment comes in
my way. Therefore. I have to take away
the jurisdiction of the civil court and this
is being done through section 10E. As
I have explained, opportunity is given to
the per<son who is procecded apainst to
show cause why he is not liable to  be
evicted. If the decision goes against him,
the right of appeal is there.

There it ends. There is finality there.

s\ weEzw WAl 2T AT AT AT
AF AT ;% #, afea agt d1 % afmat
GF @1 garg 1w 7 A fam A
o form o

\..‘;:T _,3 1]

M Ml 67

- . =
I.f.r-?" Ol G;:] ot &) L Kea
FH. u,_f 6> Sl a0 el Ol
[- b a5 & L A

SHRI1 JAGANATH RAO: Where pro-
ceedings are taken under this Act, 30 days
notice is given to a person who is in un-
authorised occupation to show cause, then
evidence is taken and the estate  officer
exercises jurisdiction of a civil court under
the Code of Civil Procedure; he sees the
documents and takes a decision. Therefore,
it is not an arbitrary power and no power
is taken away from the citizen to defend
himself.

Then, Parliament has the power to take
away the right of a ciivl court. We have
passed so many laws like this one taking
away the powers of the civil court. The
intention of the povernment is not to cause
any hardship to the citizens but, at the
same time, this summary power is neces-
sary.

1 will explain why it is necessary, There
arc some government servants who have
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retired from service who do not vacate the
quarters allotted to them. In spite of ovr
notices, they do not vacate them. Then
we file eviction proceedings and a decree
is passed against such a person for evic-

tion. Then he goes to the district judge
and gets a sltay. There are several such
cases. This Act is meant to apply to such

case where a person who has ostensibly
no richt to occupy a house conlinues to
be in possession of it, refuseés to vacale in
und we hieve to proceed against him in a
sUmmury maneer.

But I can assure this House that during
the ten years of operation of this Act from
1958 till todate no complaint of indiscri-
minate application of this Act by the
estaie officer has ever been made and po
hon, Member has pointed oup a single
instance where this Act has been arcitia-
rily or indiscriminately used which causes
hardship 1o the people.

This is a simple Bill the purpose and
obicel of which is to bring the Act in line
with the judpment of the Supreme Court
and the Delhi High Court. Incidentaily, it
also secks to include some of the premises
within the scheme of the Public Premises
(Eviction of Unauthorised Occupants) Act.

SHRI KANWAR LAL GUPTA : T bave
stated in my speech that the DDA is mis-
using its powers and in Delhi about 50,000
cases are there where people have been
agerieved because of the action of the
DDA. Are you prepared to speak to the
Health Minister so that he may form a
Compmittee of Members of Parliamert from
Delhi to look into the whole affair ?
Otherwise, these 50,000 people will have
nu remedy whatsoever.

SHRI JAGANATH RAO: 1 may say
that the Home Minister is calling a meet-
ing tomorrow where the Delhi State offi-
cials will also be thire. We will then
discuss this aspect that this Act, or any
Act for that matter, should pot be wused
indiscriminately. 1 always hold that view
and 1 will never allow the indiscriminate
or arbitrary use of this Act.

SHRI KANWAR LAL GUPTA: The
Home Minister will discuss only the juggi
jhompri scheme. This Act does nct apply
to juggi-jhompris. I am referring to
persons who have purchased houses from
government or persons who have  been
allotted houses by the government. They



953 Public

are being forced to vacate those buildings.
As damage about Rs. 10,000 is demanded
from one person right from 1947 tll to-
day. How can a poor person afford to
pay such a big amount ? Further, this 15
not a solitary case. There are 50,000 cases
like that. I want a firm commitment from
the Minister that he will set up a com-
mittec of Members of Parliament to look
into this. Will he speak to the concerned
Minister ?  Otherwise, it will mean that
you will take the power today and misuse
it tomorrow, which is pot what is wanted.

SHRI JAGANATH RAO : We will look
into this,

SHRI BAL RAJ MADHOK (South
Delbi) : Of coure, we know that it is not
within your jurisdiction and a  different
Ministry is dealing with it. But the ques-
tion is, do you realise the importance and
magnitude of the problem ?

SHRI JAGANATH RAO: 1
agrec with your sentiments that...

SHRI BAL RAJ MADHOK : T; is not
a question of scntiments; 1 do not believe
in sentiments,

SHRI JAGANATH RAO: The sub-
stance of what Shri Kanwar Lal Gupta
has stated is that it has been wrongly and
arbitrarily used. Certainly it has to be
looked into and I can assure you that it
will be looked into.

SHRI BAL RAJ MADHOK : The
population of this capital city was 5 lakhs.
Now it is 40 lakhs. Most of the people
living here have got land from the govern-
ment. It has been given to them on leasc.
They have put up structures thereon or
they have purchased houses. Now, techni-
cally, they are lessees even though they
are paying only 1 per cent or 4 annas.
On that basis if the Government thinks
that this law gives them the power to evict
them or demand damages from them or
do anything with them, it means that you
are playing with the lives of the entire
people of Delhi. So some clear assurance
must come that ‘this law will not be mis-
used to harass the people of Delhi.

SHRI JAGANATH RAO: I said that
this law has not been misused within my
knowledge. If there are any such cases,
certainly I will look into them.

St WYAg T ¢ TF TEF TA
TEET ¥ AT E | ¥ 7 qur fF oo

entirely
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MR, CHAIRMAN : The question is:

“That the Bill further to amend the

Public  Premises (Eviction of Un-

authorised Occupants) Act, 1958, as

passed by Rajya Sabha, be taken into
consideration.”
The motion was adopted,

MR, CHAIRMAN : The House will now
tuhe up clause-by-clause consideration of
the Bill.

Craust: 2—(Amendmenr of section 2.)

SHRI BAL RAJ MADHOK : Sir, I beg
0 move :

Page 2, line 16,—
for “whether” substituie—
“where” (8)
Page 2, line 17,—
omit”, or leased out by,” (9)

MR. CHAIRMAN : Would you like to
speak on them also ?

SHRI BAL RAJ MADHOK: As you
like. T can speak now or during the third
reading.

MR. CHAIRMAN : You may  speak
during the third reading. That will be
better.

I shall put both thc amendments (Nos. 8
and 9) to the vote of the House,

Amendmenis 8 and 9 were put and

negatived.

MR. CHAIRMAN : The question is :

“That clause 2 stand part of the Bill."”
The motion was adopted.

Cravse 2 was added to the Bill,
CLAUSE 3 was added to the Bill.
CLAUSE 4—(Insertion of new section 10E.)
SHRI VIKRAM CHAND MAHAJAN

{Chauba) : Sir, I beg to move :
Page 2, line 28—
for “No Civil Court” substitute—
“Noiwithstanding anything coa-
tained in the Act only civil
court” (4).
SHRI SRINIBAS MISRA (Cuttack) :
Sir, T beg to move :
Page 2,—
fater line 35 inseri—
“Provided that when there is
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a dispute as to whether occu-
pation by any person is un-
authorised or not the civil court
alone shall have jurisdiction to
decide the matter.” (5)

SHRI ABDUL GHANI DAR : Sir, |
wish to move my amendment No. 6.

MR. CHAIRMAN : Amendment No. 6
is the same as amendment No. 5; so that
is barred.

SHRI BIBHUTI MISHRA : Sir, I beg
to move :
Page 2,—

after line 35, insert—

“10F. The civil court shall have
absolute jurisdiction to decide
whether occupation of premises
by any person is unauthorised
or not and if the occupation of
premises is found to be un-
authorised or done at the in-
sltance or negligence of the
Central Government  officers,
they shall be punishable with
fine of one thousand rupees or
with imprisonment for a term
of six months.” (7)

SHRI BAL RAJ MADHOK : Sir, I beg
to move :
Page 2, line 35—
add at the end—
“provided the total amount of
damages claimed is less than
rupees one hundred.” (10)

SHRI KANWAR LAL GUPTA: Sir, I
beg to move :

Page 2, line 35—
add at the end—
“provided the total amount of
damages cliimed is less than
rupees fifty.” (11).

SHRI VIKRAM CHAND MAHAJAN :
Sir, so far as clause 4 is concerned, the
power has been withdrawn from the civil
courts by the Bill because of the decision
of the Supreme Court in the Northern
India Caterers case. The decision of the
Supreme Court was that the Government
has alternative remedy, that is, they can
initiate on their own through their officers
and evict a person or they can go to civil
courts and ask the courts to decide whe-

.

ther the person is an unauthorised occu-
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pant or not. The Supreme Court said that
there are two alternative remedies available
lo the Government and one is a little worse
than the other and Government has the
discretion to use either; therefore, we strike
down this section.

My submission is that instead of saying
that civil courts have no jurisdiction, they
could have easily said that Government
officers who will deal with this matter will
not decide and only civil courts will decide.
That would have covered the  Supreme
Court decision. Why 1 submit the power
should be given to a civil court is because
it has a wo-fold advantage, Firstly, it
will reduce the expense of the Government
because Government will have to appoint
an officer to deal with this aspect. They
will have to appoint officers throughout
India whercas civil courts are already
cxisting and Government has to incur no
expense. Therefore, even from the finan-
cial point of view, it would be beneficial
to the Guvernment to have the  cases
decided by the civil coort.

Secondly, 1 submit that the approach of
an officer is entirely different from the
approach of a civil court. An officer's
approach will be administrative. He will
not have the same approach as the civil
courl has.

Thirdly, 1 submit, you have ucwplr;d
democracy as the basic principle. 1In
democracy, there is a complete scparation
of judiciary from cxecutive. 1f there is
complete separation of judiciary from exe-
cutive, why are you giving judicial powers
to the executive authority ? So, firstly, it
will reduce financial burden on the Gov-
ernment and, secondly, it is the basic
principle of democrarcy that you separate
judiciary from executive. If you combine
these two, you are, on the contrary, hitting
at the very basic of democracy. Therefore,
1 submit, this amendment should be ac-
cepted.

SHRI BAL RAJ] MADHOK : 1 entirely
endorse what Shri Vikram Chand Mahajan
has said.

SHRI SRINIBAS MISRA : Mr. Chair-
man, Sir, first of all, we have to find who
are the persons who will be evicted under
10E. Here, in the definition of public pre-
mises, the Bill has included more proper-
ties and more premises. The original Act
included land and premises. Now, under
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this Bill, the property of companics, cor-
porations and Government companies will
also be public premises. Who will be the
subject matter of this Bill? Persons to
whom the Government has leased out
lands, persons from whom money has
been taken but no lease has been executed
—there is a promise, and they have built
structures—persons to whom premises have
been sold out by companies and persons
to whom the company has promised to sell
out and has taken money are some of the
persons who will be covered.by 10E. How
will it operate? If there is a lease by
the Government or by a public company,
that man has got a right. Who will try
the case? An officer who will be the
servant of the Government. Suppose
Government wants 1o abrogate their con-
tract illepally. An officer will decide in
favour of Government. Hc being a party,
he cannot sit in judgment in deciding whe-
ther that man has got a right or not. In
order to come to a decision whether a
person is in unauthorised occupation or not,
it requires a decision of a civil court. It
is not a summary decision. What the
Supreme Court has said is that there should
not be any discrimination, So, 1  have
proposed two distinctions, One is for the
purposc of finding whether a person is in
unauthorised occupation and the civil court
will have the right. The other is for the
purpose of a clear case and an officer will
decide with appellate jurisdiction. But if
the question of title is involved, it will go
to a civil court and an appeal, whatever is
available, will be available 1o the party.
Without disturbing the scope of the
amendment, I want to suggest that there
should be a proviso added that where there
is a question whether a person is in un-
authorised occupation, that matter will be
decided by a civil court alone and other
cases will be decided by officers. That
section gave two separate remedies, one
by an officer and another by going to civil
court. There, the officers or the collector
bad the liberty of discriminating between
one person and another person. When he
wanted to favour one, it went to the court
and when he wanted to evict somebody
quickly, he himself acted. So, the Supreme
Court struck it down. When this is done
in respect of eviclion orders by the Estate
Officer, the appeal will be to another offi-
cer who will be a District Judge. That is
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in one line. The other line is that when
they will go to the civil court, there will

be first appeal, second appeal and so on.
I think, the hon. Minister will accept this

amendment because this will be in the
interest of the public. He does not per-
haps want that all the title matters should
be decided by summary proceedmgs by
Estate Officers.
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“No civil court shall have jurisdiction
to enter in any suit or proceeding in res-
pect of the eviction of any person who
is in unauthorised occupation of any
public premises or the recovery of the
arrcars of rent payable under sub-section
(1) of section 7 or the damages payable
under sub-section (2) of that section or
costs awarded to the Central Government
under sub-section (4A) of section 9 or
any portion of such rent, damages or
costs™,

wedT A1 A1 g7 wfawiz & g § 1e@
feamddi o agmw gnic Wiz garR
RET ST AT aZAIH G | AR FRA R
FAF AT A OA FEA Q¥ FOAT
fw fafas #1 7 #r ag daem 77 1
gF T ¢ 7w 718 ag¥e  squgse
AT HAATIST 2| §IFT( AFAT fAqd
g4 7 ag ufugre @01 &g ew arg 1
FET F EFAIT §1 WG | TAFT AANS
ag ¢ f& @ ooitaafes & g 7 &=
afagrr 39 o1 @ § T s fawmr
¥ AT AT g A Afen &| 2
fafaees afga &1 ot a7 oot & &Y
FEATEI AT FE TW qIE FTATIAT
AT TR A1 IART AT qHAT g A@IT
fafasr 1€ *7 TRar &Y 2T ARV F
fam gar wgArfer 1 e g FE,
grimE, sy w2, wfas FE ot et
g% & 9 sl unilagfea & nga
&) Tarelt & & srrad\ fafas 12 F1 v
qFedT ¥ | gHfAT Tw S #1 gW 0%
fa=re wvrfEd | ¥fF W AT A
St A arfwe WiE FT 2 §, S
FF AY §, gEAW N oag AH
ara & #T gArE F I F i F1 A7
Fgrewcamx § 1 fafaw #1€ & v
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urfiagfea 1wy ot ot ag AfuFr<
A T} & e Adon ag g fE
SE W AW & @Y 4y g ¥ A
&R, agt unlragfes & aag & eAd
ary T g | wiE (e SiwaT
ar fegrm ox FT0 F7H & | YT AN
TR fopaT o, TEET FATH & A
v AFT gumE 1 AE A0 FH
gl a%ar &, a1 a1 fa=it & gefsarar
fawi forer a a=r foar &, ong Fed
& f& za%1 drzar &, danmm g fw
B ST AT ITEF FAT FrEAT Difgm wav
AEN G197 & ATenq ATz 793 §
qgl 97 o9 & gAY FRA AT 099 A7 €T
Afqua & geawe fx 2w aoe afew
FE, Tm za faqme s &

I Y yirEHT 2 UWY IEHL TGN
QA & &1 FLHIT FT @5 {9 dE-
ez AT AT | AT #1E SIS
YTHRTZ AT § AT AITH AHE AT
FEITA GE AT & | TA A% F
TZ F1E AT FATE, I9F AT =4,
&3 & At a7 % s7ar @ fF w21 @,
F1€ sz faear difan, a8 %29 &
fe & wmr 3d) 2 T AAT F2aT &
AT TR AT AHAT AFIT A F
far sz 23 & | Sfs7 3o fadi & I
FTE O AGAC ATAT, IHE G2
& @ a1 ag F7 34 g fF gz ara
THfAT T &1 =AML fF e IuE
fadt awae &1 Afeasa a1 a9z FFr
FAAUETST ATFKTE a9 £ qT SHAS
AT FIT T IH AGHL &1 A€T FAT
o wfeq | fe car grar ad &
TF AHEL KT AT 9T A AT A0
g A frr e g AR fr ag wwaw
ar feme &1 m@r = 9% 397 F17
qFSHT FL |

qumafa &, #@H 9T AT I A
qafcdr 8, w=ivof gt 37 ar e o
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g g 3 o ag faw 9@ g o
afea ot mafaal o awg & oy Ay
§9 59 3 § 375 ® g&4T ¥ d3q 4,
a9 284 T AT § |+ gwrdr  afeqar
#T Aferas a3 aog & & gaT e
FH g 9 @i g gafer guer
YT FT WG TE@AT MfgT HT T@AT
Tifgr f& zardy afmssm 1 awg
# a1 gqUEee E9T @ aT g
WUIE & TeT F AT S g an
&1 wonF & aeng 7 Jar Fre faq
srar 91 #ifE 7= quar AT 91 fF
o & Afvesew T Ed g g g
q9FT7 T ATEIT F1 Ar sfgET FAv
arfam fagal afiasm & oar & Sawt
#91 | 39 gAM 31 §7F17 WA, e
TR rewe ¥ AT gr AT ST
aqT HAT L |
SHRI JAGANATH RAO: I am unable
to accept the any of the amendments moved
by the hon. Members. The sum and sub-
stance of all the amendments is to give
jurisdiction to the civil courts. If I agree
to the amendment, the very object of the
Bill will be defeated. This is an Act where
summary procedure is laid down for evic-
tion and for recovery of rent and damages.
The civil court jurisdiction is sought to be
barred because of the judicial pronounce-
ment, Each one of the amendments wants
to invoke the jurisdiction of the civil court
somehow or other. Therefore it will be
self-defeating if I accept any of the amend-
ments.

The person against whom  proceedings
are taken for unauthorised occupation is
given an opportunity to show cause end
can adduce evidence before the Estate
Officer. He has a right to go to a District
Judge and there is a finality with his
orders, Therefore, no person is prejudiced.
I can appreciate the argument if a person
is not given an opporiunity to  defend
himself. The Estate Officer has the powers
of a civil court for examining witnesses and
summoning evidence. Therefore, it cannot
be said he is denied justice. It would not
be social justice if we perpetuate unautho-
rised occupation. Neither the Act nor the
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amending Bill is intended to cause any
hardship to the poor people. As I said
earlier, this Act was not at all used against
thousands of homeless labourers who are
settling in Delhi or elsewhere where indus-
trial units come up. The Act is utilised
only in such cases where it is absolutely
necessary, where the person is in unautho-
rised ozcupation. Where a person can
prove his title or where he has a licence
he cannot be evicted. This Act only
applies to those who have no semblance
of right to be in possession, who are un-
authorised in the eyes of the law. There-
fore, 1 cannot see any reason why civil
courts jurisdiction should be invoked.

About Delhi, Shri Kanwar Lal Gupta has
been saying that there are some  cases

Division No. 10]

Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A,
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barupal, Shri P. L.
Basu, Dr. Maitreyec
Bhakt Darshan, Shri
Chandrika Prasad, Shri
Das, Shri N. T,
Deshmukh, Shri K. G.
Deshmukh, Shri Shivajirao S.
Dhillon, Sri G. S.

Dixit, Shri G. C.

Ering, Shri D.

Gavit, Shri Tukaram
Ghosh, Shri Parimal
Govind Das, Dr.

Gupta, Shri Lakhan Lal
‘Gupta, Shri Ram Kishan
Hem Raj, Shri
Himatsingka, Shri

Igbal Singh, Shri
Jaggaiah, Shri K.

Jaipal Singh, Shri

Jamir, Shri 8. C,

Karan Singh, Dr,
Kasture, Shri A. S.
Kedaria, Shri C M.

Kinder Lal

Kripalani, Shﬂrrw.u Sucheta
Krishnan, Shri G, Y.
Laskar, Shri N, R,
Mahadeva Prasad, Dr.
Mandal, Dr. P.

‘Master, Shri Bhola Nath
‘Masuriya Din, Shri
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where injusice has been dome. I do not
know whether this Act was used against
those persons. If there are any such cases
where indiscriminate application of the Act
has been made in the past. 1 can assure
that they will be looked into and justice
will be done. This really is not with me
at present, but with the Health Ministry. I
will convey to them what has been men-
tioned here.

1 oppose 1he amendments.

MR. CHAIRMAN : 1 put amendment
Nos. 4, 5, 7, 10 and 11 to the House.
Amendments Nos, 4, 5, 7, 10 and 11 were

piit and negatived,

MR. CHAIRMAN : The question is :
“That clause 4 stand part of the Bill".

The Lok Sabha divided :
[16.06 Hrs.

Mehta, Shri Asoka
Mehta, Shri P, M.
Menon, Shri Govinda
Minimata Agam Dass Guru, Shrimati
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Naghnoor, Shri M. N.
Oraon, Shri Kartik
Pandey, Shri Vishwa Nath
Patel, Shri Manubhai
Ram Dhan, Shri

Ram Subhag Singh, Dr.
Randhir Singh, Shri

Rao, Shri Jaganath

Rao, Dr. V. K. R, V,
Roy, Shri Bishwanath
Sambasivam, Shri

Sanji Rupji, Shri

Sapre, Shrimati Tara
Sen, Shri Dwaipayan
Shah, Shrimafi Jayaben
Shastri, Shri B.-N.
Shastri, Shri Ramanand
Sheo Narain, Shrj

Shiv Chandika Prasad, Shri
Shukla, Shri §. N,
Siddeshwar Prasad, Shri
Sinha, Shri Mudrika
Sinha, Shri R. K.
Sursingh, Shri

Tiwary, Shri D, N,
Uikey, Shri M. G.
Verma, Shri Balgovind
Virbhadra Singh, Shri
Yadab, Shri N. P.
Yadav, Shri Chandra Jeet
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Adichan, Shri P, C.
Ahmed, Shri J.
Bansh Narain Singh, Shri
Chakrapani, Shri C. K.
Ghosh, Shri Ganesh
Goyal, Shri Shri Chand
Gupta, Shri Kanwar Lal
Joshi, Shri Jagannath Rao
Joshi, Shri S, M,
Kalita, Shri Dhireswar
Khan, Shri Ghayoor Ali
Krishnamoorthi, Shri V.
Madhok, Shri Bal Raj
Madhukar, Shri K. M.
Mangalathumadom, Shri
Meghachandra, Shri M.
Menon, Shri Vishwanatha
Misra, Shri Srinibas
16.00 Hrs,
MR. CHAIRMAN : The result of the
Division is : Ayes 73; Noes : 35.
The motion was adopted.

Clause 4 was added to the Bill,

MR. CHAIRMAN : Then I will take
clausF S,‘There are no amendments, The
question is :

“That caluse 5

Bill”,

The motion was adopted,

Clause 5 was added to the Bill,
Clause 1, the Enacting Formula and the
Title were added 10 the Bill,

SHRI JAGANATH RAO: I beg to
move :

“That the Bill be passed.”

MR. CHAIRMAN : Motion moved :

“That the Bill be passed.”

) T U ;. AWNfT AgNET,
g A weT &) o fF 33 7TET & Ay
1 7% B AW FEATHT F AW A
FAMTE | gafT F7 g7 donET &
AR F TE& Fgar Ifaw g AT
Fwmwarg fe for s widte & afes
zeg ot fawfa fog st st faey
wEgrom anfe { WY o I #Er § afx
I & F9< foga 7 grar Ay ag o
o F AR W A fee tw g ¥
Hg 9 T AW 7 I fgy &
W 9T 9g AT fror fadt

stand part of the
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Modak, Shri B, K.

Nayar, Shrimati Shakuntala
Nibal Singh, Shri

Onkar Singh, Shri

Patel, Shri J. H.

Patil, Shri N. R,

Puri, Dr. Surya Prakash
Ranji{ Singh, Shri

Satya Narain Singh, Shri
Sen, Shri Deven

Sen, Dr. Rancn

Sharma, Shri Bensi Shanker
Shastri, Shri Sheopujan
Sreedharan, Shri A.
Vajpayee, Shri Atal Bihari
Viswambharan, Shri P,
Yadav, Shri Ram Sewak

7 fam & sz a=g w9 7 3t @rfaar
& | TgHT arT At ag fr nw aew At gw
mterfea e gfefodt g7 91 )Y
g FTA AR E 1 A>T 3t Y-
wgfex st sfefmadt svze1 & o7 &
a7 oF faw sy gan & | A ANw
FULT A ¢ A T F qE TET AT @V
¢ f& gfama Zdede & s owdl-
Tfzz s Ffeforrdr w1 s fwm
g 1

uF AfaaEy sga @ FHLRAET 7,
AfeayEa a1 fr ot gew 2 @ @@
a0 q7 favig 7 F3 q7=7 g8f 9T 3T F1
ZEATAT T | qET 2 sfeewe fat
¥ T 45 TMAW, A I & FAT
F1E 3Ty T AT AT H ALY IR
qT GHET 2T, FET IA AT AN AT |
7z 11 a9 T9 § | gAfwT § FERe
¢ f amer Al o ag 9 FAA 8 W
'rew g1 e |

0 W ool & aere o A
ory Txaf, wawar nfg a2 9% W A
Y § o qwroET F W 9T BETE W
& fvar o7 w@T Y | 59 & q7d w7 A
e @ dred &, 3t ¥rma 3 97 ag e
IH Higiee faeedt 9f | o9 wige
w7 wew &Y o o & g7 =few W
w § fr v wft W Y &
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[5fr aerrer we] .
I W 9 & e a1 ES
TS I IXFFIT I @ | o oy
fFam e xafmdrow v =
THA 10-20 g 9T @O IR
40-50 g T I¥ 9 LIIT AR
frar 3fer <fe 35 7 a8 o
T &t gf & Tafow 9w 97 g v afa-
FTX AT TR ST o7 FHT 1T F /A
q AT 31T IW F FACFIE A oY
T HFT | 9 TR faeedr F e
AT FAfaar & faa fF st
FHgT | et & aq goe & srew
I 92 1A F fw gE gAn el
£ 1 3F g & fom 9w A e
& argae ¥ forgm & FTORE Sw
aff § saa gRes T A @ra | afem
T gw daa § fv 9 sfaa
F1 €0 dTo Qoﬁﬁ{ﬁl’ﬂ‘hﬁ’.ﬂ'%@
) Fmwm g fr 9w aw S
HTTFL |

greTr IR gate a9 a1 @
T A gurt wfawe & 1 gEfew
qg ATEETRI YT SEATAI I A=A
& g e o wr @ 1 faeet 7 Al
ST FY TF G § TR AT v @
 Fgwrasgnagmfrafs s
F a1 w97 v w7 faar o qfs
39 FT 2T 9% TgAT & FAfOY Iq@ A
qre g1 o fafem €Y 2, afs s
q HTAT TH GFIC FT qg g39HE AT
T ) feedll FY ST #1 39 dgHe
# 47 704 F fag qw F qETE
H I3 @I AT G 31T qZ FY TLH(C
FWHFFTATHFE WrAfg 9
faars s9aT 1 FB A=A FEAT
q¥t | IfeT ag g fw s oY
W I3 AT S w5 9 T/
& oA agert 7 § 99 T g A
® | @ A A7 dfeww et §
wHY & I o< faae 7 & g g
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feeelt & oY qeew & 99 #Y uw Afew
AT F 39 7 9 O faaregd® famm
fafrma #3 1 s sy TmmAmEe &
A fez ama 1 sfaa garEt #1 R
# #1¢ amofe 7@ R g aife oY
WA W § aE @r@EaE AW
#T T IR A AT T g 1 7w faw
F art 7 Sy |@rfwat qaent ™ E 39 9T
qIFX AAEF  q19 FiF 3T T8
fasr dqar gz & & o fe maw
#3977 sravas guTe A€ far
Tt ag UF 5 #E T a7 FIIAT |

At fgfa fasg 3 gafr afodt ol
F AT &1 TBT FT TAGT € GlZH W
FCT HTRIWT FY 2 1 F gz AT 29
faeg@ wwve #7 0 wwear g fa gy
AI9E At & @ 7 gma gfrewnor
fesger gz &) spfovagawgu g
ar Y I agl 9X ¥ @A famm g ¢
Yo & g1 an T o a e
gr aT 39 F1 9@ 9T a9 @A ifeg
74 Tad w1 ymfa W@ & 9wy s
Y A Sl qg AT 43 gU E @ A I
F1 T Joram § At fee A wgm s
afesar & A3 & AEET & T ™
STaER § 319 3 A9 Ffad s 3w
IARI AT A ISMET & g arfF I F¥
AT &Y IR AT AT IS ISET AT
ITET Fg1 fawe 761 37, svgar faq Y
ATq A9 AT & fordr ar fadt oz aTe
& fafd oo Al S 99 FY, IOIC
S gt Y A% § FErA AT q@ A
WAT AT T | AW AW T
wr Mif9d fe amg 97 1 =@ g@Ew
AT g9 AT F HG § | AT I FY A
o &4, AT gfaar &, a1 gw
F g g | g R famgT &
T 39 W & fod a4 aww
T W@E | A I R ARA
HfoeT www aaTgd #X 99 F w9 Ay
TEER | AT F wmar § i og a@n
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feag A 500 %o TA AT, T 300
Fo T FY §, qg WA 19X Y §, A
9T AT AT ATAT By FH qGET AT
qFarg?

ST ATT KT I AMT R FHT AL
M E g F A AT T B sy 2
f& o 5 a7 zar Fifen R A &
qrw A1 @zErsd mA | AT faafs
faa gt st g7 7, F Fgar AMEEATE
fr sva oA Al A A AR A
FI, AT A A AT AT A ORI
Mz AT A w7V | o=w oWt
SR PAT T & A Wz e o
gzmv iz w1 W w1 S| R e
FT GEn YNT 07 FEET G F AT
BT ATTE

77 91931 % 19 7 37 fayaw v favrg
FIATE |

SHRI LOBO PRABHU (Udipi) : Sir.
1 would like to explain the position of our
party, why we abstained from wvoling on
this Bill. It is no doubt very repugnant
that a civil right should be denied to
anyone, but at the same time we feel that
thi¢ particular class of cases have to be
viewed in the context of the experience
of the department. The minister relied
only on the original Act and said that it
would not be correct to question that Act
when what we are concerned with now is
only the amendment, It would have been
fair if he had givea instances of delays
arising under civil litigation extending to 5
years and more.

The point we have to realise is, it is
not only a case between Government and
one party. It may be a case between two
parties. Therefore, when a provision like
this is made, it is a provision also in
favour of two parties which are not
Government. At the same time, there is
a justification even for this repugnant pro-
vision of the law, viz., the appeal which
is allowed to the district judge. The posi-
tion here is analogous to the position in
land acquisition proceedings. These pro-
ceedings are decided by an executive
authority and an appeal lies to the judge.
I would like the minister kindly to conti-
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nue that analogy further, In an appeal
from an executive order jn an acquisi-
tion case, no court fees are charged, If
there is real relief intended for those who
become subject to quasi-executive and
quasi-judicial proceedings there should be
no court fees, so that the appeal may be
easy and fair for both parties.

=) wEgw A AT ;a9 AgeT,
¥ AmEr 7 ouE Y A g e
g Aife 27 Y + Toom 7 97 wifE
77 ATy e ofimafaa w s
FIAT ATA £ | A2 TH HewAT & A7
ny wmn # fafgw W g § ofe
aw AL IRA T & AT AT A
qrgay 7 gamr s fn ofiwwfra
wifgae 71 ag 7% fear .13 0w
fafaezz @meg g4a1 7 § AT H AgEm
a7y grwfedr & ahfme o nfia-
Fgfra 1 w7 FvG AT IZE | W
77 & fa7 s § fafaq awgmmar
T T A AGAT GAAN G0 AFA AT
nfirmafea & gra & gz = T AY
71 79T & fr g fadier odf v 91
FTeF A% 37 fod s g S @
A1 Afad 1 oy g7 e A1 faafea
FAT AT 9% gZ FEH o7 W
w1 FAfwery o nfmafea w1 =0
TEN TAAT AEA 1 S AT R 7
FET & FAT ATT 7 077 A fFAT Y W9
AT FT AT & G |

s Zw R g fr ow v A gfae
afsas wfam wfaem a@mar mw fF ag
a1 7 ff qew AR gwR E W
F1€ AT @, "few FTEYET #1939
FN G F A2 TG FT IEE A
wz 7 31 sy froeran 4 froag 9w
99 a1 F A1 7 A% 7gT e
TRz FEfwedr G ofiggfea €1
9T A AE AT ET B | WL FIT
A1 Tofre faz qem g omd, Afea
7z ag 1A ¢ fF frm woT & 73
a3 IORA g I F 7 T[T Y
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SHRI JAGANATH RAO: As I have
said, no new points have been made out
and | have replied to all the points raised
by the hon. Members during the various
stages of the passing of the Bill.

Though the proceedings are summary
in nature, the estate officer is given the
powers of a civil court. He has got the
powers under the Code of Civil Proce-
dure to summon documents etc. Then, an
opportunity is given to the person against
whom proceedings are taken and a right
of appeal is also provided for. Therefore,
the mere fact that an estate officer is not
a civil court, or the powers of the civil
courl have begen taken away, does not make
any difference. The estate officer has all
the trappings of a civil court,

Then, on the question of the judiciary
and the executive, I may say, government
appoints not only the executive but also
the judiciary. So, the -integrity of the
officer who is appointed by the government
cannot be doubted. The question of Judi-
ciary and executive does not come at all.
The estale officer is not a magistrate
who is exercising the powers under the
Code of Criminal Procedure. He is an
officer of the government in some depart-
ment. Government  appoints him as a
competent authority under the Act be-
cause he is a person who, in the opinion
of the government, is really competent to
dispose of these matters.

Regarding the cases in Delhi, referred
to by Shri Madhok and Shri Kanwar Lal
Gupta, as I said earlier, even though I
am not dealing with DDA at present, 1
will certainly convey fhe feelings of the
House to my colleague, the Health
Minister so that he may look into the
matter and set matters right,

SHRI LOBO PRABHU : What about
court fees?

SHRI JAGANATH RAO : As it is not
a civil suit, the question of court fees
would not arise.

SHRI LOBO PRABHU : Could he give
an assurance that no court fees would be
levied?
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SHRI JAGANATH RAO: How can T
give an assurance? This much I know
that it is not a civil. suit on which ad
valorem court fee is levied.
MR, CHAIRMAN : The question is :
“That the Bill be passed”
The motion was adopted.

16.19 Hrs.
ADVOCATES (AMENDMENT) BILL

MR. CHAIRMAN : The House will now
take up for consideration the Advocates
(Amendment) Bill.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M, YUNUS
SALEEM) : I beg to move :

“That the Bill further to amend the
Advocates Act, 1961, as passed by
Rajya Sabha, be taken into considera-
tion.”

Under clause 3 of section 1 of the Ad-
vocates Act of 1961 different provisions
were to be in force on different dates. The
provision relating to admission and enrol-
ment of advocates was provided in Chap-
ter III of the Act which came into force
on the 1st December 1961, When Chap-
ter III of the 1961 Act was in force, the
other enactments relating to admission and
enrolment of advocates stood repealed.

In spite of this repealing clause the
Mysore High Court coatinued to enrol the
advocates. In section 58, which was the
repealing section of the Act, the words
“to the issue” was given a different inter-
pretation, Under that interpretation given
by the High Court about 174 advocates
were enrolled. The persons who were so
admitted as pleaders got themselves enrol-
led by the Mysore State Bar Council as
advocates although they had not under-
gone any practical training and passed any
admission examination as prescribed by
the Bar Council,

Then, a writ petition was filed before
the Mysore High Court and Chapter III
of the Advocates Act regarding the enrol-
ment of pleaders came up for considera-
tion before the High Court, ‘It was de-
cided by the High Court. that after com-
ving into force of Chapter III the enrol-
ment was not in order, The Bar Council
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of India also issued directions in this re-
gard and as a result of these directives
the Bar Council of Mysore was not per-
mitted to admit persons who were enrol-
led as pleaders after 1st December, 1961.

After some time this matter was also
considered by the Bar Council of India
and the Bar Council of India adopting a
resolution issued directions to the Bar
Council of Mysore that the enrolment of
these 174 persons who were enrolled as
advocates in spite of the directives of the
Bar Council should be cancelled. When
this directive was issued by the Bar Coun-
cil of India the affected persons moved
the High Court challenging the validity
of this resolution and obtained a stay
order with the result that although they
were not legally entitled to practise s
advocates either in the Mysore High Court
or in any other court. they continued to
appear beforc different courts as advo-
cates on account of this stay order,

Here it is also relevant to mention that
after these 174 advocates had becn enrol-
led as advocates of the High Court. the
Advocates Act  itself wag subsequently
amended (Shri S. M. Joshi: With 1e-
trospective  effect.) and the condition
which was imposed on the pleaders for
enrolment was repealed. This Act received
the assent of the President on the 16th
May 1964, As a result of this amendment
these 174 advocates of the Mysore High
Court automatically became entitled to be
enrolled as advocates because the restric-
tions which were previously imposed on
their enrolment stood removed.

SHRI SHRI CHAND GOYAL (Chandi-
garh) : Not for the intervening period.

SHRI M. YUNUS SALEEM : Not for
the intervening period.

SHRI SHRI CHAND GOEL : What is
the logic then ?

SHRI M. YUNUS SALEEM : Because
they were enrolled under erroneous inter-
pretation given by the High Court. On
account of that interpretation, these
pleaders got themselves enrolled.
_SHRI1 J. H PATEL (Shimoga): who
is at fully, they or the High Court ?

SHRI M. YUNUS SALEEM : When
an act or a provision of an Act comes
before a judge of the High Court for
interpretation, it is open for the judges of
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the High Court whether he sits as an admi-
nistrative judge or as a judicial court, He
is entitled to give any interpretation he
deems fit. Therefore, on the administra-
tive side of the High Court, the adminis-
trative bench gave certain interpretation
which they were entitled to give. No one
could qucstion their authority. Subsequen-
tly, this interpretation itself was the
subject-matter of a writ petition and a
different finding was given by the same
High Court, Therefore, nobody could
say that the erroneous interpretation given
by the High Court was, in any wayv, mala
fide or motivated,

SHRI SHRI CHAND GOEL : All this
is known. ‘There should be some time-
limit on him also. We are also to speak.

MR. CHAIRMAN : T wanted to remind
the hon, Minister that the total time
allotted for this Bill is only 1 hour,

SHRI M., YUNUS SALEEM : I will be
very brief,

Now, the short point which T want to
submii before the House is this, These
174 advocates were cnrolled under some
incorrect interpretation given by the ad-
ministrative bench of the High Court and,
subsequently, the Advocates Act was also
amended. Because these 174 advocates
has accepted certain briefs from different
litigants and they had appeared in diffe-
rent cases in different courts of Mysore
State, in order to rectify that mistake, an
Ordinance was issued. The Ordinance is
still in force. Because before the expiry
of six months, this Act has got to be
passed, this Bill has been brought forward,
This Bill has already been passed by the
Rajya Sabha and 1 now commend it to
this House for consideration,

MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the
Advocates Act, 1961, as passed by
Rajya Sabha, be taken into considera-
tion.”

SHRI LOBO PRABHU (Udipi): Sir, the
Bill as it is put is very innocuous, But its
implications deserve 1o be carefully con-
sidered because this country has suffered
from advocates, suffered from its laws and
also suffered from the Parliament not doing
its duty to the people. 1 stood yesterday
for the common people and, I repeat, in
the interest of the common people, I would
like 1o make out four points,
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Firstly, 1 think, the hon. Minister of
Law is familiar with Latin. There is a
Jdictum in Latin: Inter bellum silentes
leges. Between wars, the laws sleep. No
.doubt, we had a war or some kind of a
war with China and Pakistan, But appa-
rently the High Court of Mysore and the
Bar Council there was at sleep and they
allowed_ this kind of infringement of a
«{Central Act prescribing the rules for the
.advocates to take claims. This is not a
good state of things that the High Court
and the Bar Council should ignore a
Central law. 1 would press, when such
laws are enacted, the Centre should take
.care to emphasise that these are observed
and particularly by the High Courts which
are the custodians of law,

My second point is this, 1 am talking
of myself as a common man for this
reason that what 1 have suffered is, pro-
bably, a very small part of what a com-
mon man suffers from law. Today. the
law is not fair to the common man. There
is delay. We had a statement recently
in the press that a quarter million cases
are pending only in the High Courts. Let
us ponder on that. If so many cases are
pending at the level of the High Court,
how many more cases are pending at
lower levels? It is fair 1o the common
man that the law should be so slow ?

I said, 1 would give an instance of my
own case. It is this, A driver of mine
knocked somebody on the road. For nearly
iwo monthy the police did not fila a case,
‘they thought that it could be settled and
I could be persuaded to pay a very
‘handsome amount to the person who was
<laimed to have been knocked down. ...
(Interruptions) 1 am as common as the
Driver and as common as anybody else.
'Please do not interrupt. It took a year
for the Driver to be acquitted. 1If that
s what happened to a Member of Parlia-
ment, what happened to a retired member
-of JCS, to a person somewhat aggressive
like me, T ask you what is the position
of a common man ? Has this Government
cared to find out the reasons for these
delays ? T asked this question from the
Home Ministry and the Law Ministry.
Are they discharging their responsibilities ?
Until they remove these delays, until they
put some kind of a ¢heck on adjournments
being given for the convenience of sdvo-
L3I6LSS/68
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cates, for the convenience of courts. ... i
(Interruptions) Please do not interrupt..

SHR1 V. KRISHNAMOORTHI (Cud-
dalore) : He must allow some interrup-
tions. I said that he should tell his
Driver to drive the car very slowly.

SHRI LOBO PRABHU : 1 can reply to
him what I should tell the Driver and
what I should tell him, but 1 have to
address the House,

About the delays, something must be
done without any ‘further avoidemce of
responsibility. The Home Ministry sim-
ply said that this was a matter for the
State and that it was not concerned. That
is not a proper reply, The proper thing
would be to enguire what delays are there
and to take appropriate action,

‘The third point is about the cost of
litigation. Here again—I hope there will
be no interruptions—] give my own case as
illustrative of what happens to the com-
mon man, For a suvit for Rs, 10,000....
(Interruptions)

SHR1 RABI RAY (Puri) : Why don't
you cite as example the case of a common
man ?

st aqow wfgenc (Zigwg)
At AT ATEg A w71 TF A A A
g o7 31 w27 iR w7 39 % A
nET AR FATE, ATFTHT A F AT
AT g | A AMQ § 19 41 9|
awe?

SHRI LOBO PRABHU : I do not know
how to appeal to the intelligence of this
House. I am pleading for the common
man. If I suffered so much, the common
man suffers still more. That is the point.

MR, CHATRMAN : I would request the
hon. Member to come back to the Bill.

SHRI LOBO PRABHU : 1 am coming
back to the Bill. Please request them not
to interrupt me,

In that case where the claim was ad-
mitted, I had to pay about Rs, 900 as
court fees; 1 had to pay Rs, 1400 as cosls.
I was paying it because the amount was
paid by the debtor. It is fair that a
debior should be compelled to pay nearly
one-fourth as much by way of costs ? Al-
though court fses may be a subject in the
States' sphere, this Government, this Par-
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liament, which is the conscience of the
people, must do something to see that
justice is done,
16.34 Hrs,

[MR. DEPUTY-SPEAKER in the Chair]

The last point that ] want to make is
this, We must maintain the independence
of the judiciary. I am vary happy that
in the Inter-State River Water Disputes
Bill the Government conceded to my
amendment that no retired judge should
be appointed to any Commission. 1 would
like, on this occasion, to repeat that, if
Government, if this Parliament, is anxious
about the status and impartiality of judges,
then they should be offered no employ-
ment of any kind after retirement. T hope,
my friesad will understand that the general
context is certainly relevant to the parti=
cular provision in the Bill. The particular
provision of the Bill is absolutely con-
sequential. 1 would not waste my words.
Tt follows from the amendment of the Act
in 1964 whereby these 174 lawyers have
become entitled. The mere gap of & year
and a half between that amendment and
the Act is now sought to be covered by
the Bill in order to give protection to
those engaged any of these lawyers.

T therefore support the amendment with
the observations 1 have made,

Mr, DEPUTY-SPEAKER: We have

got one hour at our disposal. As you
know, it is really a small amendment, I

would request members to confina them-

selves to five minutes.

st ot fag (Jeaw) - fegd
wFT Wgm, W UF I ¥ AW,
mieaTdz & 0F AT F 1y g6, 59
faet Y g7 feamqa 7317 139 175
ThF wmefadt A, faq & sy s
1 g2, mA N7 faAwr d, awr A faaw
gfesaamdd ST RT s aei ¥
S 92 Og qeA Wew Wi g |
e & a1 gr agi 1 3 % fifadi
1 WY afr @ ¢ fF 37 & ofy 9w
@ ar T AT I =6 Fy of
N waw ¢ FFamvam & <
I gr Al | IF 175 AfEEi &
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faT o€ I AT AR ATH @
21

THS TF CTAFIN §, CF AAAT
g ET | G oF AgA g A F
AT FT IANT E 1 WNT FIX E, Far
g IFr A fam A FF, A Fw W
arfga-A1aR g 1w "’ gg A9q I
& | et faegears o g7 @ &, qr W
aaEsl fegram A 1 g, v i
fergram &1 971 &, q@ @R IAFIST €1
AR 1 A IS AT TEATETAT
TR F ATFT N7 | GATAEE A
FF.(T FT ATHT 97 1 T77 9T wWr faaw
faam 42 g0 § ardraag aAAE,
AR F AX-AZE | q0T qwAl &
ferr s mfewsr @0 af aft |
2 f& z0 grom | WY aETAT &7 q97 a2
¥ zafar wg o ¥ fF 2w fam
F1 g7 grs¥ &1 §1 wad( feama arfam
g, w@ife 77 far 39 175 wrzAn
Farq g S v & A war @

s
gl
T

980

# o1 & FATA F awrA 7 IqA
FTA & 4T ¥ UF &1 419 FFAT ATEAT
g | AT 3oTE AT OF FE F AT
Afew qfiw «1€ ® @1 47 /9 ATEm
§ W9 € g AT gvE g, I«
FEG ATMEATIE 21 AE g A
e, faaT Fzeae T« orE a9 %0
FHEd H 2 1 o MHo AT #97-IW

" FfiTg Y A | A7 qga O g

21 & wamATg e qF AT aw wv Ay
T 1T faw grar Wfg, g A8 &)
o wwwmar g & ogErd ) wmw @
aaRar ¢ f& om 7 @ g, A smmE
gfva & 50 sww & & 7 | ST A
g A1 oY AfrEEr 299 F1 ol B
GEatded & @iy, IAEl & 9 3E
Tty T T+ # @ TW AT A/
fawraa w3 g fe i €1 & aor ey
HUE ¥ AT AYA K F TX w7 AT
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fog € @€ ar Wnf AT W wg,
A o =T wTHY A R, Ay A TH
AreY gaT g o faet Swraeft & faaier
Fag afi £ 1 TR § A9 e
FuE § | AfFT qgi oF s w4 wE
ST gET & N FAT 9@ W@ & FrE
AN AEY Fear, W ®E §F wgA
# T & o &7 7€ 1A gifman
& s YT faz ot dwe &1 st
F w9t & oo e Adt § 1 Atz
e &1 & o1 0w 7 S 41, A
arefaw, aT¢ w7, og A @ gHT
a1feq | T I qg FEAT 2 A1 99
& faurr 7 w1 seeifenfEt swasm
AT, T2 ALY ErAr Frfzo

& OF 17 gAL AT FEAT AEAT |
T IS ¥ A9 AL AT% a1 7 9 FEAl
qrEvaT qRaqr g fF gw 9w § aga
Tz Zsfesm o mar, aga ad graa
M T AT Az TR AT gL
fr 7z qomr SErwrsiE g1 om0 #17
WL T AFT fwmar, @@ agi awa
at FFY TEA a4 AT | F AWAAT §
& =4t a€ Fg0 a4 ar wrEE 9
T GEFAT GAAT 9IAT FAfE 0
awrA a9z frm % F ga T A
AFAT, FF(7AT I AG qAF¥Al, FEA
T B S A& A9 aFAT, a1 ST I
Y AZAT FIAATTZ VA ATAT ATIHT
AT FTA | AT AT A FIA AT UA-
aTa F FIS A TATHN FIG | sEfAr
zaafaEfras arsvs a7 @ 3 F1 ATHAT
famrr st ana & ,

FtT ot 37 AT % ATy AE SqrEAr |
FHY Qi A7 A qFWE ¥ a1q F7 g af
FTFEPT AG F1E A AT AAT & AfFA
yard At saredt f<ar § I A0
THET BT & | T FEATE ETeAl A G
AT gATE %1 Iarar grfeare g 0
ﬁwﬁg_‘r{ﬁé% AXA Ao AT TR T
I

You are speaking before a High Court
Judge.

Frafro amTo qT A FgraAT:

Yes, you do not know who is speaking
before you, Thrice offered, thrice rejected.
7g MY A1 aWT G | "o HTTo TTW WI

7 Twr g€ F1 1 swfey fast @iz

TN T A famr 1 X A &

T 912 § 1 F S f & samm

2| dfeT It g e ¥ A

BT § ®|@ wfaw W @, TE

HEY TAFT OE AR g1 T A9

ey g a1 fafwer ¥ g

S1gar g fa ofdw & a@a 7 9 Avawr

# 7 arér A A7 9 fF @z ary ww af,

zafa e wgdr a0 #ifF a8 59 F1 N7

a7 T FATT 8, A3l TTATHE T HATA

ATATT AgT T TATH W7 TET ATAT -1

zafan & #71 92 A F A

FETAMT F7 & Wl 3H YOMT § TO

arfaar sn % & At fawaEz ook 3

TAEI g7 FifAT AT F1AY aTA E,

1 A%y F fuwe §, 399 3§ da-

ifezag g ardr & #% asfesn F9§

g #t v &t ey ¥ A9-dfEia

FTAE | AN awA &7 feav fvar

g 1% qar o fafaves g Aaar g,

% fafaees a7 s¥ar 3, &% fay

AT & Are nama gF § | Afwa gaar

ga-dfaede 1 fo#7 g1 qmar @

gafao fr ga% Sfazw 7d ==dt #

TF IEE FIC A QT 2T FT AEAFAT

g2

37 &Y & AT4 F ATIIT A3 AWMLY

g f& smoa q@ aYa fzar | & smgar

fe g fam 1 yafamset ow faan

Cio]

MR. DEPUTY-SPEAKER : | would re-
quest hon, Members not to widen the scope
of the discussion as I wish to finish this
Bill by 5.30,

oft sfivig Maw (I : SqTERE
iy, Igk o @ fadge o1 way
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[=fy sty Timw)
g 1T fag maet %1 &% w0 ¥ foa,
sy amaarg =4 §
gt A & frumma 9T Awda AT
g %5ifs 7z & awaa g fr 9z 174
¥  AFETA A AR IEARE
nefafagfen 47 1 woedll &1 fww
ZT, TAST AT AR AL AR
37 g gz A= a1 fw F1§ Gagi-
#z070@ A g1 AHAT 2 TATE IAT
Ham &1 g a7 v wifgw &
grar i g qiiar e FY g1, 97
g7 zr€ 41f vay a1 fF faq 4 7 fag
#g7 ¥ afes A et & mwE
AT ATET OALA FA L qI T AT
IAE! AR g1 fF AT FAw ¥ 41w
FA7 a7 wifaw £ qfem F IAF!
= wALE fHar 9 aFar & A1 a7 awi
T ATFT wALUS g Ao | AfEd F
7z €7 ARAAr § {5 37 a=A 1
AMA; TAG GAG TT TAG HAT 3ALT
aff Foar wfgm 1 wE fam amA |
gar, frramoi & zar, T Tw
AFT AH FLAT FT AT AL AW
Tq Tadr F o § § awmar g
3% fgark wif 7 F1§ FriaEr w=v
gt =rfge ifs ag a1 ofqamz &
v ngz 911 g I97 F 397 ar fam
o sfafacdom & mac ga #f s &
a9l @ grast 1 fAfeem w7 F
A7 7 AT F gAFAT AT AT
afe =% A9-"M § gF W
Fgm fr TAw ogy ot S HongA
gn 39 Atadl & gr7 q@ S AT A
ATEAEFAT 7 JT AT FAfAA FT T
UM FW T oamEwEar 4, 77 fex
TH& f fewrfew & qmfas & awaar
£ 5 5w fts Bt w7 fry o g,
99 FAL AT WAATEY F T AW
fart fredt 3 & AW w AwA &
Frea W 7 oY q fedt 3§, famr
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faeft ot &, s ag &t 7 fedt
FTH I §, A1 I 72 g% QT wfrw
f& a7 famr sz w1€ Ther aw fo
AT AEAR gfew &7 a3 afew
XWF AT F qE d@w &3A1 SE
f& a% sz Tt 3D 3@ @
7€ ? AA-AT A w7 wwET @y
174 Tzqmeg Y AT 97 AAT
AT EE A1 | AR A7 927 AMAT AT
2t ar 1 ag 9ar g & 3467 g7 F o3
FE AT ARG ¥ oeET ZHAT IO
frar mav &, @wa A wmizr zen Fwrd
g3 afew g o174 TrEEEa &
FqAT F77 F fA0T St 3Aar Avay AvA
AM & waAa g froza #r wsvA
gt 4

¥ at fafazzs R 33592 79 T
fasmmar =g, & 919d rmefrs faw &
AT TR AT AzRA AE F miaEew

it Tondte feg W& fasrz a7
ZE? AFATag FRra (R W1 gz A28
g azaag ¥

it sfta=g W 91T 57 A1
a1 7G| HOw A AAAT AT 7§
a7 wunarg fF fFdr s F 3,
AZTAGN T AAE, GHLAUE M 39T
HgwA § A1 AE A%, zafAn a7
Sfesd #1 sqa@m s §, oW §
At qARAAT | §F T AW T T %,
G IT A T L TRgar gl 3
AR TF A0 F 04 qfaure & s
SETC FT AT & | TAfT0 3F sAwT
F7A § | AfF F 77 wawa g fa
a1 fafrze arga Quawew 77 feafa
F@FT T qIE FT qifgwT AW F7
fr diffae oxEdge & ag afae
AR FT CWTAT ZAT FT AfE
JfrT neavERs w1 o aEr o Tf
M @ #f@mT ¥ oque § sl
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fadr 1 & e § vw ¥ e v
#1 aE Tizw

T ¥ Ag-arg & sgm e o
AT GA F2 N gEERE § a7
fa 577 o F arvEE 2 F
o g & wiedm awrst &
HWATT U T TN &7 ATHEHAT TEY
g 1y zA® s T E T sme
& % §9 F A=< UfEds #7 ¥ I
&% T § 57 F1 AW 67 79 AL @7
qZ T TR |

TRE AT-AM g7 A1 AN 19 0T
g, @wg a9y 97 39 o3FNA ¥ fao
&t & gueAr § 6 aw omavar &3
W @@ &7 07 TE FmioF fan
€ TF IFT7 FT OF KT AW7 A7 fE
S A AT wzmAge sfagmi § s
YT @A A1 AR AGE TEA IT AV
FIE TZIATEIAK | TH AT £ F1
%T ATETT AY ATE ¥ TRz fEAr M
aF |1 4T W1 IH A Az4WT T &7
ERLL T:fi'r-"{'il’ﬁ T ®EAr 719 ARFAT
g & za mix wo A wr &7 FF AT
qAg 739 F TR §. A % 7T AAT
wrzg fasi w3

MR DEPUTY-SPEAKER : Shri Shiva-
jirao S. Deshmukh; only five minutes.

SHRI SHIVAJIRAO S. DESMUKH
(Parbhani) : Mr  Deputy-Speaker,  Sir,
while rising to offer my comments on the
Bill before the House, I wish to associate
myself with the feelings of sympalhy and
regrel for the brother advocates of Mysore
High Court. It is really unfortunate that
when the law of the land presupposes

that every citizen, be he educated
or uneducated, is not only supposed
1o know law but is presumed to

know law, the more so, those students of
law who graduate in law and hope to
practise law are gpot supposed to know
law. Yet, for being registered as pleader,
their Lordships of the Mysore High Court,
according to what has been mentioned in
the Statement of Objects and Reasons, by
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oversight registered them as pleaders when
the pleaders’ law is no more in force, If
those people whose job is to  dispense
with  justice, what result ocould be
expected fn the due discharge of high court
judges is a ciroumstance which even this
August House will have to very serious-
ly take note of.

Moreover, this is a very strange in-
stance of oversight because oversight has

‘been described in legal terminology as a

thing which once in a while a man forgets
as a slip of memary or he forgets to see
what he is normally expected to see. But
their Lordships of the Mysore High court
committed this oversigh not once, not
twice, but 174 times. Moreover, this was
not once in @ day but for days together.
Thercfore, when this House is called
upon to validate ap Act which presup-
poses the oversight by the judges of the
high court, then the House is entitled to
consider what the nature of the oversight
15,

Therefore, in this spirit, 1 am in hundred
per cent agreement with my impatient
friend, Mr Lakkappa, in regard to the
amendment which he has moved, because,
if these 174 brother advocates of the
Mysore High court are to be validated,
then what all the other advocates and the
Bar Councils of other States have goi to
sday in the matter becomes relevant,

1 have with me a copy of the repre-
sentation and resolution passed by the Bar
Council of Maharashtra, That Bar Council
lime and again has taken objection to the
extension of dutes of registration of ad-
vocales. When the Advocates Act was
passed in 1961 it was legitimately expec-
ted that all those law graduates who have
obtained their law degree would appear
for the Bar Council's examination, would
undergo the irmining prescribed by the
Advocates Act and then, when fully
equipped with the degree after passing the
Bar Council's examination and training.
would be duly enrolled ceremoniously as
advocates of the concerned high courts.
But time and again we had been going on
giving exemptions and the last such ex-
emption was given by the last amending
Act which came into force on 16th May,
1964, When that Act came into force,
there were murmurs and protests through-
out the country to the cffect that some
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university had been left out, that some
university students whose law degree exa-
mination results were declared after that
would be suffering from injustice and so
on if the same conditions of entitlement
were not applicable to the concerned uni-
versity law praduates. So, this House is
called upon to pass 3 law; when this
House expects this Government to enforce
the law which this House passes, the
Government comes up with a series of
amendments which are calculated to cir-
cumvent that law, which are calculated
even by-pass that law and, if I may say
so, to dispense with that law. Here, there
is a blatant example of refusal to obey
the law after being admitted by the law-
makers as a valid reason for validating
the law. Therefore, when the Statement
of Objects and Reasons says that there
was an urgency and because of ‘this ur-
gency an ordinance had to be issued as a
result of the urgency, the urgency is that
a citizen of the country moves a high
court of a country for a declaration that
a certain act of the judge of that high
court is wltra vires of the law and then
the judge of the high court, in collabora-
tion with the central authorities, go on
postponing the delivery of judgment, and
a lime comes when the judges say that
“we will longer postpone.”

This Government has issued an ordi-
nance validating an act which was sup-
posed to be illegal ab initio, What is the
urgency ? After a series of a adjournments,
lhg High Court subsequently refused to give
adjournment. If this can be urgency,
1 have nothing to say what urgency
would mean in ordinary English lan-
guage. If there is any clear case of
hinl_am misuse of the power to issue
rt)rdma.nces conferred on the executive,
it cannot be anything other than
this, The act ab initio was invalid. The
request for validation of the act was
motivated. The requests for adjourn-
ments were coloured. Even the issue of
the ordinance can be challenged as colour-
able. I have no doubt that if this amend-
ing Bill is pased, it will be the blackest
law on the Indian statute-book. This
House should think not once or twice but
many times before giving its comsent to
the validation of this ordinance, If it puts
its rubber stamp mechanically, that would

AUGUST 7, 1968

‘mation in a particular

Advocates (Amdt,)

Bill
be a mockery of legislation. It is the duty
of advocates to defend their clients. It is
the duty of judges to dispense justice. If
they indulge in illegal acts and those acts
are to be validated, it will be gross in-
justice, Therefore, this is nothing short of
playing with fire.

My remarks should not be construed as
opposition to the walidition of the 174
sands. I am for it. But if we are going to
make un exception in the case of 174 per-
sons, howsoever learned they may be,
there is no reason why we should not
agree lo Mr Lakkappa's amendment that
everybody who has passed the law exami-
period should be
ab initio deemed to have been registered
as an advocate of the concerned Bar
Council. 1 support Mr Lakkappa's amend-
ment und 1 plead with the House to
accept it

SHRI V. KRISHNAMOORTHI (Cud-
dalore) : Sir, this Bill is clear proof of
the inefficiency of the law  Ministry.
After the passing of the Advocates Act in
1961, there has been a number of amend-
ments and the registration dates have been
extended very often. Why have thess mal-
practices been allowed? When the Bill was
passed in 1961, they must stick to il
Both for lawyers and doctors, apprentice-
ship period is a very noble thing. This is
the period in which they receive actual
training. If the doctor does not handle the
case properly, the patient goes 10 feel
below. But if a lawyer does not handle
the case properly, it is the other way
ahout. The client goes up by 10 feet, That
is the difference, Why is the Government
reluctant to  implement the 1961 Act!
Why has the date for registration been
extended time and again? 1 am against il,
because they have not implemented the
Act properly.

In the Statement of Objects and Reasons.
the responsibility has been fixed on the

High Court. These people do not take the
rc‘sgphonsibiliiy. When these 174 persons
registered themselves as pleac!e:_-; in the
High Court, what was the Ministry herc
doing? What was the Mysore Bar Coun-
cil ngoing? Why did they remain without
taking any steps? They could have .:otu-
fied that these persons will not be advo-
cates under the Advocates Act.

They could have notified it. But morc
than one year these people have slept.
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Now they are pointing it out saying that
the Mysore High Court has pointed it out.
it is a contempt on the part of the Minis-
try to say that the Mysore High Court
have pointed it out, I charge the Law
Ministry, the Bar Council of India, not
the Mysore High Court, for this state of
affairs, Through the Advecate-General in
that particular State, they could have
pointed it out. Instead of fixing responsi-

bility over the High Court, they should
have owned their mistake,
17 Hrs,

Lastly, I would like the House to

appreciate the  sentiments expressed by
some of my colleagues about the legal
profession. Now the position in India is
such that all graduates coming out of the
law  colleges are going as  practising
lawyers, sometimes ridiculing the profes-
sion. The prestige of the profession now
is at its Jowest level. In the High Courts
and Supreme Court we sece so many big
fishers swallowing the small fishes, The
juniors do not get any income at all
Their remuneration in some cases is only
Rs. 50 or 75 a month. I would say that
the Government of India should take up
the responsibility of ensuring a minimum
income of at least Rs. 300 per month to
i lawyer. If they bring forward a Bill for
that, T would welcome it,

This Bill seeks to rectify the mistakes
committed by the Law Ministry, this Bill
seekg to ratify the illegal act which has
becn done by the Law Ministry, That is
why 1 do not welcome this Bill.

SHRI H. N. MUKERJEE (Calcutia
North East) : Mr Deputy-Speaker, Sir, 1
canoot, like my hon. friend, Shri Desh-
mukh, work myself up into any enthusiasm
over this Bill , because this is a fairly
routine matter. But in so far as it is a
merely routine matter, I feel the Govern-
ment deserves castigation on account of
the fact that its drafting of lepislation
leaves so very much to be desired. We
have nothing against the idea that some
lawyers in Mysore are epabled to be en-
rolled as advocates and that kind of thing,
but there is no reason why in the origi-
nal legislation, which has gone through
several amendments already, there has not
been provision which was fairly fool-proof
and which could function from along-term
point of view., From what my hon.
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friend has just now referred to, it is very
important for Government to begin to
realise that something very much more
drastic has got to be done in regard to the
problems of he legal profession, with
which the problem of judicial administra-
tion is so closely linked up.

We have in this country even now a sort
of class division between lawyers who
have been trained in this country and
lawyers who were called to the bar in
England, I happened at one point of time
to have been called to the bar in England
and I was enrolled in the King's Bench,
but that is an ancient tale which I have
nearly forgotten. But what I do not like
is that we do still have in our country a
very definite distinction in point of status,
in point of even fees to be commended by
the majority of the advocates concerned
between those who were legally trained in
England and those who were trained in
this country. There is no reason why this
distinction should continue. And in places
like Calcutta and Bombay, in spite of the
unification of the Indiap bar, there is a
dual system operating. Very eminent soli-
citors I find in this country who brief thu
barristers in the main, though they might
occasionally in their generosity brief an
Indian-trained advocate; but that is a
very rare occurrence; they would go to
the barrister who had been called to the
Bar in England, and that procedure conti-
nues all over the country. I cannot ask
the Indian Government to put 5 stop to
the idca that a barrister, because he is
called to the bar in England, can practise
in any of the Commonwealth countries
without any kind of mandate from his
own homeland. The Indian Government
is not concerned with it. But why inside
our own country do we prepetuate these
distinctions? We do so because we do not
tackle the problem ecither of law or of
judicial administration or of the status of
lawyers who are professional advocates.
We do not tackle the problem at all.

SHRI HIMATSINGKA (Godda) :
There is no distinction now.

MR DEPUTY-SPEAKER : They have
got a privileged position in Bombay, Not
distinction but, as he rightly pointed out,
that privilege still continues.

SHRI H. N. MUKERIJEE : There is a
distinction between the original side and
the appellate side.
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AN HON, MEMBER : How is it rele-
vant ?

SHRI H. N. MUKERJEE: As I was
saying, the original side and the appellate
side are different and on the original side
the practice is monopolised by barristers
even though in theory the advocates can
go there. Shri Himatsingka is there and
he can tell you from his own experience;
he has got a very large practice as soli-
citor for a long time pow,
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This is what happens in practice and it
all happens because we mever go to the
root of the matter. AY long as we are
functioning in this context of Indo-Angli-
can jurisprudence, as long as we have to
cite English precedents starting  from
Bracton and  Fontescue and Lyttenton
right up to the present day, as long as we
are dependent upon citations from foreign
sources, as long as our jurisprudence is
a hotch-potch  business, we can mnever
change over to the administration of the
judiciary in Hindi and other Indian langu-
ages; we can never really go forward to
a drastic change in the judicial system.

But, of course, never the Government
has thought for this sort of thing, which
is why from year's end to years end
they come with one amendment or the
other of the Advocates Act-footling little
provisions in regard to enabling X, Y or
Z or one tcam of people in Mysore or
something elsc to go into the roll, That is
ull they do. We have nothing to say against
it, The 174 people arc perhaps going to
pet the advuntuge out of it; they are very
welcome. But this Bill shows the complete
ineptitude of Government for radizal
thinking. basic thinking, for tackling the
problems which mighy appear to apperiain
only to the judiciary but they are linked
up with larger questions of socia! and
economic recunstruction,

SHRI KRISHNA KUMAR CHATTER-
JI (Howrah) : Mr. Deputy-Speaker, Sir
this Advocates (Amendment) Bill is cer-
tainly causing some anxiety in the minds
of the legal profession that things should
be continuing as they were in the past. 'We

heve been  considering the question of
changing the judicial system (o fit in

with the present aspirations of the coun-
try. We are also thinking in terms of
having our High Court and Supreme
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Courny ‘proceedings to be carried on in
Hindi. How is it possible under the cir-
comstances, as has been poimted out by
the hon. Member, Professor Hiren Muker-
jee? There is still a distinction continuing
between those lawyers who were trained
in England and those who had been
trained in India evenp in the matter of
dealing with clients seeking legal help,

I can just remind the House that there
were eminent lawyers in this country, so
eminent tha; they were considered to be
greater jurists than even many of the hon.
Judges of the High Court or the Supreme
Court,

1708 hrs,

[Surt R. D. BHANDARE in the Chair)]

I can remind the House of thap ofi-
quoted case of Rashbehari Ghosh, that
eminent lawyer of a revered memory, who
munificently gave all his property for
public charity. He was g great lawyer and
it was said that very often he, in his emi-
nence, would not hesitate to tell the judges
how they had been failing to understand
the underlying spirit of the legislative
Acts. The underlying spirit of a piece of
legislation is not to be learnt from law
hooks.

In the present context when we have
turned the corner in our history we have
become free, our lawyers have to perform
their duties in that national spirit in
which we can only serve the cause of the
law through the process of serving the
people, The legal system—I am  using
rather strong language and 1 may be
excused—is debauched to such an cxient
that the pcople arc nmow the servanls of
the legal system. That society which is
tide to legal system is a socicty which it-
sclf debars the progress of sociely and
which can never be -evived. So, I would
say that, after all, law must serve the
cause of the people and nog that the
people should be forced to serve the law.
That spirit will have to be generated by
a national Government which claims to
have at least freed this country from
slavery. If the people are asked conmti-
nuously to be forced to the legal system,
] think, we shall not be doing justice to
the entire lepal framework of this coun-
try which rests on freedom of thought,
speech and association.
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This piece of legislation has, certainly,
" to be passed because it is a routine ome.
But, with a heavy heart, 1 say that our
Law Minister has perhaps got a bigger
duty to perform. He has to briag about
an entire change in the legal system of
this country through legislations which
have to be brought before the House for
the purpose of improving the fundamental
concept of the legal system and its ad-
ministration in the country through our
law cburts to uphold the cause of demo-
cracy.

We have been rathér sometimes pained
to hear that the people are losing confi-
dence in the legal system as it stands to-
day. This loss of confidence in the legal
system on the part of the people is a
danger facing us. Their dealing with cer-
tain problems in a spirit of violation of
law is also a danger. In that course, we
anl suffer the country suffers, We feel
sometimes that they are forced to break
the law because the very foundation of
present-day kaw is  based on certain de-
based principles and they have to be
violated—the laws that are still, perpetuat-
ing slavery should have gone long past
with the Britishers,

We support this amending Bill to wvali-
date the repisiration of these 174 advo-
cates. But there are many advocales in
our State. I would request our law Minis-
ter to take u  lenient view of technical
irregularities. My hon. friend, Shri Lak-
kappa’s question is also very pertinent
The lawyers who have been debarred from
registration must have some scope to be
registered as practising luwyers in courls,

With these words, I would appcal to
our Law Minister once again, that not
only this amending Bill has to be passed
but we expect that he will bring forward
before this House a comprehensive pro-
posal containing & revolutionary change in
our outlook with regard to the legal sys-
tem and ils functioning in free India.

SHRI J. H. PATIL (Shimoga) : I sup-
port this Bill inasmuch as the objective
sought to be achieved by the Bill for vali-
dating the enrolment of 174 advocates by
the Mysore Bar Council was good. We
should in this connéction bear in mind onc

*The original speech was delivered in
Kannada.
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important thing, ie., the dictum

rance of law is no excuse”.

Just as there is law for am individual,
so also, there is law for an Association or
a Corporation, When the latter whose
sphere of funclions covers g wider area,
breaks the law, what to speak of an indi-
vidual.

As Prof. Mukherjee pointed out earlier,
all these mistakes which are sought to
be regularised now arise on account of
the fact that the administration of the
judiciary im High Courts is done in a
foreign languege. We should transact busi-
ness in our own language to avoid eny
error in the interpretation of legal terms
and terminology.

The High Court of Mysore and the Bar
Council were negligent and that is how
such scrious mistakes were allowed to
cresp in.

SHRI K, LAKKAPPA (Tumkur): At
the outset, I would like to weloome “this
Amendment Bill brought by the hon.
Minister. Before congratulating the hon.
Minister, however, I would like to point
out how the judiciary in this country is
working and also having cstablished a
separate judiciary, whether this Government
of India is aware of the happenings in
this country. There is a sort of dissatis-
faction in the minds of the common
people arising out of the recent happen-
ings because of this race between the judi-
ciary and the executive. The Govern-
ment of India is specially responsible for
17.08 hss.

1 would like to say that there are legis-
lations passed both in the States and in
the Centre which have been struck down
by the judiciary. I am not questioning
the authority of the judiciary and the
supermacy of the judiciary. But we have
to uphold ultimately the rule of law, and
the rule of law should be respected in a
democratic set up. But unfortunately in
this country, the legislators and the Go-
vernment of India, under the very nose of
the Congress Raj, have brought untold sorry
and misery and unconstitutional and illegal
legislations, as a result of which, in inter-
pretation the judiciary hae taken a different
view in certain cases, in certain matters,
in certain legislations. After this long ex-
perience, we have to change our Constitu-
tional atmosphere, the articles of Constitu-

nw
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[Shri K. Lakkappa]
lion; we have to change everything and
we must see that there is a new perspec-
tive. This Government is not worthy of
upholding any rule of law, any democratic
values. . ..

MR, CHAIRMAN : Can the hon. Mem-
ber not be relevant ?

.SHRI K. LAKKAPPA : It is relevant
because in the ‘Statement of Objects and
Reasons” it has been stated :

“The Bar Council of India by a
resolution passed in Sepiember, 1965,
directed that the enrolment as advo-
cates of persons who had not under-
gone training but were admitted as
pleaders by the Mysore High Court
after the 1st December, 1961, should
be cancelled. About 174 persons
were affected by this resolution.”

I come from Mysore State. I know the
plight of the young advocates who have
taken a law deégree. There are certain
conventions and also Bar Council rules
prevailing in certain parts of States which
adversely affect such people. These have
not been rectified till today. In Orissa
State, there is Utkal University which
allows students to take a law degree pri-
vately. But according to the All India
Bar Councils Act, that degree is not recog-
nised, There are certain legal lacunae
which have to be remedied. This is very
necessary in view of the growing tendency
10 break the law and crack the law. On
the one hand, there is a clear-cut separa-
tion of judiciary from the executive; on
the other, they are breaking the law as
they like setting at nought laws governing
democratic institutions,

The hon, Minister in charge ought 10
have brought forward this amendment
much earlier, I have also tabled an
amendment on which I would like to say
a few words. The hon. Minister ‘must
recognise that the amendment has far-
reaching consequences because there
are many advocates who have appeared
in cortain High Court cases, To regularise
that, this amendement has been brought
forward. On account of a mistake, on
account of an administrative act by the
Mysore High Court, they have been en-
rolled. After the Pleaders have got enrol-
led, they must take some training as stipu-
lated in the Bar Councils Act and the only
they' get enrolled as advocates, Now a
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peculiar situation has arisen. A certain
amendement has been brought forward
treating as valid the enrolment of these
advocates from a particular date. I do
not know why Government hesitate to
treat their enrolment as valid from the
beginning itself when they got enrolled.
This is a matter concerning the future of
these advocates, Many of them have ap-
plied for posts to the Public Service Com-
mission and also for the judiciary. If my
amendment is not accepted, their seniority
will be affected.

Therefore, on humanitarian  grounds
and also to rectify this mistake in full, I
would ask Government to accept my
amendment.  In the alternative, I would
ask Government for a categorical assurance
that they would regularise all these cases.

I would thank the hon. Minister for hav-
ing brought forward this Bill which l_lvEII
help the affected advocates who have been
suffering for a long time (Interruption).
There is no personal difficulty involved; so
far as 1 am concerned, 1 have not been
affected. 1 am a much more senior advo-
cate than persons affected.

ft sewERT wedt (39F) ¢ 99
aafr fafret mifgs A 3 &
TF T TOAT A6 § | A7 TTARCH
famr at s Fmz & & SR ATE
@ arar a7 & fom o1 5 @@
7 qw fear 1 Sfea w8 o fefes-
w7 WY QaldeE GH T TE AL &
forer #t g & foq wmag wHA AENRA
#r€ gga wifer faw @ aF i" !
d AT ATRAT § 6 S9AT 39 @
T FAT 4 57 0@ &1 AN TeArdH
fs o fawt w41 Y @ AUA F AW
Al
SHRI SRINIBAS MISRA (Cuttack):

The question has been raised regarding cer-
tain Universities which allow students to
appear privately and take their law degree.

Under the Bar Council Rules, they are not
being allowed to be enrolled. What are
Government going to do in their cases 7 1
have tabled an amendment to this effect.
If Government give an assurance that they
willk do something about it, ] may not press
it. ‘This must be regularised.
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM): The scope of the debate on
this amending Bill was very limited, and
very few hon, Members have expressed
their views on the amendment itself. There-
fore, while replying I will confine myself
1o submitting a few things which may
clarify the position.
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Perhaps some misunderstanding has been
caused. Under Section 58 which is a re-
pealing section, paragraph 4 is very signi-
ficant for umderstanding the significance
of this amending Bill. I would read para-
graph 4 of Section 58 of the Act:

“Motwithstanding the repeal by sub-
section 2 of section S0 of the provi-
sions of the Legal Practitioners Act
1879, or of the Bombay Pleaders Act.
1920 or of any other law relating to
the admission and enrolment of legal
practitioners, the provisions of the Act
and law aforesaid and any rule made
thereunder, insofar as they relate to
the renewal or the issue by way of
renewal of a certificate to a legal prac-
titioner authorising him to practice.
shall have effect until Chapter IV comcs
into force. and accordingly every certi-
ficate issued or rcnewed to a legal prac-
titioner who is not enrolled as an
Advocate under this Act, which pur-
ports to be issued under the provisions
either of the aforesaid Act or of the
other law during the period beginning
with the first day of December. 1961
and ending with the date on which
Chapter IV comes into force shall be
deemed to have been walidly issued
or renewed.”

The words “to the issue”, as I submitted
in my opening speech, were given an inter-
pretation by an Administrative Bench of
the Mysore High Court thinking that the
High Court of Mysore was aythorised to
continue the enrolment of Pleaders under
the old Act. There arose the difficulty, but
when this matter came up for the judicial
consideration of the same High Court be-
fore a Bench, the Mysore High Court gave
an interpréfation that the words “to the
issue” would not mean that after that par-
ticular date any High Court would be
authorised to entol the pleaders, But by
the time this judgement was pronounced
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by the Mysore High Court, some Pleaders
had already been enrolled, and those
Pleaders, when they applied to the Bar
Council of Mysore for being enrolled as
Advocates, were also enrolled as Advoca-
tes. They were 174 in number, I have
also submitted that subsequently by an
amendment of the Advocates Act itself the
condition imposed on the Pleaders to
undergo a training was lifted and these
174 Advocates also became entitled to be
cnrolled as Advocates. This matter was
also considered by the Advocates Act Re-
view Committee, and the Committes re-
commended that since these 174 Advocates
had been enrolled as Advocates by the Bar
Council under some misapprehension, their
enrolment may be validaetd, This Bill is
for that purpose,

17.30 hrs.
[MR. SPEAKER in the Chair]

Reparding Mr. Lakkappa's amendment, [
submit that there is not a single advocate
who had been enrolled before the 28ih
February, the date which has been stated
in the Bill. Therefore, the guestion of that
amendment does not arise. The enrolment
of advocates after that date is going to be
validated by this Bill. His amendment
arises from some misapprehension.

Regardineg the other proposals of such
advocates who had not undergone training
but obtained law degrees in spite of the
resolution of the bar councils—that amend-
ment does Mot come within the purview of
this Bill. If there is a scparatc proposal
made for that purpose, that would receive
the sympathetic consideration of the Minis-
try and if necessary a Bill will be iotro-
duced to that effect. We shall consider
other proposals also and if necessary a
suitable amendment Bill will be introduced.

MR. SPEAKER : The question is:

“That the Bill further to amend the

Advocates Act, 1961, as passed by
Rajya Sabha, be taken into comsidera-

tion.
The motion was adopred.

MR. SPEAKER : There are no amend-
ments to clause 2. The question is:

“That clause 2 stand part of the
Bill.”
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The }norron was adopted,

Clause 2 was added to the Bill.

MR. SPEAKER: There are
amendments to clause 3.
ed?

SHRI SRINIBAS MISRA : In view of
the assurance given by the Deputy Minis-
ter, I am not moving my amendment.

SHRI K. LAKKAPPA : I am not mov-
ing my amendment.

MR. SPEAKER : The question is:
“That clause 3 stand part of the Bill.”
The motion was adopted,
Clause 3 was added io the Bill.

Clauses 4, 1, the Enacting Formula and
the Title were added to the Bill.

SHR1 M. YUNUS SALEEM: Sir, I
move :

“That the Bill be passed”
MR. SPEAKER : The question is:
“*That the Bill be passed”

s0me
Are they mov-

The motion was adopted

17.32 Hrs,

HALF-AN-HOUR DISCUSSION

Homes vorR FrRrcepoM FIGHTERS IN
WEST BENGAL
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FEATT A T AT IAE TATA FT -
FAT FT, FOAT AT FT | T -
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A A e A, € T F
am A At #, e =
=i fem, s & ofEm o= A
a smfirm ooz i smfnnd a7
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ARREST OF MEMBER
SHRI KIKAR SINGH

MR. SPEAKER : 1 have to inform the
House that I have received the following
wireless message, dated the 6th August,
1968 from the Superintendent of Police.
Bhatinda : —

“Shri Kikar Singh, Member, Lok
Sabha, and resident of Haji Rattan, has
been arrested vide D.D.R. No. 28,
duted the Sth August, 1968 under Sec-
tions 107/151 Criminal Procedure
Code.”

HALF-AN-HOUR DISCUSSION.—Contd.

HoMEes For FREcpoM FIGHTERS IN
WEsT BENGAL—Contd.
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T T G T AR A FrE 7w i
& 3TN, faq & swroor e s
1 7g qEH TSN X AravgFar 9 |
W WERT, W AT AT F Aq
fega gfer @ 41 g & Afrmme
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MR. SPEAKER : Shri Shinkre,

SHRI J. B. KRIPALANI (Guna) : Sir,

our Government is ageinsy all  violent
revolutions.
ot fred (dfow) ;@@ gEa W

T & fF o & fawre g9 W A1
20 HIH TEH FAT T 9T, 98 g7 A

SHRI J. B. KRIPALANI: Time bar-

red.

SHRI A. K. SEN (Calcutta
West) : Never too late.
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gt feg, oY wm g 7 qifedq IR
gy ¥ A § 29 /9 9gy A fw
T Y FTH AT A AAT HF AR A
T T gy & N whAw W 9,
weaTdY 4, 97 & fag g fear, @
FIA FT FIFT AW ATAT ] | XF ATh
97 38 ¥ & fau afaw vyrefin @@=
9z oF waEr wr feger fear @
Jedr ¥ ) T gw A F A E fw
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wgt = g A gl fmr

o ag ¥ Wyt o | W
fafbear &Y s & ®f ax =g
qtT @ & awr S A o W
WY wraw feam 9w F o ag wiv
T ¢ fs aga & gt e
o & A g P o dar

st f@ 1w AT @ & M &
qar sAT @ AR AEE g fE ¥e
Toq §TU 7 qwaw & fdw ordy
5T faf § 4 MU g A w
g w1 fdw ard fear § o =g
R A suw & defaat Wy
W A ¥ §gEar g ¥ ATh
¥ faedl § | @8 W @ A W NOS
G f5 mft wow, werd gra
ot Q¥ ff fdw oy fed o faerd
fr @ aw * gfoad get Tl
# off gart @a=araws & gafaa
w! frer a8

SHRI J. B. KRIPALANI: Will the
Centrs do nothing about it ?

sft faarerce qew : gt aw WY
wORTT 7 aarw §, 43 ogy § frdw
feqr § f& gardr sqweqT W@ SEIC
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T & T FW A FOAT M
wawe F g K, qHF a3 &
T #, v ]| F g d—
q 99 9 T5T T 40, g /0
37 %t facita @gaar ¥ § 1 frr
t gfrar & arht }, oA dw™
¥ ¥fat & q==t N e fag
3, g Hfedw § wwfor
WAAEAAMFAE |

AT qEL TSI § TR AT WA
A T

T & AT F B AQR W 7

SHRI A. K. SEN: May I suggest also
that a commititee may be set up with

same Members of Parliament ?

MR. SPEAKER: This has been sug-

gested many times in this House,

oft foorr oo W AR A
43 ¥ 5 w57 g A A
fir gy ¥ @ & o amaT B &
W A w1 ogmEa @ w0
afx wox e W X fF X o
Gur X ¥ fod Fare Aff E @ W
¥ far 2 Afew 9 a7 v foar fe
amar qur & wEfaw aAmer GWT At
¥ foar smar & s I & sgETe FW
F FT 7 faar v 31

st g oA 0 FT -
afeehiclt § 1

oft s gt aroddt : (FerCwER):

T 4% 99 W O ae g & A%
i o1 e A Y 7

oft fowrer yer : W wew
T ¥ v § e w Ay o

AUGUST 7, 1968

Homes in Wen1 1020
Bengal (H.AS. Dls.)

g W@ A ogy ¥ a@ gd
gl a1 f5x 99 o = Ay faar
WFMATyfsgyegfe
FHIm Al

oreft gl goEel A9 Ow

F=OI F9A 71 & A I ¥ F
T fat R AR AR gE
2

SHRI A. K. SEN: We want e Com-
mittee with Mrs. Sucheta Kripalani es
Chairman,

st fagrece wew oot wAA W
gaa fagr mr § 99 & I fAR
&< fomr s | AR FRE T A
FrAerEar g€ at A T F
st amafer A et @Y W W
fra &% foar g R S IR
SETT WS FT AF AT 99 I oY Fr=
] |

oF g% I T ifeww AwAw
it & fafeqw oramiw &+

5t forr 97 BT A B X ¥WWF
warg § qW IEMET | A T G4
g § | Ae| AERY, WUE ;9
o oY Y, AT AW g ot faer-
AT | IR aga Rl ¥ @
frr 1 owaT § AW
T A TEEAT ¥x F q9G-

-EE¥
3?233315
y37§3
3327
PEEE L
t1:2s
EPEE

23
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fary SR AR AW @ T "I Y
wear ¥

SHRI SAMBASIVAM (Nagapattinam):
At present in Madras State, DMK is the
party in power. They do not have faith

in independence.

MR, SPEAKER : Do not bring in all
that. He is replying for the Government.

ot fearwon yww : AWET F AR
W ATOA N Y ITHAR & FACN F
YR T FET AT afe 5§ 7
%S & ¥ amEwFar gE a1 F &
WY FTETEA AT wgar § 6 & orex
TY WATEr §@ & ToT FEM |

St ik fag ¥ @ it
T ¥ R A s I wFaR A
agt W & v faar o @ ¢
& Y va-Iuk aga ¥ fae e
T gU & T EW A ¥W WIq H7 qF fw
2 fir svemm ) S o 1T IR
W T} 9T W W gF i
% w7 ¥ @ WY @R fraw agt 9%
) W@ T § S b g & A ReH
drzw ¥ forw < @ & forw ¥ oW
W ¥ A § R s feey
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Homes in West 1022
Bengal (R AH. Dis)

feii & fell @ T AR fsw a@ &
I AW ¥ AT qG I Y |

9§ TF smfe TAo To q@TAR &7
§, ¥ AP fer g v

Tk & wwa g oW
ax ot ff frw a =0 o §
AT gEIT @M | LWE @
ANY-99Y 9T AT TN W a®
¥ O ogEm A § W -
s e W feEw §@ § &R
wifew s § fe ol a% gard M
wAd WY & SEN qver wTdamgr
AWM G AP

18.16 Hgs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday the
August 9, 1968/Srgvana 18, 1890
(Saka).



